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LEGISLATIVE ASSEMBLY. 

Monday, -12th MaTch, 1923. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair: 

QUESTIONS AND ANSWERS . 
• 

MOTION FOR ADJOURNMENT PASSED BY ASSEMBLY ON 26TH JANUAllY 1923. 

548. -llr. Barchandral Vlsbiooas: (a) Will Government be pleased to 
state if they have forwarded to the Secretary of State for India the Motion 
fer Adjournment passed by this Assembly bn the 26th January last, under 
rule 11, of the Indian Legislative Rules? 

(b) If so, will the Government be pleased to state whether any official 
changes or any other action has taken place as a consequence of the passing 
of that motion? 

(c) If not, will Government be pleased to state how effect can be given 
to the passing of such motions? 

(d) Does a Motion for Adjournment in Indian Legislature have the same 
effect as one passed by the British Houses of Parliament? 

(8) If not, in what direction lies the difference? 

The Honourable lIr. A. O. Ohatterjee: Sir, on behalf of the Honourable 
the Home Member I shall answer parts (a) and (b) of this question. I 
lJIlderstand that parts (c), (d) and (8) are in the competence of the Chair . 

.. (a) Yes, on the 8th February. 
(b) The Government of India are not aware that any official action has 

bE'en taken. The appointment of a Royal Commission is made by His 
Majesty the King Emperor and not by the Government of India." , 

1Ir. Preaident: Parts (c), (d) and (8) of this question, strictly speaking, 
art' not matters within the special cognisance of any Member of "Govern-
m(:nt; but as they relate closely to the procedure of the Legislative Assembly. 
I propose to answer them myself . 

.. (c) No diTcct effect can be given to an Adjournment Motion Of this 
House. The rule itself only provides a. convenient method by which the 
ordinary business of the Assembly may be. put on one side in order to make 
way for the discussion of some sudden emergency. 'l'he only question put 
from the Chair on that occasion is " that this House do now adjourn." 
If this motion is carried, the action of the Assembly may be taken (a) as 
e"idence of the serious view which the majority of the House takes regarding 
the matter, and (b) as possibly a vote of censure on Government. (d) An 
Adjournment. Motion in the Indian Legislature has the same motive and 
purpose as a similar motion in the House of Commons. It. can hardly 

( 8229 ) 4 
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bf' said to hdve the same effect, however, because in the House of Commons 
the oQvernment of the day might regard the passage of SUC? a motion as 
e"jdence of such a loss of parliamentary confidence that It would have j 
110 course but to resign, whereas I may add, as far as/ am aware, the Govern-
ment of India does not resign; ~ 
The Honourable Member will now perhaps be able to judge for himself 

how far there is any speciic difference between Adjournment Motions in 
Delhi and Westminster. 

lIr. P. P. GiDwa1a: Supplementary ~  Sir. Is there an! ~
cation for the rumour that, in consequence of the vote of censure, Imphed 
iTl the adoption of this Resolution by the House, His Majesty's Secretary 
of State has tendered his resignation to His Majesty? 

The Honourable 1Ir. A. O. Chatterjee: I have not seen that reported, 
Sir. 

FuTURE COURSE OF NON-OFFICIAL BILLS. 

549. ·1Ir. Sambanda Kudaliar: Will Government be pleased to 
state whether the present Session is the last one of the present Legislative 
Assembly? If 80, what is to become of the various non-official bills either 
introduced alreadf and circulated for opinion or referred to the Select 
Committee? 

The Honourable lIr. A. O. Chatterjee: I am again answering on behalf 
of the Honourable the Home Member, Sir. .. Government are not in a 
position to state whether the current session will be the last session of the 
present Assembly. As the Honourable Member is aware. the disBolution 
d the Assembly is a matter which is in the discretion of the Governor 
General. Government are advised that all Bills, whether official or non-
official, which are pending in the Assembly at the time of its dissolution, 
will lapse." 

Dr. H. S. Gour: May I ask, Sir, if there is anything in the Standing 
Orders of the Legislative Assembly to justify the advice or the ruling given 
j\:st now, namely, that all non-official and official Bills pending at the 
moment of dissolution will ipso facto lapse. So far as I am aware, tliere 
is a Standing Order in favour of lapsing in the House of Commons but 
there is no corresponding rule in the Standing Orders. of the Legislative 
AEsembly. And, because there is no rule providing for the lapsing of 
tbese Bills,' I submit that it cannot be laid down by analogy that all Bills 
pending on ·the dissolution of the present Assembly shall ip.o facto lapse. 

The Honourable 1Ir. A. O. Ohatterjee: I don't quite understand, Sir, 
whether the Honourable gentleman asked me a question or wished to lay 
down a proposition.. He asked me whether there was anything in thl' 
Standing Orders. The Standing Orders are as well known to him, Sir, as 
they are to me. 

Dr. H. S. Gour: I wish to ask the Honoarable Member whether the 
opinion of the Government proJljding for the lapsing of Bills is based upon 
finy explicit direction contained in the Standing Orders of the Legislative 
Assembly. 

The ~ 1Ir. A. O. Ohatterjee: I ~ l  like notice of that 
question, Sir. 
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lIr. E. Ahmed: A?e the Government aware that there is a rmnour 
afloat that they suspect very much that Government are not holding or 
giving assurance of holding a session at Simla and that thereby they are 
going to deprive the country of the benefit of moving these Bills and getting 
them passed? 

JIr. President: The Honourable Member evidently 888umes that it is 
n matter for the Governor General in Council. It is· not: it is a matter 
for the Governor General. 

Kr. E. Ahmed: About the rumour, Sir. 
JIr. President: The Government has no attitude on ~  subject. 
Kr. It. Ahmed: The danger, Sir, of the rumour? 

DATES OF NUT ELECTIONS. 

650. *JIr. SambandaMudaliar: Will Government be pleased t.o 
state whether it is a fact that the elections of some of the local Legislative 
Councils are to be held in July or August next? If so, will Government 
be pleased to state whether the elections of Members of the Assembly from 
those provinces will also be held simultaneously as was done last time? 

The Honourable JIr. A. O. Ohatterjee: The answer to the first part of 
the question is .. we have no infonI1at·ion on the subject .. and the answer 
t..J the second part is .. No date has yet been fixed for the aerl elections to 

• the Legislative Assembly ". 

JIr. Sambanda Mudallar: Will the Honourable Member be pleased to 
state whether any communication has been received by this Government 
from the Madras Government in regard to the date of the electioll being 

• fixed in August or some other date? 
The Honourable JIr. A. O. Ohatterjee: I am &JlSwering this question 

011 behalf of the Honourable the Home Member, Sir, who is unavoidably 
a\:'sent elsewhere, and I regret I cannot give any answer ~ this question. 
I think it will be best for the Honourable Member to put down the question 
on the paper. 

JIr. Mahmood Schamnad Sahib Bahadur: Will the Government bp 
pleased to arrange to have the elections fur the Legislative Assembly and 
the Provincial Councils to be held simultaneously as was done IBf1t year? 

JIr. President: The Honourable Member heard the last answer given 
t-y the Member of Government. I think it will be advisable both in the 
h,terests of question and of answer that he Rhould wait until the Honour-
able the Home Member is able to be in his place. If he puts anothet 
question he will no doubt get an answer. 

ISSUE OF RAILWAY RECEIPTS AT DELHI. 

551. *JIr. 11.. A. Spence: (a) Is it a fact that Railway Receipts are nol 
always issued at Delhi Railway Station on the same day as goods are 
delivered for despatch from that station '1 

(IV Is it ~ fact that goods left at the Delhi Railway Station, for which a 
RaHway Receillt has not been i8sued are often tampered with? • 

A.2 
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(c) What steps do the Railway Board propose to take to see that Railway 

.Receipts are always issued on the day goods are delivered at the Railway 
Station? 

:Mr. C. D. K. Hindley: (a), (b) and (c). Government have no informa-
tion. The East Indian, Bombay, Baroda and Central India, Great Indian 
Peninsula and North-Western Raihvays have separate goods offices in Delhi 
and if the Honourable Member will indicate the name of the Railway to 
which his question refers inquiry will be made. 

COAL TRAFFIC FREIGHT RATES. 

552. *:Mr. N. C. Sircar: (a) With reference to His Excellency the 
Viceroy's reply to the address presented by the Indian Mining Federation, 
Calcutta, on the 16th December last·, will the Government be pleased to 
state if steps are now being taken towards 8 reduction of the freight rates for 
the movement of long distance Coal Traffic? 

(b) If the reply be in the affirmative, will the Government give an idea 
as to the extent to which the reduction is likely to be effected and as to the 
time when the reduced rates are likely to come into operation? 

, JIr. C. D. )(. Hindley: (a) and (b). The feasibility of making a reduc-
tion in the rates for long distance coal traffic is under consideration but 
Government is not at present in a position to make any more definite 
statement regarding the matter. 

ORIYAS IN GOVERNMENT SERVICE. 

553. *1Ir. B. ]f. Kisra: Will the Government be pleased to state the 
number of OriYIlll: 

(a)" In the Postal and Telegraphic Department; 
(b) In the Income-tax Department; 
(c) In the several Departments of the Secretariat establishments of 

~  Government of India drawing a salary of-
(i) Rs. 500 or upwards; 
(il) Rs. 100 or upwards? 

The Honourable JIr. A.. O. OhaHerjee: The information is being col-
kcted and will be furnished toO the Honourable Member in due course. 

JIr. K. Ahmed: Will the Government be pleased to enquire with regard 
to Bengal MuhammadaDS if there will be any in (a), (b) and (c) Depart-
ments drawing a salary of (I) Rs. 500 or upwards and (il) of Rs. 100 or 
upwards? -

. 1Ir. President: This question has nothing to do with Bengal Muham-
madans. 

LAC RESEARCH WORK. 

554. *Babu Braja Sundar Dus: Will the Government be pleased to 
state : 

(a) The amount realised as the lac-cess after passing of the Bill? 
(b) The alnount of unspent balance, if any? 
(c) The conditions on which officers and men have entered semce? 
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(d) The number of men al'd officers engaged in the lac-research work 
stating their persor.al pay, status and qualifications? 

(e) Is the department of research in this direction going to be per-
manent one? 

(f) What amount, if any, do the Government contribute for the lac-· 
research work? 

The Honourable lIr. O. A. Innes: (a) and (b). AI; already notified an 
abstract of the accounts of the Indian Lac Association for Research will be 
published in the Gazette of India as soon as they are received by the 
Government of India. The infonnat,ion aske<l.for is not available at present. 

(c), (d} and (e). The Lac Association is, not a Government body and 
Oovernment have no infonnation on these points. 

(f) A sum of'Ra. 43,427-10-1 being the net realizations on the balance 
of shellac deliverable under the Munitions Shellac Purchase Scheme after 
the Home Government had ceased to purchase shellac, W86 made over to 
the Association as a grant with which to commence its scientific work. The 
money was derived from the trade generally and was allotted by consent 
to the benefit of the trade. The Government had no claim to this 
money and no contribution has been made by Government to the Associa-
tion. 

Sir Deva Prasad Sarvadbikary: Do these receipts and expenditure in 
any way appear in any Government account and do t.hey at all come up 
before Government except in the way. of report? 

The Honourable Mr. O. A. Innes: No, Sir. They ~  up to Govern-
ment and are published for generalinfonnation in the Gazette of India. 

DELHI POLICE SERGEANTS • 

M5. -Khan Bahadur Sarfaru Husain Xhan: (a) Is it a fact tbat. 
the Delhi Police has got a class of officers as Sergeants? 

(b) If the answer is in the affinnative, will the Government be pleased 
to state as to i,he methods of recruitment of such officers? 

(c) If not, will the] be pleased to state whether sergeants are placed 
<m deputation to DelhI, from the Punjab Police; and if so, whether such 
officers on deputation are paid from the Delhi Police grant? 

The Honourable Mr. A. O. Chatterjee: (a) Yes; tbereare 9 Sergeants 
~  the sanctioned strength of the Delhi Police. 

(b) Vacancies are filled in accordance with Police Rules by the Senior 
Superintendent of Police by selection from a list 9f approved candidates 
maintained in his office. 

(c) Does not arise. 
DELHI POLICE SUB-INSPECTOR. 

556. -Khan Bahadur Sarfaru Husain Khan: Will the Government be 
pleased to state as to what is the minimum pay of Police Sub-Inspector of 
Delhi? 

The Honourable Mr. A. O. Chatterjee: The minimum pay is Rs. 80 
in a time-scale of Rs. 80 rising by quinquennial increments of Rs. 10 to 
Es. 130. There are also three selection grades on TIs. 140, ~ and 160 . 

• • • 
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REFRESHMENT ROOM CONTRACTS. 

557. ·Sardar Bomanji A. Dalal: 1. Will the Government be pleased to 
state whether it is a fact that Government are taking away Railway 
Refreshment Room contracts from Indians and that they are giving such 

- contracts to Europeans? 
2. Is it a fact that Government intend to give the monopoly of such 

contracts to Eu."'OpeaD8? 
3. If so, will Government be pleased to state what led them to take this. 

step? 
4. Will Government be pleased to state whether they intend to give 

Railway Refreshment contracts to Indians of established reputation in 
future or not? 

5. Why do Government not invite tenders from the public for such eon-
tracts? 

Mr. O. D. K. Bindle,.: 1 and 2. The reply is in the negative. 
3. Does not therefore arise. 
4 and 5 Government have no doubt that Railway Administrations will 

continue, as in the past, to give Refreshment Room Contracts to the most 
suitable persons available irrespective of their nationality. 

Mr. X. Ahmed: Is it not a fact, Sir, that in the case of Messrs. 
Sorabji and Company who are the contractors for the supply of refreshments 
OJ; the Eastern Bengal and other ;Railways there have been complaints 
against them that their food is not only inferior in quality but insufficient in 
quantity? Is it not a fact, Sir, that some Railway Companies, as for-
ir:stance, the Bengal Nagpur·Railway Company, have taken over the manage-
ment of these (refreshment rooms) and the management is going on better 
than on the Eastern Bengal Railway? 

Mr. O. D. II. Hindley: It is a fact Sir, that the Bengal Nagpur Railway 
Company manage their own catering department. 

Mr. X. Ahmed: Do Government propose to adopt the same in regard 
to all the Railways? -

Kunshi Iswar Saran: Will Government state if in future it will in'rit& 
tenders from the public for these contracts? 

Mr. O. D. K. BiDdle,.: This matter is one which the Railway Com-
panies deal with within their own competence. So far as State Railway.-
are concerned, I believe it has been the csse that tenders have been called 
for. 

K11DIhi Iswar Saran: Will a suggestion ite made to these Compania.-
to follow the excellent example, set by the ~  Railways? 

Mr. O. D. K. Hindley: I will make a note of that suggestion, Sir. 

B. N. RAILWAY WORKSHOP STAFl". 

558. ·Mr. X. B. L. Agnihotri: (a) With reference to Mr. Joshi's ques-
tion No. 142, dated 5th February, 1923, will the Government be pleased :' 
to state wheilher they are aware that the termination of services of ' 
certain number of daily paid staff, in the Bengal-Nagpur Railway work· 
shops, has created much discontent among the other workers of the Railway? 

(b) If not, will the Government be pleased to make an enquiry? 
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(c) Will the Government be pleased to state, (i) the number of daily 
. paid staff whose services have been terminated; and also (ii) ,the number of 

daily paid workers; and (in) the mOBthly paid workers at the Kharagpur 
workshop before the termination of tlW daily paid workers; and (iv) also the 
saving in expenditure per month by this termination of services? 

(d) Were the persons whose services have been terminated ever punished 
before this occasion for their bad or negligent work or were they reported 
against by their superior officers in charge of the Departments concerned 
and were these punishments noted in their history sheets? 

(6) Is it • fact that the Bengal-Nagpur Railway Workmen's (or 
Labour) Union approached the Agent of the ~ l  Railway to 
receive their deputation to hear their gt\evances in this connection and 
the Agent gave a curt refusal to that request? 

(f) (i) Wilrthe Government be pleased to state if there was not enough • 
work for these workers at the workshop before their services were 
terminated? (ii) If the work was enough for such men, then will th", Gov-
ernment state the arrangement:> which the Railway Company intends to 
make for the spef:dy and efficient work in the workshop? 

:Mr. O. D. II. lIiD.dley: In reply to the whole of this question I have 
to say that the reduction in the daily paid staff on the Bengal Nagpur 
Railway workshops has been made in the interests of economy in working 
which all railway administrations are now endeavouring to effect. 

The necessity for. retrenchment in working expenses has been strongly 
impressed upon them and the Railway Board must leave it to the discre-
tIOn of the Agents to effect reductions in the best manner possible. The 
Railway Board believe that where reductions in staff have to be made the 
Agent.s are giving the fullest consideration to the claims of the staff in 
order to avoid as little hardship as possible. Government do not therefore 
propose to enquire further into the circumstances of the particular case of 
ntrenchment to which this question refers. 

:Mr. If. II • .Joshi: May I ask, Sir, whether during this period, at the 
time when these people were dismissed, the number of officers in the 
Supervising grade was increased actually? 

:Mr. O. D .•• Hindley: I believe, as far as my knowledge goes, that 
there was no such increase. 

Mr .... II • .Jaaht: Has the Honourable Member scrutinised the figures 
given in the present Budget? 

1Ir. O. D. II. Hindley: I have scrutinised the figures in the present 
Budget for the last few days very carefully, but I do not know how that 
bears on this particular question. 

B. N. RAILWAY ASSISTANT DISTRICT TRAFFIC SUPERINTENDENTS. 

559. -Mr. ]t. B. L. Agnihotri: a) What was the number of the Assist-
ant District Traffic Superintendents working on the 31st December, 1920, 
in each of the Railway districts in the Bengal-Nagpur Railway and what 
was the number of such officers in such districts on 31st December, 19221 

(b) If the number has increased, will the Government be pleased to 
give the reasons for such increase? 

1Ir. O. D. II. Hindley: The number of Assistant District Traffic 
Superintendents sanctioned for the Bengal Nagpur Railway ~ 1920 .was 27. 
This sanction has not been altered since. 
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The Oompany distribute their staff in accordance with the .needs of 
Traffic working and without reference to the Government of India . 

• N. W'o RAILWAY SLEF.PER CoNTRACT. 

560. *1Ir. E. ~ :Neogy: 1. Is it a fact that the North-Western Rail-
way placed a contract for cement sleepers for 1921-22, with " certain 
firm in Calcutta? If so, for how much and at what rate? 

2. Is it a fact that the said firm did not supply the full number.of 
cement sleepers required, but was at the same time given another contract 
for the same at a higher rate later on? If so, what was the number for 
which the later contract was given, and at what ra.te? 

3. Will Government be pleased to state whether cement sleepel'B have 
proved a success on the Railway lines? 

1Ir. O. D. JI. lDndley: 1. The North Western Railway placed a con-
tract in May 1921 for the supply of 50,000 cement concrete sleepers before 
31st March 1922 with Messrs. Concrete Products (Bird and Company), 
Delhi, at Rs. 13 per sleeper, f. o. r. Delhi, Kingsway. 

2. The firm did not supply the full number of sleepers by the 31st. March 
1m, but as more of these sleepers were required, a. fresh contract for the 
supply of 100,000 sleepers at Rs. 16-12 per sleeper was entered into, the 
rate being fixed !l.fter a very thorough examination of the case. 

3. The concrete sleepel'B have not been in use for a sufficiently long 
time to prove whether they will be a complete success but experience 80 
far gives promise that they will be a great success owing to their having 
much longer life than wooden sleepers. 

1Ir. W. M. HWI8&I1ally: Had any tenders been invited before the rate 
of Rs. 16 and odd was fixed? 

1Ir. O. D. JI. Hindley: I am not in a position to state whether tende1'B 
were called for for these concrete sleepers. I do not think there are any 
other competing finns .. 

Sir Jlontagu Webb: May I ask the reason why the original contre.ci 
was not carried out? 

1Ir. O. D. M. Hindley: I am not able to say exactly, but there were 
various difficulties met with in the manufacture of this particular article 
and the outtum was not as great as had been anticipated. 

Rao Bahadur T. Kangachariar: Were the difficulties which were ex-
perienced peculiar to the finn, or were they the general world-Wide difficul-
ties? 

1Ir. O. D. M. Bbldley: As far as I know there is no other firm making 
these concrete sleepers and so I suppose these difficulties were peculiar to 
1he particular firm. 

1Ir . .Jamnsdas Dwarkada8: Is the Honourable Member in a position to 
state what is the relative cost of the teakwood sleeper and cement sleeper? 

1Ir. R. A.. Spence: Can the Honourable Member state how many 
sleepers of the original contract were not delivered at the rate of Rs. 18? 
~  O. ~  JI. Hindley: I am afraid I have not got the figures. I mUllt 

reqUIre notICe. , 



QUESTIONS AND A1iSWDS. 3287 

1Ir. W. M. BWll&DaUy: Have they since been delivered? 
J[r. O. D. M. Bindle,.: I am not in a position to say.that without 
~  I wish to have· notice. 

SURMA V ALLEY....:....INCLUSION IN BENGAL. 

561. *:aat Bahadur G. O. Xag: Are the Govemnient aware that in 1920 
just before the introduction of the Reforms. the people of the Surma 
Valley in Assam were agitating for inclusion of their districts within 
Bengal on the ground that unless they were 80 inCluded they might run 
the risk of being deprived' of the benefits of the peFanent settlement of 
the Calcutta High Court. and of the Calcutta University. and Sir Nicholas 
Beatson Bell. the then Chief Commissioner of Assam. issued a communique 
in the following. word. : 

•• SiT·Nicholas Beatson Bell has authoriiy from the Government 
of India to give an unqualified denial to all the allegations? 
The permanent settlement will remain for ever inviolate; so 
also will the connection of Sylhet with the Calcutta High 
Court and the Calcutta University unless and until the people 
of the SUnDa Valley through their elected representatives 
express a clear desire for a High Court or a University of 
their own "1 

The Honourable 1Ir. A. O. OhaUerjee: The reply is in the affirmative. 
Bat Bahadur G. O. Nag: Are the Government aware that there are 

two Bills now pending before the Bengal Legislative Council for re-modelling 
the Calcutta University and that neither of these Bills makes any provision 
fOl' the control and management of the schools and colleges of Assam. If 
any of the Bills is passed into law what is to become of the pledge given 
b.I' the then Chief Commissioner of Assam 1 

The Honourable 1Ir • .A.. O. OhaturJee: The Bills to which the Honour-
able Member refers are before the Legislative Council of Bengal which is 
competent to legislate with regard to the Calcutta University. 

Bat Bahadur G. O. !Tag: Are the Bengal Council competent to legis-
hi.te in respect of the schools and oolleges of Assam? That is the point. 

The Bonourable 1Ir. A. O. Ohatterjee: The Bills <b not refer to the 
achools' of Assam at all. As regards the colleges I should like a question 
put on the paper so that I can give a considered answer. 

1Ir. J. OhaudhUll: May I ask the Honourable Member whether he haa 
considered the question that under the Devolution Rules the Central Govern-
ment is to legislate for the Calcutta University and is the Government 
competent to delegate its powers to the Bengal Legislative Council in t.hat 
r('Spect? 

JIr. Presldect: That is ratRer a large question to ask as a supptementary 
question. 

1Ir. X. Ahmed: How are the Government going to fulfil the pledge 
about the Calcutta University being always continued so that the people 
of the. districts may not run the risk of being deprived of the benefit of 
that University. 

The Bonourable 1Ir . .A.. O. OhaUerjee: I did not hear the queation . • 
• 
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PoSS'ESSION OF AEROPLANES BY UNIVERSITY CoRPS. 

233. Mr. saiyed J[ubammed Abdulla: In reference to the reply given 
to my- question No. 317 of 1922 (vage 3397, of the Debates, Vol. 2, Part 3), do 
the units of the University Corps or any members of it possess any aero-
planes? H so, what is the number ~  what arrangement is observed for 
their proper cuatody and lawful use? 

JIr. B. BurdoIl: The answer to the first part of the question is in the-
~  and the second part does not arise. 

AEROPLANBS. 
234. JIr. Salfed Mubammed Abdulla: In reference to the reply given to 

my question No. 315 of 1922 (page 3397 of the Debates, Vol. 2, Part 3). 
will the Government be pleased to lay on the table the particulars of 
the 12 aeroplanes registered till 19'22, and also of any others registered 
mce then? 

Colonel Sir Sydney Crookshank: Particulars of all civil aeroplanes 
registered up to date under Rule 15 of the Indian Aircraft Rules, 1920, are-
laid on the table. -

Statement .lwtDing the number of regi.tered c.ml aeroplane. cith the taatlte. of their 
ovmer. and their .tatcnu, up to tUlte. 

I 
So. : 1ype of machine. 

-I 
1 i Handley Page 

I 

i I Ditto 

a I Ano 

4. Handler Page 

II Ano • 

6\ D. H.9 

~l = 9 Ditto 
10 Sopwith . 
11 D. H.9 
12 Ano 

18 Ditto 

14. I Ditto . 

OI\'Iler'. DIttDle am] adlll'elll.' ___ 8t1ttt_ion_. __ 

Handley Page Indo· Bur· 
meaeTranaport, Ltd., 16, 
Cbowringhee. 

Me81't. G. McKenzie 4: 
Co., Ltd., 17·3, Chow· 

_ ringbee Road, Caleutta. 
Mr. E. Villiere, Clive 

Buildings, Calcutta. 
HlI.Ddley Page Indo-flur-

_ Tran8port, Ltd., 6, 
The Mall, Dum Dum, 
Calcutta . 

• Mr. W. H. Willi, Riverside, 
Egmore, )!adras. 

Raja ~l  Mumtaz Ali 
Kban, Haja of Utraula. 

}.lllllttm Govemmeat 

1I r. E. Villiero, Clive 
Bnildillgl, Clive Street, 
Calcutta. 

Mr. L. Mprpby 
Mr. E. Villien 

)I_n. O. McKenzie 4: Co., 
Ltd . 

Ditto. 

Calcutta 

Dum Dum 

Dum Dum aer0-
drome, Calcutta. 

Ditto 

Egmore, M adru 

Utraula 

Dum Dum 

Dum l l um aero· 
drome, Calcutta . 

Karachi. 
Dum Duu. aero' 

drome, Calcutta. 
Diti:Q. 

Diti:Q. 

BBIlABIS. 

-------
Cancelled. 

Ditto. 

Cancelled. 

Diti:Q. 

Diti:Q. 

DiUo. 

, :iO'n :--Exclude. ODe aeroplane regUtered in an Indian Staw. 

( ~  ) 
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ARTICLE re .. NON-CO· OPERATION BY GOVERNMENT AND COKPANY RAILWAYS .. 
re GRIEVANCES. 

235. B.ai Sahib X.kabmt lfaraJan La!: 1. Has the attention 
.Government and the Railway Board been drawn to the articles 
.. Non-eo-operation. by Government and Company Railways" 
Tribune of 19th December, 1922, and 9th February, 19281 

of the 
headed 
in the-

2. Have the Government or the Railway Board taken any step to 
. remove the grievances of the people referred to therein 1 
• 8. If not, will the Government and the Railway Board be pleased to. 
eonsider the advisability of removing the said ~ or aueh of ~  
as they think fit? 

JIr. o. D. ·K. lDDdl.,.: 1. Yes. 
2 and 3. The comfort and convenience of all classes of passengers are- • 

matters which are receiving the earnest attention of Government. and the-
railway administrations and endeavour is made to remove grievances where-
ever practicable. 

THE BUDGET-LIST OF DEMANDS. 

SECOND STAGB. 

Method of PTe.entation. 
:aao BlILIdur '1'. BanpcJwiar (Madras City: Non-Muhammadlm 

t:rbanJ: I wish to repeat the l(mark which I made in the first year of 
cur existenoe as regards the way in which these Demands are placed before 
t·he House. Under clause 130 oi our Manual of Businesa at page 43 you 
will notioe that it con.templates that difierent days shall be ll ~ for-
different heads of Demands. Now, fixed days are ll ~ for all ~  
Dt-mands put together. I do not think it is consistent with ~ spirit or 
th(' intention or the language of that rule that these Demands should be· 
placed lumped together for all the days. On the first occasion when I raised 
this question on the 7th March 19' .. H the Honourable the Leader of the-
Bouse, Sir Malcolm Hailey, pointed out that he wanted to acquire 
uperience of the way in whicm. these Demands were disposed of by the· 
House 80 that for future ye.-s he would note the request and give us 
separate days for separate heads of Demands. I am sorry he is not here 
to-day and I lUll raising the question in his absence, but if his absence 
OK-uses any inconvenience to the Government Ben.)hes I will repeat the· 
question later on when he comes, but it seems to me that it would be 
more advantageous to the House if different days are allotted for the 
rlifferent heads of Demands so that we may oome prepared. Not only that, 
Wt' may not rush our amendments so as to be within time, that is, the 
two days' notice In fact, as the House will notice, Members have given 
n'Jtice of a lot of amendments which they would not have done but for 
this procedure being adopted, because then they will consider very care-
fully before they send notioe of their amendments. 

The Honourable Sir Bun BlackeU (Finance Member): No question 
I think is more difficult than the question of how to place before a Parlia-
ment the estimates of l~ expenditure for the yeOJ'. I do not understand 
"hether the H ~ R l  Membpr in moving this dE-sires -to complain ot 
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the six days being insufficient as a whole, (Rao BahaduT T. Rangachariar: 
~  That is one of the points ") or of the general procedure. I think thai 
-experience, so far as I understand it, of the last two years has not made 
it appear that on the whole the six days are really insufficient. There is 
'l\ difficulty always in conducting a debate on estimates which is apt to 
get diffused in a large Assembly. During the last two years I do not 
understand that there was any very great complaint as to the sufficiency 
-of the period. But as regards tha question of the form in which they are 
put I may perhaps refer to the procedure in the House of Commons iIt 
London. The system there is ~  a certain number of votes' or demanda 
aJ"(' chosen usually by the leadat-s of the opposition parties. They take 
in order whichever vote. they desire to have discussed and the debate on 
Roost days is confined to a general discussion of the subject on one or two 
'Ot at most three votes. That enables the House of Commons to devote 
-8. full discussion, shall we say, to the Home Department, or Foreign 
Department, or some other Department, but although there are 20 days 
allotted under the British system, it is the usual experience that three-
fourths of the votes are passed on the last day of the twenty without 
-discussion. (A Voice: "As here. ") The difficulty is to get away from that 
~ stem. The Government would be very glad. to consider further what 

nodhod would lead to the convenience of the House in dealing with these 
matters as a whole and I do not know whether I may possibly suggest 
that a small committee might be appointed to discuss the subject. It is 
nut an easy cne. If that suggestion would commend itself-I would 
:speak to the Leader of the House to consider what action we can take with 
.a view to improving the procedure, but I think it must be for next year. 

I 

CUSTOMS. 

The Honourable JIr. O. A. Innes (Commerce and Industries Member): 
-I beg to 'move !-

.. That a sum not exceeding B.s. 66,17,000 be granted to the Governor General in 
Council to defray the charge which. will come in course of payment during the year 
ending the 31st day of March 1924 in respect of • Customs '." 

The Demand as shown in the printed* book has been reduced by Rs. 690000 
to correct a misstatement in bu1geting made by the Bengal Government 
in regard to the expenditure on over-time ellowances. 

The Honourable Sir Basil Blackett: !!ir, I do not know whether I 
~ ll be in order, but I think it "ill be for the convenience of the House 
if I were to give a little explanation in regard to the supplementary sheet 
which was circulated on Saturday. The original figures as shown in the 
blue Detailed Estimates and Demands for Grants are altered under various 
heads by this statement, the total reduction on those being, Rs. 4,07,27,000, 
slightly more than the 4 crores which was the figure used in my Budget 
statement.- That reduction toget':ler with reductions already taken account 
of in the Budget make a total reduction of 7,09,96,000 as compared with 
the total reductions of 9,04,92,000 recommended under the corresponding 
heads by the Retrenchment Committee. It will be seen therefore that 
.thf Government according to this sheet has given effect in regard to Civil 

• Blue Book on Detailed Estimates lor Demands for Grants for Expenditure of the 
Ct'ntral Government charged to Revenue and Capital and also of Disbursement. of 
Lr:ans and ~  for 19Z3-24. 
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Estimates to rather more than 7 crores out of just over 9 crores of the 
recommendations made by the Retrenchment Committee, the difference 
or rather less than 2 crores being the amount which we have thought n 
IU'cessary to allow for the lag, for the fact that all these reductions cannot. 
h enforced in full by the 1st April. There are however included in the-
cuts totalling 4,07,27,000 cuts to a total of 5,78,000, on which the Gov-
(·:nment of India has not yet been able to come to a final decision as to. 
whether it will or will not be abld to accept those particular. recommenda-
tIOns. The details of that sum are under the Head of Education a sum 
{If 1,67,000, under the Head of Medical 50,000, provision for Public 
Health Commissioner 20,000 and two large items-School of Mines 2 
lBkhs and the provision for the Indian Stores Department 1,41,000. The 
Government of India is still engaged in considering whether or not it is 
able to accept the reductions recommended by the Retrenchment Com-
rr,ittee under these heads. In regard to the remainder the Government 
cf India aftel' careful ~ of the items has decided that it will 
do its best to put the recommendations into force. As I explained the-
other day it is difficult in estimatirlg to say how much the lag may be and 
iI; is possible that an insufficient aJIowance has been made for the difficulty 
of bringing reductions into force at once but these items t-otalling 5,78,000-
have not reached that stage. The Government of India has not ~  
dEcided that it can recommend those reductions. 

Bao Bahadur T. Bangachariar: With reference to the statement made 
by the Finance Member just· now, I notice that the 7 crores for which he-
claims credit includes a sum of 59 lakhs under miscellaneous adjustments, 
so that the proper sum of retrenchment effected is 6·50 out of 9'04 and not 
~~ . 

1Ir. A. V. V. Aiyar (Finanoe Department: Nominated Official): That 
h merely transferred from the head Miscellaneous adjustments to the-
Hf.ad Political. You. will find it explained in the explanatory note. 
attached. If YOll take the two heads together there is an actual reduc-
taon. 

Bao Bahadur '1'. B.aIlgach&riar: I do not know whether it is to be-
considered as carrying out the retrenchment recommendation. It requires. 
tc be carried out further to the extent of 2·50. 

1Ir. A. V. V. Aiyar: 'The reduction of 59 lakhs iii set off by an addition 
uIider the Head Political. So it does not affect the question of reduction 
made or to be made. 

Bao Bahadur T. Rangachari&r: 1 beg to move.: 
•• Thl\t tho provision for pay of establishment under the head ' Customs ' be reduced' 

b." Rs. 100." 

I wish to raise a question here of some importance to us as regards 
the personnel of the establishment in the Customs Department. This is. 
one of the big departments under the control of the Government of India. 
Honourable l\1('mbers will notice we voted nearly more than 40 laIms 
under this head for establishment charges which consists of both the 
Imperial Service and the ordinary Indian Chil Service. This is one ot 
those departments where the Indians have found it very difficult to gain 
ndmission. The Public Servioes Commission reoommended a modest 
proportion of 50 per cent. of these sl"rvicea in the Imperial Senices to be 
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.allotted to the Indians. The present proportion in that service is about 
2S ana as regards the other important services carrying salBries of Rs. 200 
and upwards I tried to get the figures but I am sorry to say the figures 
.are not available in the Government of India. The Government of India 
who control this establishment have not even got the establishment list 
whieh will show these figures. They are not able to give me informa-
tion as to how many Indians there are on this service carrying a salary 
·of Rs. 200 and upwards. This department is administered for the Gov-
ernment of India by the provincial Governments as the agents of the Gov-
.-emment of India and early in the history of this Assembly Honourable 
Members will remember we made a strenuous fight that lump provisions 
:should not be granted. However on the undertaking that the matter 
will be examined thoroughly by the Finance Committee these lump pro-
visions were allowed to remain and one of the lump provisions was in 
regard to Customs Service. When the matter came up before the Stand-
ing Finance Committee on the 2nd June 1921 and when they discussed 
these lump provisions for establishments, the Standing Finanoe (lom-
mittee pointed out (I am reading from page 7 of the proceedings of the 
.standing Finance .Committee of the 30th and 31st May 1921): 

... This gave rise to considerable discussion particularly as to the necessity of 
'employing officers of the class now employed and whether Indian establishment could 
not be obtained at cheaper rates. Eventually after long diacussion the Committee 
·agreed to accept the rates of pay proposed by the Gilvernment of India subject to the 
recommendation that efforts should be made to recruit Indians in large numbers." 

'This was in May 1921. Sir, we had hoped that the Government of India 
would take steps to see that Indians are employed in larger numbers 
in this depArtment but from the way they are neglecting this recom-
mendation of the Standing Finance Committee, because they have not 
even got the establishment list in their hands, how are they going to safe-
guard the inter-eats of Indians in this department if they will not even 
keep a list in order to guide them and to control the Local Governments 
in the matter of the filling up of these appointments and I fail to see how 
they are going to discharge the trust which they have undertaken to carry 
-out. I am not able to inform the House whether there has been improve-
ment between March 1921 and to-day. Two years have passed. How 
many vacancies have Brisen in this service; how many of these have been 
filled up, and how many have been filled up by .Indians, are all questions 
-Qf the deepest interest to us. I do not think, Sir, that we come here 
merely to raise academic questions, pass pious ResolutionI.' and then walk 
out. Sir, we expect that when the Standing Finance Committee lays 
-down a recommendation of that sort, that the Government of India will 
take active steps to see that the recommendation is carried out. I am 
-therefore surprised that the Government of India who are really respon-
sible for this establishment have not even got this information to give us; 
they are not in a position to give us that information to-day. Sir, how 
can they be discharging their duty? Sir, .we all witnessed that very sad 
and heavy spectacle the other day when the communal question was dis-
1}usscd; it was one of the saddest days I have passed here in this Assembly. 

~  that question was discus.sed and when the Resolution was finally 
earned, the Government of India were placed in a more difficult position 
than they would have been if merely it had been a question of Indianiza-
!ion.. It is not ollly a question of Indianization; it is a question of-I find 
It difficult to manufacture a word-shall I call it communalization or 
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sectification; whatever it may mean, the Government of India cannot 
afford to neglect this important duty of theirs. Sir, let us have Indianiza-
tion first, then let us afterwards, when Indianization is complete, find om 
whether communalization should come in or not. Let us not talk of com-
munalization before Indianization has begun. This is a very important 
service under the control of the Government of India in which I tr\Jn 
earnest steps will be taken towards Indianization. I mow, Sir, that the 
Honourable Member in charge cannot afford that time which is necessary 
to attend to these small matters. But surely the Secretary or other 
officers in the Department Should have this information, because how 
tllse can they keep an eye on the service; how else can they keep a watch 
on the way in which the recruitment to this service is made? I therefore, 
Sir, in order to emphasise the position that this Assembly insists upon 
this Department being more Indianized, move this motion. 

Tbe I D ~ 1Ir. O. A. lImel: Sir, as regards the superior estab-
lishment of the Imperial Customs Service Mr. Rangachariar is entireIJ. 
()ff the mark. My claim for the Imperial Customs Service is that we are 
probably doing more in the way of Indianization than in any otht:r ser-
vice. Out of every three vacancies, two are filled by competitive exami-
nation in India; that is to say, 66 per cent. of the vacancies are filled by 
competitive examination in India. I think that the House will realize 
that that is a very great adV!Ulce in the matt-er of Indianization. 

AI! regards the, what I may call, subordinate services, the only two in 
which the question arises are the Appraising Department and, particu-
larly, the Preventive Service, and I think that Mr. Raogachariar has ~ 
bably got the Preventive Service chiefly in his mind. It is perfectly true 
that the question was raised in March 19'21. It was also raised when 
the" question of incurring expenditure out of a lump grant was plaeed be-
fore the Standing Finance Committee, and it is quite con-eet that the 
Standing Finance Committee did suggest that efforts should be made to 
increase the Indian element in the Preventive Service. WeH, action was 
immediately taken on the recommendation of the Standing Finance Com-
mittee. All Local Governments were addressed on this point.' A copy 
of the Standing Finance Committee's r8C?Ommendation was sent to all 
Local Governments and thev were all asked to instruct their CUBtoms 
Officers, subject to local conditions, to carry out the wishes of the Stand-
ing Finance Committee and of the Government of India. It is perfectly 
true that I have n'&t got information as to what progress has been made 
since that letter was issued in August 1921. These Customs Houses are 
under the direct administrative control of Local Governments. We do 
not hl:Lve the establishment list, or the establishment roll, with us. Mr. 
Rangachariar says that I ought" to have had this information here ready 
in order to give it"lo the House. He complains thai I have not got it. 
Now, Sir, surely the remedy was in Mr. Rangachariar's own hands. If 
Mr. Rangachariar had so desired, he could have put a question; he could 
have put a question in anyone of the sessions which have intervened since 
August 1921 and he ,,!,ould have had the information promptly placed 
upon the table. The fact of the matter is that Mr. R ~  forgot 
all about it till the budget demand came on and then he makes the com-
plaint that I have not got the information ready here. If Mr. Ranga-
-chariar likes to put the question now, I will get the information collected 
a8 soon 6S possible and place it on the table. I have inquired into this 
matter in going round Customs Oftiees. In Madras I think they have 

• 
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made an advance and in Calcutta. Approximately, one-third of all the 
vacancies to the Preventive Service are now being filled as a matter of 
course by Indians. In the Customs House. in Bom.bay, all I can say is-
I have no exact figures-that a beginning has heen made. 

That, Sir, is my explanation, and I repeat what I said before, that 
had Mr. Rangachariar let me know that he required this information the 
information would have been ready here. But I say he has no right to 
complain that I have not this information stored ready for budget deb'ateB. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban): 
Sir, I am somewhat surprised at 1Hr. Innes· explanation that because 
Mr. Rangachariar did not put questions at some meetings of this House. 
he has not with him what he certainly ought to have. (The Honourable 
Sir Malcolm Hailey: .. Why? ") 'Ve have heard explanations like that or 
something like it in regard to railway establishment books. only a few 
copies of which are said to be printed off for the elect and they have not 
been made available although question after question has been put for 
their production by our indefatigable friend Mr. Joshi. I do not know 
what the result of Mr. Rangachariar's questions would have been. but we 
do maintain. Sir. that record of expenditure for which the Government 
of India . are responsible. although they may be administered by their 
agents the Local Government whom they are quite right in trusting 89 
the Government on the spot. ought to be kept here. Without that. no 
verification is possible. and we have had an illustration of that need only 
this morning. When I looked at the lump figures circulated on Saturday last 
showing the reduetions under the various budget items, I saw that there 
W89 under the heading • Customs' an explanation at page 6 that the re-
duction· of Rs. 69.000 is on account of contemplated savings in overtime 
charge. I sooMr. Innes shaking his head, and quite rightly. in the light 
of the further explanation that we had this morning. What is the differ-
ence between those two explanations. the one given on Saturday morn-
ing and the other on Monday morning? Those of l}.8 who. in the absence 
of these revised figures. had owing to the exigencies of the moment thought 
fit to send in motions good, bad and indifferent were misled-my friend 
to the right says • mostly bad '; I am not surprised and I am glad they 
are not worse. Well. Government is no better off. The explanation 
heartened up some of us who are wanting to attack the overtime provision 
from their own points of vieWB. 

1Ir. President: The overlimt allow an cps are not undcr discussion. 

Sir Deva Prasad Sarvadhikary: Sir, I.nm illustrating, merely ll ~ 

ting the necessity of having information of this kind ~ the Central Gov-
ernment, for verification without which, I say, the Budget figures are not fit 
to be presented to the House for the purposes of voting grants. That figure 
is incorrect, or that explanation is incorrect, t.he Government of Bengal· 
made a mistake in calculating the ovp,t:f;ime and the mistake has been cor· 
rected; it is not a saving at all. I do not know what further mistakes they 
have made; I do not know whllt other mistakes other Governments have 
made and there is nc means of checking. Then, Sir, on the general ques-
tion: I am sure, on both sides of the House with which we are concerned, 
there will be a feeling of disappointment that much that could hay!' been 
done in the wat of further Indianizing this service, has not been done; 
where Indianization can proceed without any detriment to the interesti& 

• 
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~  enough progress has not been made. I am prepared to bear 
(Jut my Honourable friend that in Bengal a beginning has been made, but 
I alBa know, and desire to voice the feeling in Bengal, that nearly all that 

-could be done haR not been done. The class of people from which these 
'recruits come, are somewhat sore, very sore I ought to say, that much 
further has not been done in the matter. The essential matter is to 
revist' the pay from the point of view of suitable Indianization. because 
ihe objective, as I o.pllline(l in another connection not long ago, of Indiani-
·zation is not merely to keep the non-Indian out-there ~  be '1 
-desire like that in some quarters-but that is not all the object; we 
want to economize, and from that point of view, what is essential and 
'what should have been begun i', what the Inchcape Committee says: 

.. The slt'f'ngth and pay of the .bffs of the various Customs H ~  ~ l  be 
examined with a view to possihle eeuTiomies." 

That has not yet been attempted, and I hope someone on the Govern-
ment Benches will not I"av that the Inchcnpe Committee has just made 
that rC'commendatioll' and therefore there was not time WI go into the 
(j ll('stion of revising the stn'nf(th and pay of the staffs. Thnf"'is thE' esscnce 
(If proper Indianization, and without that I do not think successful Indiani-
zation or l'cnDr)lny would b(' possible either in this Department or in any 
Clther. A great deftl will have to be done before Wl' hay" finished. and the 
'luf'stion has been prominf'ntly brought fonnlT<1 in ('( nnection with this 
!.h'partll1('nt in ",hidl Indianization could have been I ~  cnrried out with-
'Jilt <.1etl'illll·nt to the illtcl'l,,,ts concerned. 

Jlr. W. JI. Hussanally (Sind: Muhammadan Huml): I ri"e. Sir. to 
voint out. in dt'fenc' of t.he (;uH·rnIl1pnt. th"t after this Resolution passed 
'hy tll(' Fil1rmcl' Committl'(', SOil 1(' dfort has becn made. at lp<lst ill II1Y pro-
\inee-I am rl'fl'rriilg to the Karachi Cust.om House in mv part of ~  pro-
Ylllef', not. to the whole Presidencv of Bombay, as mv friend on ~  left 

• corn'ct" 1I1f'. 1 <1111 referring only to Sind,- ~ far as 'the Karachi CUl"tom 
Housl' i" ('olll:"rnpd, there ""t're some few appointment" sanctioned in Hl21 . 
III the preventivc service, lind so far as I 11m IIware about. 8 or 10 appoint-
Illl'nts w('re tilJt.d up. Out of thesl' 8 or ]0 appointments about 3 or· 4 were 
~  t.o Indians, and tilC'l'l"fOl'l' I say that the policy of Indilmizing tht:'sc 
1'lIbordinllte appointments, so far as the Karachi Custom House is con-
'c('rncd, has bccn begun; and thl' Government of India are :lot blameable 
so far as my Custom House is concerned. Another point ~l  I was going 
to refer to is that to expect the Government of India to have estahlishment 
returns, Rnd nominal rolls, for all subordinate posts in every C".lstom 
House is not possible, and therefore, if the Honourable Commerce Member 
hus not got th()sa nominal rolls for all the Custom Houses in India. 
J should not wonder. It is for the Local Governments and Departments 
io havco nominal roles for these subordinate posts, and it c,mnot be ex-
pected that the Commerce Department of the Government of India should 
Jlave them to be placed before the House. Thirdly, I want to sny a wod. 
with regard to what {coli from our revered friend, Sir Deva Prasad Snrvadhi-
Imry. He said thlt. the object of Indianization was not only getting in 
more Indians into this kind of sc.:vice, but also to revise the PRY, by which 
" t.hink he meflnt r( clucing the pay, of these subordinate staffs. I do not 
think that tlll'r0 is pny room at all for reducing the pay of these subordinate 
-posts; in fnet the ery all over India has been that the pay and prospects 
d theso subordinate offices is not sufficient even for Indians to live upon 
decently, and if I tt'll Sir Deva Prasad Sarvndhikary that the highest pay 
.uf It pn'vt'ntive officer is only Rs. :iOO or Rs. GOO a month. . .•. -

• 
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Sir Deva Prasad Sarvadhikary: 
nate" . 

I did not use the word .. subordi-

Kr. W. M. Hussanally: Well, by " subordinate" I mean all these 
preventive Services which are subordinate services. I do not think that 
Sir Deva Prasad Sarvadhikary thinks that the preventive service is any 
high service; it is after all a subordinate, non-gazetted service so far as I 
know, and the high(·st pay being only Rs. 500 or 600 a month, I do not 
lhink he would advocate that that pay should be reduced. The preventive 
pen-ice officers begin on a pay of Rs. 120 a month or so and I do not think 
he txpects Government to reduce this pay for Indians, for if the pay is 
reduced, I do not thmk we can get the right kind of men to come and offer 
themselves for this kind of !!ervice. Therefore, so far as reducing the pay of 
these preventive senice officers is concerned, I think it should be out of 
the question altogether. 

Dr. H. S. Gour: (Nagpur Division: Non-Muhammadan): Sir, I am • 
afraid Honourable Members have entirely· misunderstood the object and 
scope of the Ho1lourable Mr. Rangachariar's motion. The point he made 
was that two years back we passed a Resolution in favour of the Indiani-
l'.ation of the Customs Houses. The Public Services Commission recom-
mended. that 50 per cent. of the appointments should be thrown open to 
Indians. The ~  therefore which Mr. Rangachariar raised was as 
to how far the recommendations of the Public Services Commission have 
been given effect to by the Government. We have been told by the 
Honourable Mr. Innes that :Mr. Rangachariar has forgotten all about the 
question which he r&ised some months back, and that is the reason why the 
information which he sought is not available. But is the Honourable 
Mr. Innes quite su.:.c that he did not forget all about the question himself? 
~ l  Sir, it was the duty of Government to see that a Resolution passed 
and a recommendatlOn made was carned out, and for the purpose of en-
suring compliance with recommendations and Resolutions of this House 
and of its Committel's, it was th3 duty of Government vigilantly to inquire-
mto the lndianization question and satisfy themselves that Indianization 
had been made to the extent demanded by this House. It is not a ques-
tion of supplying statistics to the Members of this House; it is a question 
of doing a plain duty following upon the recommendations of this House, 
and from that point of view I deprecate the reply of the Honourable Mr. 
Innes. Now, Sir, he says, .. we do not know to what extent the recom-
mend,.tion made by this House has been carried out." That is exactly 
the point upon wt.ich I submit the Government should have been pre-
pared. They are n.)t prepared. It is not merely a question as to whether 
any :\Iember wishes to pursue that inquiry by reminding the Government; 
it is a que!'ltion upon which the Government should have asked for no. 
reminder;;. Then, :-C.ir, II',· are not he're dealing lI'ith th!' ,1etails of the 
subordinate preventive service or of the pay which members of this service 

should receive. \Ve are dealing here with the brnad question 
11 X 0')';. of l ~  And it is from that standpoint that Mr. Hungachariar 

views this question, and it i" from that standpoint that 11cIllbers of the 
House generally view this question. 

Lieutenant-Colonel H. A. J. Gidney (Xomillated: Anglo-Illdians): Sir. 
the remark,,; that have just fallen from, my Honourable foond Mr. Hanga-
chariar in his quest for Indianisation of the Customs ServicE', Sl'ell1 to have 
chcited no satisfactory reply from the Honourable Mr. Innes so far as the 
practical effec,t of the recommendations of the Committee is concerned. 
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But if it would please and satisfy Mr. Rangachariar and others who ~ 
thirsting for this information, I might tell him that the infonnation a1; 
n. y disposal indicates that Indianisation of the Customs service, to which 
he has drawn attention is being put to very serious and practical effect, 
so much so that it is the opinion of various members of my community who· 
are ,thereby seriously prejudiced that this Indianisation is going on at a 
nry rapid rate indeed. Let there be no doubt. The Government is putting 
this into very rapid. effect-although Mr. Innes is not in a position t-o give 
this House the exact figure.s. 

JIr. X. Ahmed (Rajshahi Division: Muhammadan Rural): Sir, it is 
surprising that the Government Member in charge of the Department is 
not aware of the exact number of officers who are serving in this department. 
}{(.ughly speaking, taking, I suppose, from the chaprussis and petty clerks, 
he has stated that 66 per cent. I( the peopla are ~  Sir, I invite 
his attention to page 5 of the Demand for Grants, Bbllgal. \V e find that 
t.hl' existing strength is set out there as follow8: 

.. 247 Preventive officers at varying rates from Rs. 140 to RH. 675. 
310 Clerks at yarying rates from Rs. 40 to Rs. 600. 
'Zl Appraisers, 1 on Rs. 800 and rest at varying rates from Rs. 290 to Rs. 725." 

The Honourable JIr. C. A.. Innes: Sir, on a point of explanation, I think 
fE·rhaps I will save the time of the House and of Mr. K. Ahmed if I point. 
out that what I said was that M.per cent. of the recruits to the Imperial 
Customs Service were now ~ in India. I did not refer to the-
subordinate services. I was talking of the Imperial Customs Service. 

1Ir. X. Ahmed: I am very ll:uch obliged, Sir. Even then the.re is no 
room for my Honourable friend tc discuss the subject, because the .other 
('fficers of the remaining Customs otbccs are ignored. 'Jher.!;, no justi-
fication. I am sorry I did not quite catch my Honourable friend at the time. 
but, Sir, that is not the argument which we want to denl with. There 
~l  27 appraisers, one on lts. BOO and the rest I1t varying rates from 

Rs. 21:10 to Es. 725, 281 servants at varying raies from Rs. 8-8-0 to Rs. 35, 
temporary establishment and 144, boat establishment. Sir, Jeavlng those-
c.fIicers or servants at varying rates from Rs. 8-8-0 to Rs. 35, and leaving. 
tIlt: 144 people in the boat establishment, is my Honourable friend, the-
Government Member, in a position to give us the names of the other 
people? Sir, if mv Honourable friend takes the trouble to walk through 
the Calcutta Customs office, he would not find very many higher officers 
gt'tting that salary as my Honourable friend the Mover pointed out from 
Hl; 200 and upwards. Governffio:lnt have not met that point at all. The-
Honourable Member in charge is not in a position ~ enlighten the House-
1.:> to how many officers are working there. As far 88 I am ~ 
Sir, I know for certain-I do very often walk through the Customs office-
I have hardly seen, in fact I ne>'er saw one Muhammadan from Bengal, 
Sir, although the Muhammadans of Bengal form 56 per cent. (or 60 per 
cent. acoording to the last census) of the whole population of Bengal; and 
~ ll my Honourable frient! put th.) number at one-Ghird. Sir, jf these poor 
Ip.dians are to serve only in the lower ranks and not in other places, I 
fail to see how my Honourable friend is satisfied with regard to the grant 
that he asks for. Mter eleven months he comes with his Budget ignorant 
of particulars of what he is asking for. Will this House have any sympnthy 
for that sort of grant that he wants?' I do not know. Probably later 
on he will stand up and say it is .. non·votable " and we are blindly to. 

• B 2 
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[Mr. K. Ahmed.] 
accept the proposals made. He says, further, Sir, that if my Honourable 
inend Mr. Rangachariar had put a starred question, the answer would 
have been given. No doubt about it. But is he not in- a position to ask 
ti. e department to give him the facts and figures at this stage when he 
I.'sks for the grant? He says, Sir, a good beginning has been made, with-
out knowing how many officers were recruited since 1921. 'Without giving 
the particulars and the figures, which this House expects to know, I do not 
~  there is any justification fo!" saying that a good beginning has been 

made. I, therefore, most emphatically oppose the grant asked for and 
support the motion for reduction by Rs. 100. 

JIr. 11 ••. Joshi (Nominated: Labour Interests): I move that the 
C!uestion be now put. 

JIr. lamnadas Dwarkadas (Bombay City: Non-Muhammadan Urba.:il): 
Sir, 1 only want to remind the House that the question raised by my 
Honourable friend Mr. Rangachariar has not yet been answered. Neither 
thf' statement made by .the Honourable the Commerce Member nor the 
i.ntervention of my Honourable friend Colonel Gidney, who thought that 
t;he pace of Indianisation in the c.ustOn;tS Department was very rapid, has 
t .. ken away anything from the vagueness of the answer given by the Gov-
t:'cnment. The question that MI". Rangachariar has ~ l  raised is 
this. The Standing Finance Committee ~  a recommendation and it 
was when the Committee sanctioned certain grants that came before the 
Finance Committee, that the Committee made certain recommendations 
"\;rith regard to the conditions on which hereafter further grants of a 
~ l  character would be sanctioned. What has the Government done 

to carry out the recommendations of the Standing Finance Committee? 
That is the plain question of ~ Hon9urable friend Mr. Rangachariar. 
My Honourable friend Mr. Innes t>ays the recommendation of the Standing 
Finance Committee has been communicated to the Local Governments, 
but no further information is available, no figures are available: the Local 
Governments are probably doing their best. But if the Government of. 
India sentO out instructions to the Local Governments is not the Honour-
able Member in a position to ~ whether the Local Governments have 
s(;nt any answer'S to those instructions or not, namely, whether it is possible 
{(If them to carry out the instructions or not, or whether they are going 
to make efforts to Indianise the services in the Customs Department? 
After all, to borrow the words of my Honourable friend, Mr. K. Ahmed, 
we' are in absolute darkness, we are taking a leap in the dark, as'he always 
suys. We do not know anything about what is happening in the matter 
tlf the recommendation that the Standing Finance Committee had made; 
Bnd that is a pertinent and a definite question raised by my Honourable 
friend Mr. Rangachariar: and, I think, the Government have not been 

. ~ l  to give an answer to that. As for the argument adduced by the 
Honourable Mr. Innes that if a question had been asked by Mr. Ranga-
chariar, the answer would have been supplied, it has to be remembered 
that when an important body like the Standing Finance Committee makes 
a recommendation, ,it is no longer the duty of the member of. the Standing 
.r'inance Committee to put s question to the Government, but it becomes 
the duty of the Government to give practical effect to that recommendation. 
But, as a ~ of fect, if I m"y remind the Honourable Member, I 
was- myself a member of the Standing Finance Committee which undertook 
iI. do all that they possibly could t:> introduce Indianisstion in the servioea. 
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It is the duty of the Government themselves to see that every effort is 
msde by them and by all Local Governments concerned to put the 
qoecommendation into practice. I feel, theIefore, that the answer is not 
yet given and the 'House would be justified in carrying the motion. 

Ill. B.. A. Spence (Bombay: European): I move that the question 
:be now put, .. 

(Several Honourable Members: "'The question may now be put.") 
Mr. S. O. Shahan1 (Sind Jagirdars and Zamindars: Landholders): Sir, 

'in connection with the cost of establishments in the Customs Department 
I have got to point out that the salaries of the Assistant Collectors need 
,to be revised, that the scale ~  has been fixed for these salaries is a 
'very high one. It is Rs, 350 rising to Rs. 1,500. I have to point to the 
I?cale of salaries adopted in the Income Tax Department. Collectors of In-

-(lome 'l'llX all 9ver India draw Rs. SOO to Rs. 900 only, and so far as I can. 
see very competent people, very competent Indians can be secured for this 
'Salary. It goes '" ithout saying, according to me this is a field in which 
retrenchments might very reasonably be effected. I pointed this out. last 
year and I was told by the Honourable Member for Commerce and 
Industries that the appointments were made by competitive examination 
and therdore this scale could not be reduced. I think it would be wrong 

·to assume that I ever intended that the present incumbents should come 
-to be affected by this proposal that. I am making. I am making this pro-
}losal with regard to() future entrants, and my submission is, and I trust 
that due notice \\--ill be taken of it, my submission is that the scale of 
salaries needs to be revised here, and by the revision of this scale s. 
substantial saving will be effected. 

The Honourable llr. C. A. Innes: Sir, I should like to take up the 
point made by Mr. Shahani, namely, that the scale of salaries in the Im-

'perial Customs Service is too high. The scale of salaries (I am speaking 
from memory) is Rs. 300 rising ~ Rs. 1,500, plua the usual overseas 

:allow811ce . . . . . 
JIr. S. O. Shabani: Rs. 350 to Rs. 1,500. 
fte Honourable JIr. O. A. Innes: That soale is precisely the same 

scale as that for the Accounts Service. We hold a joint examination. 
And I do not think it is too high for the Imperial Customs Service because 
I should like to point out that all our Customs ~  live in the most expen-
sive towns of India, the seaports. Every one kn,ows how exc.eptionally 
-expensive Calcutta, Bombay and ~ seaports are.' On the general 
question whether, as Indianisation goes on, we should reduce the scales 
of pay, there is a great deal to be said, but obviously that is a question 
·which has got to be taken up for all the services and not for a single 
'service like the Custom!! Service. I think every one will agree with that 
point. I should like to correct a ~  made by Dr. Gaur. D ~ Gour 
13aid the Public Services Commission had recommended that 50 per cent. 
-of the Customs Service should be recruited in India, and we had taken 
no action on that. The Public Services CommisRion was referring eB.tirely t 

to the Imperial Customs Service,- and as I have already explained, we have 
'gone beyond its recommendations because 66 per cent. of our recruits 
are now recruited in India. Then I am acoused of not knowing what has 
been done regarding the Indianisation of the Preventive Service. As a 
'matter of faot, on looking through this file here, I find I have 8 bit of 
infonnation which I did not know I had, namely that, when we issued 
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ihis circular in August 1921, one of our Collectors of Customs, namely, the· 
Collector of Customs for Karachi, wrote back at once and told us thai> 
during the last few months he had already taken action in this direction. 
and that he had appointed six Indians to the Preventive Service. I gave 
another bit of definite information which I do not think my friend Mr. 
J amnadas Dwarkadas noticed, namely, that, as a matter of practice, we 
recruit one-third of tbe Preventive 'Service in Calcutta from Indians. Now 
you have got to remember that ten years ago there were no Indians at all 
if you exclude Anglo-Indians from that term, in the Preventive Service. 
It was thought that the Service was not suited to Indians._ You have 
got to remember that it is extremely hard work; the men have to be out 
at all hours patrolling. In Calcutta they have to go down the river in 
boats; they have to board ships at all hours of the night, and it was con-
sidered that the service was not suitable to the Indians. The Collector 

C of Customs took up the question of Inruanisation first and he began re-
cruiting the Indian officer class and he found them quite satisfactory. 
That is why we had great pleasure in telling the Standing Committee that 
we would make efforls in this di;-(':,tion. I am !'>orry, I have not got· the 
actual results of these efforts, but as I have already explained, all our 
difficulties arise from the fact that these Customs Houses are under the 
Local Governments. They are unc;ler the administrative control of the 
Local Governments. When we carry out the recommendation 
of the Inchcape Committee, which as a matter of fact was 
our own idea, the recommendation that we should appoint a Commissioner-
of Customs, a Controller General of Customs, then the Customs Offices 
will pass under our direct control and we shall be in a very much better-
position to answer questions of this kind. As it is a question comes up 
~ a budget debate, and I must confess I forgot all about it, as Dr. Gour 

has suggested. I forgot all about it and so did my friend Mr. Ranga-
chariar. I did not know what this reduction of Rs. 100 in establishment 
referred to, and it is very difficult for us to answer questionR on par-
ticular items in establishments which we have not under our control. 1. 
am quite prepared to write round to all Collectors of Customs ·and to find 
out from them exactly what has been done in this direction, what propor-
tion of ~  has been fiHed up, and if necessary, I will then issue-
further instructions on the matter. 

Rao Bahadur T. Rangac:h.art&r : I would ask for a quarterly report. 

The Honourable Mr. C. ,A. Innes: I do not think a quarterly report is 
necessary. I am· prepared to 9sk them to let me have this information 
before the budget debate. Vat.lncies do not occur in these services so 
very frequently and it may be a waste of time to have quarterly reports. 
Every year I will instruct Collectors of Customs to let me have a state-

. ment so that, in the budget debate, we may be prepared in the future. 
In view of that Mr. Rangachariar might well withdraw his motion. 

Rao Babadur T. Rangacharlar: On that assurance t do not press my 
motion. 

The motion was, by leave of the Assembly, withdrawn. 
Sir Deva Pruad Sarvadhlkary: I beg to move: 

I 

" Thai the provision for Travelling and Tentage Allowance under Bub-head • Madras • 
be reduced by lU. 3,600." 



THE BUDGBT-LiST OF DBIIAJJDS. 3i'-51 

Of course the difficulty that I labour under is also the difficulty of. the 
<Government as we found earlier in the debate: we have not enough 
.information upon which one could exactly indicate how that Rs. 3,600 is 
to be cut' out of the sum of Rs. 9,600. This item stands ~  a footing 
.entirely ~  from ·that of establishment either permanent or tempo-
:rary, or even of over-time allowances. One does realise that in doing 
work of this kind it would be necessary to give some allowances for travel-
ling and for tentage, but there should be further limitation. What is the 
'position to-day? We have to economise and economise all round. I 
.do not mean to say and Government will not take me to mean that a 
a"eduction of this Rs. 3,600 will achieve wonders. On the other hand as 

. .an earnest of doing all that can possibly be done in the way of getting 
rid of avoidable expenditure, this small item would be 88 l~ as an)'" 
large item. Sir, scattered over the whole of these Demands is a large 
provision for· allowances of different kinds, and this is one of them. We 
cannot interfere with establishment straightaway. I have already drawn·· 
the attention of the House to the recommendation of the Inchcape Com-
mittee on this matter and it has been gone into in the present budget to a 
certain extent. In the course of the early debate I do not propose to 
labour that point. The Committee is ot opinion, I am sure, the Govern-
ment are also of opinion that all that can possibly be done to reduce 
expenditure to which we are not absolutely committed during the course 
of the year should be done. In connection with charges of this kind the 

:Dpcessity of waiting and exigel!cies of delay and other considerations of 
that character cannot be urged. We are met with a peculiar difficulty. 
Unless we suceeed, with the assistance no douot of Govemment, in adding 
{)ut of the •• lag ., list a crore of rupees to what has been already deducted, 
we shall be in real difficulty. From that point of view these and various 
Qther amendments for which I have made myself responsible will have to 
be considered. Those of us who have gone into the matter in some detail 
do believe that another crore of rupees would not be too much for Govern-
ment·to make a present of to us in order that we might meet the situation 
~  we ought to. I don't want, in a small matter like this, to take up 
much of the time of the House; but it is these small items that can be 
most easily reduced-items to which we are not absolutely committed, 
items which.. can be reduced without any serious detriment to the efli-
-ciency of the department. There may be some nt>gligible detriment; 
retrenchment would mean for the time being, at aU events, interlerence 
with 'routine system and probably proportionate inconvenience also. But 
that is all I sho!tld be prepared to admit. But, in regard to a matter 
like this, and not matters relating to permanent establisbment to which 
we are committed, some assistance may be givE'n to tIS' by the Governhlent. 

Mr. Jr. K. loshi: Sir, in supporting the motion made by my Honour-
able friend, Sir Deva Prasad Sarvadhikary, I W3Dt to impress upon the 
Government the necessity of giving their serious consideration to the ques-
'tion of travelling allowances. Sir, not {)nly is the scale of travelling 
allowances very liberal but it is the common belief that many officers by 
resorting to unnecessary travelling make certain savings and get an addi-
tion to their salary. Sir, as a Member of the Publil? Accounts Commit\ee. 
we recently came across a Very glaring instance of this kind. An officer 

"Of the Archeological Department . . 

111'. Prt8Idellt: Order, 
Archeological DepMtment. 

order. We have nothing to do with the 
• 
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1Ir. N ... .Joshi: I wanted, Sir, to make out a point that this question. 
of travelling allowances roquires the serious consideration of the Govern-
ment. 

1Ir. ~  The Honourable Member does not seem to be aware-
, that the motion before us is for the reduction of the provisiOn for travel-

ling and tentage allowance in Madras. 
lIr. N. X • .Joshi: I, therefore. hope that the Government will giVQ· 

their serious consideration to this question. 
The Honourable Mr. O. A. Innes: Sir, this particular item of travelling: 

allowance which Sir Deva Prasad Sarvadhikary has suggested for reduction 
is intended to cover the expense of travelling of the Collector and Assistant 
Collector when he inspects the out-ports of Madras, and these out-ports-
are very numerous. However, the Government have already anticipated 
Sir Davs Prasad in this matter. The Finance Department have made f\ 
cut already of 20 per cent. on all travelling allowances in this Budget andl 
I think in other Budgets. 

Sir Deva Prasad Sarvadhikary: On these figures? 
The Honourable Xr. O. A. Innes: On the figures shown in the Budget. 

estimate of Inst year. They have all been reduced by 20 per cent. 

Sir Deva Prasad Sarvadhikary: On the figures no\,; presented '! 

The Honourable Mr. O. A. Innes: For last year. What the Govern-
ment have done is they have reduced the provision made in the Budget of 
last year by 20 per oont. in the Budget of this year for travelling allowances_ 
They have made a 20 per cent. cut. And, as far as the Customs is concerned, 
we do not relish that cut very much because it may mean that our Collector 
in this particular instance will not to able to do as much travelling and as 
much inspection of the out-ports 8S ordinarily he would do. But we 
recognize that in these days of financial stringency it is necessary to sacrifice 
something, . and so that cut has been made. The original provision made 
by the Commerce Departr.-.ent in our Rudget has been cut down by the· 
Finance Department by 20 per cent. and so, as I say, we have anticipated 
Sir Deva l~  objection. . .. 

)[r.S. C. Shahani: Sir, I may point out that in the ease of Bombay, 
I find that travelling allowances have been increased ·from Rs. 9,000 to 
Rs. 11,440. I also find that in the cllse of Sind, travelling allowances 
have increased from Rs. 3,000 to Rs. 3,040. I do not notice these cuts 
in' the case of these two places, and I beg, therefore, to point this out to 
the Honourable Member for Commerce and Industry. 

Mr. President:· The question is: 
"That the provision f::r Travelling and Tentage Allowance under Bub· head Madras-

btJ reduced by Rs. 3,600." 

The motion was negatived. 
Bao Ba.hadur T. Ranpcllluiar: Sir, I move: 

" That the provision for Overtime uI,1l Holiday· Allowances under the head Custom •. 
00 red.uced by Ra. 2,00,000." , 

If Honourable I Members will turn to page 8 of the Demands for Grants, 
they will find that th,"re are three classes of overtime .dealt with, what are-. . 
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called (1) Crown overtime, (2) Merchants' overtime, and (3) SUDday and. 
holidav overtime. Crown overtime entirely comes from the revenues of the 
country ... The revenues of the country suffer to the extent of Rs. 1,29,000. 
It is not recovered from anyone, it comes out of the gener81 revenues. 
The point is this. We undertake to the ppblic that we will give them 
12 hours' service. But we tell our servants, .. You work for 9 hours," s()o 
that the extra 3 hours have to be found and therefore we pay for the extm 
three hours by paying this overtime to our own servants whom we employ. 
Now, in the first place, if really our establishment is not ~  to carry 
on the work which we have to do, I do not see ~  the establishment should 
not be increased. Look at it from the point of view of the men in the first 
place, look' at it from the point of view of the Government in the next 
place, and look at it from the point of view of the public in the third. 
place. It was pointed out on the last occ&sion by my Honourable friend, 
Mr. Joshi, that, when a man works 9 hours a day, they expect him to do-
work which is very difficult work, and to induce him, to' offer temptations· 
to make him work more is not humanitarian. Looking at it· from the point 
of view of the Government, this more ~  point impresses mp and 
that is this. NO\v, supposing, Sir, ~  were told that we will get an extra 
allowance of Rs. 50 per day if we stay after 5 P.M. every day, what will 
be the inducement to us? We will try to shirk as much work as we can 
during the w01"king hours, pile up our speeches, delay the business and try 
\0 stay every day after 5 P.M. Honourable Members may say " No /" I 
know how many Honourable Members come here, although they are not 
expected to come here, they come here 7 days beforehand aDd stay 7 days· 
afterwards because allowances are paid for these days. Human nature 
being what it is, we always try to make something out of travelling allow-
ances and that sort of thing. Let us not pretend to be above human and 
therefore, I say when you really' place inducements in the way of that 
man, you say" you work for 9 hours but if you work extra time, I will 
give you more", the work done during the 9 hours will not be the full: 
work which we are entitled to get Ol:lt of him. If you want more establish-
ment, get the establishment. What is the meaning of offering this in-
ducement to this man? The public and the Government are likely to suffer-
hy this system continuing. The other thing is that after the 12 hours' 
work has to go on, and you raise from the public Rs. 4,49,000. That is-
from the merchants. That is the second item. Add to it this Rs. 1.29,000. 
That really comes to nearly Rs. 6 lakhs. You pay your establish-
ment Rs. 25 lakhs. I have made a rough calculaticn. You pay this 
eFtablishment Rs. 25 lakhs and you pay them over-time Rs_ 6 lakhs. If yoU" 
add to it this Sunday and Holiday fees, which is Rs. 1,29.000, that comes' 
to about Rs. 7,50,000. That is to say, you have an establishment which 
can do only three-fourths of the work and you are short of establishment 
tv do one-fourth of the work" ana to do that one-fourth ~  you pay ta-
the same people who have to work for 9 hours EI day, and you make them 
work not only.beyond the 9 hours but you make them work on holidays also. 
We have been preaching so much about labour, about the Geneva Con.-
ventions and other Conventions. We have heard that it is inhuman to--
extract labour like this for more than 54: hours a week and all that. 
Here are merchants who are apparently prepared to tolerate this svstem-
going on. If the Government are really short handed, let them employ 
more men. There are so many men seeking for employment. We are going 
t') have retrenchment and so many hands are going to be thrown into thfJ 
streets. Why go on feathering the slime nests? In fact, the' officeM get 
U. The preventive ~l  gets it. I Ree, Sir. in the distributio& 
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· Bl.rue, that 10 per cent. is given to the -superior officers and 40 per cent. 
_g< es to the men actually working. That is so, I find, in Calcutta Whe-
ther the officcrs do extra work, I do not know, or whether it is really an 
inducement to the officers, because they get a share in the overtime allow-

· ances. They get 10 per cent. whereas the actual workers get 40 per cent. 
· and the other 50 per cent. goes somewhere else to charities and other things. 
'Vhy should we maintain such a system? These are the questions which 
were raised during the last two years, and the Honourable Mr. Innes 

· undertook to place the whole matter before the Standing :Finance Com-
mittee. I find, Sir, that in December last the matter was placed before 
t.he Standing Finance Committee and the Standing Finance Committee 
paid this Assembly the compliment of merely re.cording that note. Did 

-they cO::.lsicler the difficulties which were raised during the debate? TlMlse 
·three points were raised distinctly by my Honourable friend Mr. Kamat 
·io my right, by Mr. Joshi and by Mr. Seshagiri Ayyar. \Vhy should 
· charitable institutions, social clubs, be maintained? \Vhy is there this 
· difference in syst.em between port and port? Why this over-time' at all? 
\-Vhy offer this temptation in the way of our men? All these questions were 
raised, and we are no wiser by the matter being placed before the Standing 
Finance Committee. If the Standing Finance Committee had recorded 

· their decision on each one of these points which had been raised in the 
.debate here, I should not have troubled this Assembly with this vote. As 
i! is, I do Dot know what the Standing Finance Committee did. They 
-.simply recorded the note -a copy of which by the courtesy of the Bonour-
cable Mr. Innes I happened to look at this morning. I saw the note which 
was placed before the Standing Finance Committee. But what did the 

"Standing Finance CommIttee do with reference to these various questions 
which arise? Is it right that we should collect from the public and maintain 

.charitable institutions-social institutions? Nearly 50 per cent. of the 

..collections on Sunday fees and Holiday fees goes to that, and the Honour-
able the Finance Member last time. (the Honourable Mr. Hailey) told 
us that he would look into it carefully. What is the result of his looking 
Into I do not know. We have no information on that point. Still, we 
are told in the note made to the Standing Finance Committee that. the 
Local Governments are looking into the question of these fees. I do think, 
. Sir, that the whole mat·ter must be placed once for all on a. satisfactory 
-footing. I daresay there must be some allowance for overtime. I do not 
,deny that there will be necessity for some overtime, but not to this extent 
,()f nearly i of the work which you put down for over-time. It seems to 
me that there is something remarkable about it. I think the offIcers in 
.charge really want to get this overtime and over-payment. They get 
tentage allowance; they get motor car allowance; they get other allowances; 
leave allowance, salary allowance, and other things, and in addition to these, 
-they get also overtime. I fail to see why we should not employ more 
men. If we are short-handed, let us employ more people.' There are so 
many people going about toe country in search of employment. I can 
assure you' that. Therefore, if there is money-Rs. 8 lakhs-to spare, why 
,should we not spend at least Rs. 6 lakbs in entertaining more establishment? 
1 am not a merchant myself. I am not unloading or loading. But I look 
at it from this broad point of view, ana I hope, Sir, the matter will be 

·satisfactorily settled. Witli these words I move my motion: • 
II That the l ~  fOr Overtime and Holiday A.llowances under the head Customt 

'ill! rednce.d by, Re. 2,00,000." . 
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Mr .. Bo. A. Spence: Sir, I am sorry I am anticipating Sir Campbell 
l:hodes speaking. We generally listen with great pleasure when Mr. 
Rangachariar doos speak. But on this occasion he told us that he was not a 
merchant. If he had been, Sir, he would not have spoken as he did and it 
is because he is speaking of what he really does not know that we have 
not listened to him with pleasure .. As Sir Campbell is more competent 
:to deal with this matter and as I see he is 'willing to speak, I will leave 
the rest of the matter to him. _ 

'Mr. JlaDmohaDdaa Hamil (Indian Merchants' Chamber and Bureau: 
lndian. Commerce). Sir, in this connection. I may say that the practice 
fenerally is that when a ship is to be emptied in a given tim.e, and some 
holiday or some Sunday intervenes, they have to complete the discharging 
()f the ship or the filling of the ;:hip. It is a matter of great convenience 
to the authorities and to the merchants to expedite matters in this direc· 
tion, and therefore it is that overtime in connection with this. work is 
('harged and is willingly paid by merchants connected with the transaction 
to the staff. It is for the extra work, work which cannot be delayed, 
that this is charged, and I hope this House will not accept this motion. 

Sir Campbell BJlodes (Bengal: European): Sir, I have great sympathy 
with what Mr. Rangachariar has said about overtime in general. There is 
8 temptation, when a merchant pays overtime, for his employees to slack 
during the day in order to get overtime at night. I think this House may 
be sure, as Mr. Rangachariar has pointed out, that when an eIllployee 
has got the temptation of overtime, he can very often slack during the 
day. But the position is slightly different as regards the Customs House 
]'reventive Officers, for it is not within his power to decide how long 
he . will work. A st.eamer comes into port and desires quick discharge. 
Say it is unloading salt. There must be a Preventive Officer on board and 
~  speed with which that officeJ. works is decided entirely by the speed 
with which the salt is unloaded. The steamer is there to do all the work it 
can and therefore the Preventive Officer must keep working at the same pace. 
As a matter of fact, the work is very light. It is work of supervision and 
seeing that the sait is properly weighed over the side and there is no 
t.ardship on a man working even as long as 12 hours. The scale may be 
-stopped for an hour or two during the day for repairs in which case, though 
he is there, he has nothing to do. But the point I wish to make to the 
House is this, that it is not withIn his control to slaoken off. Mr. Ranga-
oehariar pointed out that if there is overtime regularly paid, then a larger 
fltaff might be employed. I may point out that that would be a very ex· 
travagant way of meeting the difficulty from the point of view of the 
l.ountry. Steamers do not come in regularly every day to discharge a 
fixed number of tonb every day and therefore it is desirable that these 
men should do a little extra work when business pre.sses and then the staff 
£0 to speak, can be automatically reduced when times are slack. Under Mr. 
Rangachariar's scheme we should frequently have periods during which 
half the number of customs officers would have nothing to do and I suggest 
,hat the moral effect of that would be even worse. As regards Sunday and 
holiday fees, these are fines to discourage work on Sundays 'and holidays 
and they are paid by the merchants and shippers and they are quite willing 
1;0 pay anything they can to what Mr. Rangachanar oalls charitable objeots. 
1n Calcutta a portion of tho Sunday fees has gone to hospitals to pay for 
-the seamen who come out and have to go into hospital. anlJ personally I 

• 
• 
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ihink that is a worthy cause to which the money is devoted. On thes& 
grounds I oppose this amendmen';. 

Dr •• and La! (West Punjab: Non-Muhammadan): I support thill-
amendment. The Government should, before keeping such a sort of estab-
lishment, see whethp.r this kind of system is not creating some sort of temp-
tation in the way of the employees of the Government. Government's. 
attention should always be focussed on this question and Government itself 
p.houid not give any opportunity to any of its employees to be tempted or 
to stoop low. Now,· I ask the Government Benches, under the present 
f>ystem is it not the strongest possible temptation in the way of these ser-
vants to idle. away their time? (A Voice: .. No, no. Certainly not.; 
To my mind they will not employ their minds so much on the work as they 

. will anticipate that they will be drawing extra money for their overt-time. 
I think it oannot be denied. Mr. Spence may say, .. No." Other merchants 
may say, .. No," but it is the fact and it ought to be confronted and can-
not be denied. These workmen are sure to be tempted as I have stated. 
The other point which prompts me to be in favour of this amendment is. 
this that if they are made to work on Sundays they will have no time for-
taking rest at all. During the week days, that is, six days of the ~ 
they will not be able to work so hard as they would be doing otherwise, 
because it is a fundamental prineiple which does not require great elabora-
tion and argument that a human being after hard work requires some sort 
of rest. After having worked for six days it is quite natural that thes& 
wor1qnen would like to take rest. Now they are told, .. You should not 
take rest. We shall pay you for Sundays and other holidays even·'. 
They will not take rest but they will work on these rest days and pooket the-
money, and on the working days they will try to idle away their time to a 
certain extent. Therefore, on these two grounds this system which has 
been adopted by Government seems to be one which should be condemned. 
The other point which requires appreciation is why a distinction should be-
made in favour of this Department alone. This distinction will naturally 
create aB idea in the minds 'of the employees of the other Departments: 
of the Government that they should also try to avail themselves of such· 
allowances though they have not got work of a similar type, but all the same-
that very idea will prompt them not to apply themselves to work to that 
extent to which they would have done if they had not had that idea.in t.heir 
minds. You will kindly see on page 1, we have got overtime and holiday 
i!llowance for Madras. On page 2 we have got over-time and holiday allow-
,mce for temporary establishment. On page 3 we have got over-time-
iJnd holiday allowance. On page 4 thp. same thing and on page 5 the same 
-thing. The aggregate total of this allowance is a very appalling figure 
which should not be parted with by Government. On this ground also this 
expenditure should be conaemned and especially at this juncture when we 
are in this financial embarrassment we cannot afford to allow ourselves to-
~  money in this fashion. (Mr. Jamnadas DwarkadaB: .. It is paid by 
the merchants.") It is not paid by the merchants, it is paid by the Govern-
ment, Mr. J amnadas. Kindly see the remarks ..... 

IIr. President: The Honourable Member must address the Chair. 
Dr. lI'and Lal: Mr. Jamnadas Dwarkadas says it is paid by the mer-

chants. J4ay I invite his ~  to the remarks on page 8 of this Book: 
"TheSe are fees paid to the staff by Government for overtime work and I ~ 

recoverable from merchants." 
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l(Mr. Jamnada. Dwarkada.: .. Am 1 right. or you?") (A Voice: 
•. Address the Chair.' ') Then thJ other explanation which· is given by the 
oGovernment is this: 

.. &8 the work for which they are earned is performed daring the free service hoarl 
Lilt is in exceu of the prescribed hours, 1';:., 9 hours a day or 54 hour. a week. Such 
fees are also necessitated by the performanoe of work onilide the free service hour. or OIl 
.h •. lidays and SllDdays." 

.(Mr. R. A. Spence: .. May.l ask the Honourable Member to read the 
whole of it?") (Mr. Jam",dda. Dwarkada.: .. Will you finish all the 
lootnotes ?") A certain payment is made by the merchants no doubt, but 
that is set apart. As Mr. Hangachariar has said, 1 agree with hiin that a 
.certain amount is charged, but when it is realised it is set apart, namely, 
it goes to the income side. It is the Government then that pays it subse-
'<Juently. 1 am not discussing the source. 1 Am discussing who is the 
paymaster. The p'aymaster is the Government and the merchants are not 
the paymaster. Mr. Jamnadas Dwarkadas's opinion, 1 am sorry, does 
not appear to be correct technically. 

In opposition two arguments have been advanced that on some occa-
.sions Government requires employees- and workmen and at that time 
there is a great rush and it will be ('xtremely difficult to keep a pennanent 
:staff to cope with rmch sort of work. The other argument which has been 
.advanced on behalf of Government is this-that if ~ keep a special staff· 
for this purpose and for these hours only, it will prove very expensive. 1 
!hink these two arguments can very easily be answered. The first argu-
Jnent can be met with thiS reply. It has been conceded on behalf of 
Government that these ships do not come every day and that it happens 
·occasionally. This point has neen conceued by Government and other 
.... peakers. I am availing myself of their arguments. For this purpose 
dher workmen could be employed to do temporary work, 80 that the Gov-
·._'rnment employees may not be tempted to idle away their time for which 
1hey are paid and this system of making allowances on holidays and making 
·extra payments for overtime is not sound in principle. So on all these 
.grounds 1· support the amendment heartily. 

Ill. Darcy LlDdaay (Bengal: European): My Honourable friend Mr. 
Rangachariar has made a reference to the Standing Finance Committee 
and he has taken them to task for not doing their duty. The Standing 
Finance 'Committee had placed before them a very able memorandum 
prepared by my namesake Mr. H. A. F. Lindsay in reference to the dis-
-cussion that took place in this House last March and 1 am quite sure that 
if this memorandum had been placed in the hands of all the Members of 
the Assembly this motion for reduction would never h.ave been made. 
Government in dealing with the matter abbreviated the memorandum as 
appears in the footnote on page 8 and which has been ~  to only 
in part by my friend Dr. Nand LaI. It seeDlS to me that there is a mis-
'llDderstanding on the part of some of the Members about these fees. As 
Mr. Rangachariar has pointed out, there are three types of fees. One is 
for the extra three hours the men may be kept at work in addition to the 
regulation nine hours and they receive an allowance of so much per hour for 
this overtime. It is very much cheaper to keep the same man employed 
on the steamer than to send down another man to relieve him. A second 
-charge is the merchant's overtime fees. This. money is entirely_ paid by 
the merchant, the shipowner or agent who wants to get the steamer 
away by a particular time. Unfortunately my friend Dr. Nand Lal oomea 



LBGISLATlVB ASSmoLy. [12TH MARCH 1928. 

[Mr. Darcy Lindsay.] 
from a part of India where they have only canals and no sea water ways. 
and therefore no experience of tides but the river Hooghly is a tidal river 
where steamers of heavy draught can only get away at certain tides and 
it !s most essential unless the steamer is to remain for possibly another 
fortnight, that there should be overtime work at night, on holidays and 
on .sundays when occasion arises. The men are paid for this special work 
and the money recovered from the merchants or the owner of the smI'. 
It does not at all follow that the same man who works on a Sunday will 
be put to work on the Monday wmch ia one of the points made by my 
Honourable friend Dr. Nand Lai. The Customs authorities have a con-
siderable staff at their disposal who are not working every day-the work 
being dependant on the number of ships in port and there are. always, 
available a certain number for extra work who have to be 
paid their monthly wage whether or' not they are put on to 
this extra work on Sundays and holidays. Then my Honourable friend 
Mr. Rangachariar appeared to think that it was at the option of the 
Preventive Officer to secure the three hours' overtime by possibly neglect-
ing his work during the day. This, I think has been very satisfactorily 
explained by my Honourable friend Sir Campbell Rhodes. I can only 
tell the House that if this reduction were made it would most seriously 
interfere with shipping and the general trade of the country. We could 
not get our ships awaoy in time or load and unload them with expedition. 
Consequently the expenditure on importing and exporting goods would 
Increase. On these grounds I ask the House to reject this amendment. 

(YoiceB: .. The question may be put. ") 

JIlr. President: The question is that the question be put. 
The motion was adopted. 
Hr. President: The question is: 
.. That the provision for Overtime apd Holiday allowances under the head Customs 

lJ,J reduced by Rs. 2,00,000." 

The motion was negatived. 

lIlr. Harchandral V'18hindas (Sind: Non-Muhammadan Rural): Sir; 
I move: 

.. That the provision for ~  under the head Customs be reduced by RH. l ~ 

The point I wish to make in this Resolution is one which will interest 
the House and which I beg to submit for the guidance of the Government 
in the future. ~  the very nature of the amendment I have proposed 
it would appear that I do not really want a regular reduction of Rs. 100 
but I have to refer to certain questions of principle and of policy for the 
Government to take into consideration. I shall be very brief in making-
my suggestion to the Government departments by pointing out what is; 
the particular question that I wish to refer to. Now I am concerned 
with the province of Sind. Therefore I shall not take up the time of the-

House in any wav by referring to the other provinces. The-
I 1'.". Sind Division ~  at page 4 of the Rool{ of DemandRand' 

Sind as you are all-aware is a part of the Bombay Presidency, so that the 
main sub-\lead under which I am speaking begins at page 2. Bombay. 
What I want to point out iF! that-and the point was incidentally rpferred 
to just now.by my friend Mr. Shahani,-and as that was with reference: 
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to remarks upon another point I do not thiIft I am wrong in repeating it. 
as it now comes under a regulation motion. Now, the pay of the Assist-
ant Collectors in Sind appears to be, as at .page 4, Rs. 350 rising to 
Rs. 750. My point is that such a heavy pay is not at all necessary in 
the case of the Assistant Collectors. By way of analogy I would refer-
to .... 

Kr. President: The question of the pay of the establishment has 
already been discussed. If the Honourable Member wished to raise the 
question he should have raised it on the reduction moved by Mr. Banga-
chariar, when the House discussed the general question underlying the· 
pay of the establishment . 

.Mr. Harchandrai Vishindas: I submit that I am referring to a specific· 
item. So far as the general question is concemed that has been dealt 
with. What I say is that although in regard to the pay the Government 
has to consider .several counter-considerations in fixing it, it need not be 
more than Rs. 350 to Rs. 900. 

The Honourable )[r.. O. •• Innes: May I point out that this ill an' 
Imperial Service and tllere is a uniform scale of pay in all Ports for 
Assistant Collectors .and therefore Mr. Har.chandrai Vishindas's point is 
not a good one. This particular point, moreover, has been discussed and 
has been discussed by Mr. Shahani. 

JIr. Harchan'drai Vishindas: Yes, that is what I said .... 
Kr. President: H the Honourable Member acknowledges that it was: 

discussed by Mr. Shahani·and Mr. Shah ani was not stopped by the Chair. 
then he is out of order. 

Kr. Barchandrai Vishindas: Very good, Sir. I won't say anything 
more on this particular point. My other point is that the Assistant Col-

• lectors, Appraisers and Preventive Officers have all been lumped together. 
It would be much more enlightening if they were separately mentioned. 
I mean to say, if the pay of each grade was separately mentioned. As. 
it is, I am speaking subject to correction.-in the first place the word . 
.. Inspector" is rather a misnomer and should be altered to .. Examiner .. 
-the number of Appraisers is 13, including one Hl:!ad Appraiser, and the 
number of Examiners is 15. The rest are Preventive Officers. The pay 
of the Head Appraiser is Rs. 700 a month, that of the other Appraisers. 
is Rs. 200 rising by Rs. 25 annually to Rs. 600; and ~ ~ of ~  . . . 

Kr. President: Order, order. We have had that interesting informa-
tion already from the Honourable Member from Bengal. . Unless the 
Honourable Member can bring his remarks into urder with special reference 
to the circumstances of Sind, he is not in order. 

Kr. Jlarchandrai VJahind .. : I am referring to that, Sir. I also said 
that my remarks would not be in order unless they were specific, and-' 
these remarks are all applicable to Sind, not to the general question, be-
eause the scales of pay in other provincet'l would be different. Hilt if the 
Chair disallows me I will sit down. But I submit that my remarks apply 
especially to Sind. Now, the pays in Bombay are different from those 
in Sind in so far that in Bombav the Head Appraiser gets Rs. BOO, e!;erv 
other Appraiser Rs. 250 rising by Rs. 20 to Rs. 450 and then by Rs. 25 ~ . 
TIs. 675, Examiners ~  150-10;-850 aDd Head Examiner Rs: 4.'iO 

• • 
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'The point I am going to make in this connection is one that.has not ~  
peviously raised and it is thlit there is no reason why the Smd establish-
.;Ulent should be placed on a differegt footing from that of the establish-
.ment in Bombay when the cost of living and house rent, as appears from 
various Government reports, is very nearly the same. 1 refer first to Mr. 
Findlay Shirras' Labour Gazette and also to Mr. Datta's inquiry regard-
jng rent and prices in Karachi. . So my point is, with regard to this par-
ticular question, that the level of pay in the two places shoufd be the 

. same. Since January 19'22 the lower paid men have in most cases been-
given an increase of 5 to 10 per cent. and some from 20 to 40 per cent., 

-:although the Government of India has authorised the Local Government • 
to give these men a maximum promotion of 50 per cent., which has not 
yet been carried out. That point should be taken into consideration by 

:.oovernment. Government have recognized the principle of one promotion 
for every year's service in the case of Preventive Officers in the same 

,office, but the present Appraisers and Examiners, the majority of whom 
began their life as clerks, will not be able to rise to their maximum unless 

.one-third of their services in the ministerial grade is also counted. The 
majority of the Preventive Officers began life as Preventive Officers and 

-so one promotion for every year's service has resulted in their getting 18 
promotions for 18 years' service, while Examiners and Appraisers with 
even about 30 years' total service are getting Rs. 150 and Rs. 400 respec-
tively. Sir, this point also of the equitable regulation of promotions, 

~ in the interests of economy and in the interests of the men, should 
be taken into consideration. That is all I have to 1Iay. 

The Honourable Kr. C. A. Innes: Sir, I understand that the first 
point raised by Mr. Harchandrai Vishindas was that he would like a little 
more detailed information under the head .. pay of establishment for 
Sind." Is that so? (Mr. Harchandrai Vi8hinda8:" Yes. ") I will 

.certainly see what we can ·do in that direction. 
The other point raised by Mr. VishindaF! was that we discriminate uu-

fairlv between the Custom House staff in Karachi and the Custom House 
staff in Bombay. As I have explained already to the House on more 
than one occasion, these Custom Houses are \IDder the administrative 
control of the Government of Bombay. They send up their proposals to 
us and we examine them. In this 'case, the Bombay Government did not 
think It necessary to give the same rate of pay, or the same scales of pay 
in Karachi as they give in Bombay; and as far as the Government of 
India is concerned, we must accept the view expressed in a matter like 
that by a responsible Local Government. 

As regards the next point! ~ l  as to ho,,:" these men were brought 
on to the new scale of pay, It IS rather a comphcated matter and, at the 
request .of the Local Government, we left them to deal with the matter. 
I think that is the only explanation I can give on that point. 

Kr. Pre8ldent': The question is: 
.. That the provision for Bombay under the head Customs be reduced by Rs. 100." 

The motion was negatived. 

Sir Deva iPruad Sarvadh1kary: Sir, I move: 
" That the provision for Leave Allowance under Bombay be reduced by Re. 22,000." 
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This is another direction in which we seek for retrenehment. Not only 
here but elsewhere have we spoken about ~ ll  and tentage allow· 
ance as being capable of suitable reduction. Contingencies can also b& 
similarly dealt with. The Inchcatle Committee has made quite cleBl' what 
l.ad long been clear to us that olil' leave rules are-I shall not call them 

. extravagant--but far too generous and some of our avoidable expenditure 
is due to that. With the Government of India it is not quite like a Bengal: 
h09sehold used to be obliged to do not very long ago, fJi •. , to keep up· 
two establishments, one to get ill with malaria and the other to work and: 
wait for an attack of malaria. That is sometimes necessary. but I do 
Dot think that with increased facilities for travel for going home and other 
conveniences the leave rules need be as liberal as they are now-and the 
Inchcape Committee has drawn point.ed attention to that. I do not mean 
to say that people should work themselves to death and should not have 
t\ny leave, and' generous leave a).s'l, but the impression all around is . • . • 

. 1&. President: Order, order. Are these leave allowances paid under 
rules made by the CUstoms Department or under general rules made by 
the Government of India? 

The Honourable Mr. O. A. Innes: I Understand ,that the allowances 
nre for leave enjoyed in India. which leave is granted under the general 
rules of the Government of Ipdb. , ~ 

Jlr. President: The question of the amendment of the leave ru1es 
cannot very well be brought in here. The Honourable Member must take 
other opportUnIty of discussing them. 

b1r ueva nasaCl l:J8lV&Ghllrary: I shall not discuss the question of-
principle; I am now on the question of staff. and I submit that things 
should be so arranged that with lesser staff the work of the Department 
can go on, so that the leave allowances to which Diy motion refers may 
be minimized. 

Sir' KOilltagu Webb: Greater staff? 
Mr. President: The question is: 

.. That the provision for .leave allowances under Bombay be reduced by 
Ba.22,OOO." 

The Honourable Kr. O. A. Innes: Sir. I feel it rather difficult to deal 
with a Motion like this, for, obviously, if we are going to reducQ leave 
allowanoes, it can only be done by altering the rules, by making the rules 
less liberal. The provision here i", the best estimate we can make of the 
amount we are likely to expend during the year in paying allowances to 
people on our l ~ wh,) are on Ipava in India. I do Dot think 
it is right that, as a method of retrenchment, we sho11ld refuse our officers 
the leave which they have eBm,)j and which is' due to them under the 
Fundamental 'Rules, You have got to remember these allowances for 
leave are for all our establishments, officers as well as men, when that 
leave is taken in India: and if the let\ve is due to them. and if they 
require it, whether it be for sickness or private reasons, then I think we 
ought to give it,. and I think thd our Custom House establishments are 
already overworked. very greatly over,worked: mdeed my own opinion 
ill that if Sir Deva Prasad Sarvadhikal'Y's idea is that we should definitely 
restrict the leave of our establishments during the course of this year on 
account of financial stringency. well. my own- opiItion is that that will' 
probably be false econ!>my •. it wiD probably mean that the men will. break 
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.down and will have sickness. In these circumstances I hope Sir Deva 
Prasad Sarvadhikary will see that the question which he has raised is 
'Contingent upon the alteration of the rules, and that he will not move this 
reduction in respect of a particular service like the Customs service. 

JIr. W. K. Bussanany: Sir, on a point of order. I should like to 
know from the Honourable the Commerce Member whether a motion for 
:reduction of this kind does not foree the Government to reconsider the rules. 
I believe that this provision of lea.ve allowances is provided for under each 
.head of expenditure in each Department, and if that be so, a motion for 
'the reduction of one grant will compel Government to consider the amend-
TIlent of the rules-the leave rule!'!, I mean, and if that be so, the Motiou 
will be perfectly in order? 

Hr. President: The Honourable Member is putting the cart before the 
:horse. 

JIr. lL A. Spence: May I ask the Honourable Commerce Member 
'for some information, Sir ? I see that these leave allowances that we are 
·discussing only occur on page 3 uI'der Bombay. May I ask what happens 
to the leave allowances in the case of Bengal and Madras and Burma? 
They must be necessary surely, in which case it seems to be only a matter 
of detail how they are put, but these leave allowances which figure under 
Bsmbay do ·not figure under any of the other Presidencies, and therefore 
jf we were so unfortunate as to have this motion for a cut carried, it seems 
to me that Bombay would suffer r,nd the rest of the Presidencies would go 
.scot-free. 

JIr. A. V. V. Alyar: Sir, the explanation is that these estimates are 
:prepared by different officers. The Bengal estimates are prepared by 
the Accountant General, Bengal, the Bombay 6nes by the Accountant 
-General, Bombay, and the Madlas ones by the Accountant Ge.neral, 
Madras, and so on. Some 'people mix up these leave allowances along 
with the pay of the ordinary establishments, and some people show it 
-separately and say that it represents leave allowances; that is the simple 
.(,xplanation why there is no defiDite provision in other provinces. 

The Honourable Sir Basil Blackett: I'think, Sir, it may be to the 
convenience of the House if, with your permission, I make the statement 
that the Government of India hay"! for some time had under consideration 
the desirability of reconsidering the whole of their leave rules and ha.ve 
-been waiting for the Report of the Retrenchment Committee to do so, 
.and intend forthwith to institute'lL. inquiry into that subject. 

!Jr. I. Ohaudhurl: May I ask Mr. Aiyar that in future uniformity 
should be observed 'in furnishing similar details under each sub·head in 
·each Presidency with regard to the Customs estimates for ~ l  of com· 
~  . 

JIr. A. V. V . .Aiyar: \Ve will do our best, Sir; but the Budget is 
prepared in such a hurry that SUCil small matters I would ask the House 
-to overlook. 

Sir Deva Prasad Sarvadhikary: Having rega.rd to what the Honourable 
the Financf Member and the Honourable Member for Commerce have 
'!'!itid, I do not wish 1;0 press thi:; motion. What has been explained by 
Mr. Aiyar srows OUT difficulties in Budget time. The Government, he 
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'8ays, had to hurry the Budget which accounts for:' its imperfections--
(Jovernme8t had 365 days, and we had 5 days. . 

The motion for reduction was, by leave. of the· Assembly, withdrawn. 

SIr Deft Pruad laryadblJrary: . In connection with my motion -No. 30, 
gir, dealing with comtnodities of a veT! succulent and luscious nature one 
would like to have sonte explanation. :Mr. Kabeer-ud-din Ahmed will probably 
be satisfied both 8S to quantity and quality. When we are obliged lo 
x;eglect important rel!earch of other kinds, I do not know whether research 
in edible oysters ouflht to nnd Ii place in this Budget. I should like to 
ask for a word of explanation, knd then perhaps I shall see my way t-o 
withdraw the motioll. 

lIr. President: So far as I see, no provision has been made. 

The Bono1l1'able 1Ir •• O. A. lDDe8: I think that Sir Deva Prasad 
'Sarvadhikary ha's omitted to nOLice that though there does appear an entry 
of expenditure of Rs. 1,675 on account of improvement of edible oyster 
culture in Sind, thera also appears later on the page a deduct entry-" con-
tribution from contractors on account of l~ oyst<ll' culture in Sind; 
Hs. 1,675 ", and so the two entries cancel each other, which I do not think 
Sir Deva Prasad 8srvadhikary has noticed. What the entry was I am 
~  I cannot explain in a moment; I remember I noticed it last year 
in the Budget, and I enquired why it appeared in the Customs Budga, 
~  for accounts reasons, they apparently retained it in the budget, but; 
liS I explained, they have made a deduct entry which cancels the provision, 

Sir Deva Pruad Sarvaclhlkary: Sir, I should like to withdraw ml 
motion. 

1Ir. B. A. Spence: Before the motion is withdrawn, might I ask Govern-
'nent that some prsvision be made in the next Budget, Customs or other 

~  with a view to doing something to improve the edible oyster cul-
. t ure in Karachi? . 

Babu BraJa Sundar Das (Orissa Division: Non-Muhammadan): Sir. 
i. am feeling extremely diffident to extend my pruning knife to this very 
important branch of the financial pagoda tree of the Go,ernment of India. 
The Inchcape Committee have not dared to do it. There are oertain things 
which seem to me iLexplicable. Therefore, Sir, I venture to bring forward 
ihis motiont of mine. With an apology of a ~ Department in my 
own province, I mean Bihar and Orissa, I do not pretend to claim any 
knowledge in the travelling, haltmg. worshipping, talking. eating, drink, 
ing nnd other contingent allowances that have been just talked over. But, 
Sir, there are other things for whIch I propose this reduction. I know that 
any cut that I migat propose in, this Department will hit my province very 
hard, because, fortunately or unfortunately, my province .has no non-
,'otable or untouchable item to its credit. You will find from the figures 
:hat '01 per cent. Las been reduced in the case of votable items in the 
other provinces, My province claims a reduction of 25 per cent. as an 
effect of the retrenchment that has already been made. But the figures 
which have been presented to us during the last three years tempt me 

• .. That the provision for lniprovement of Edible Oyster Culture in Sind under 
Sind Division be omitted." 

t .. That the demand under the head • Customs' be reduced by Ra. fl,31,564:" 

• C 2 
• • • 
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to ask a few questions of the Government Member • in charge 
of this Department. If we look up the ~  item in 
1921, it was Rs.· 42,600 in the Budget, and this year in the 
proposed Budget it is Rs. 5,51,600. The voted. item was Rs. 
7,67,400 and this year it is Rs. 7,OS,400. It will take a good deal of time to 
read all the figures. In 1921-22 the non-voted item in Madras was 42,600; 
Bombay Rs. 1,.13,700, Bengal Rs. 69,000, Burma Rs. 28,800, Bihar and 
Orissa nil, Punjab Rs. 23,000. So the total non-voted item in 1921 was. 
Rs. 4,68,900, and in the present Budget, total item under the head non-
voted-- . 

The G<mII"Ilment of Madras 
.. Bombay 

BeDga.l 
Borma. . 
Biba· And Orill&6 
Punjab. . 
Central Provinces 

• 

Rs. 
5,51,1:00 
1,59,000 
. 'n,OOO 

84,000 
Nil 

JS,OOO 
1iil 

Total 9,14,600 

It is clear 'that the I ~  ltem has gone up by about 105 per cent 
while the voted item when compared with the figure of 1921, will be seen, 
-has come down by -01 per cent. as an effect of the retrenchment proposals 
that we made in the Assembly. Here, Sir, the Retrenchment Committee 
make no recommendation whatsoever excepting one item, that the Commis-
sioner .of Customs in Bombay .. hould be cut down. They say that the 
strength and pay of the staff at the various Customs Houses should be ex-
amined with a. view to economy. That is their recommendation. But 
they have not gone further to examine the question on its merits. We see 
from the figures that I have already quoted that the expenditure under the 
head" Customs " is going up very much from year to year and particularly 
on the non-voted side. But proportionately there has not been a rise in 
the income. We should like to know how, in what proportion and how 
long this increase will continue, whether it will ever stop, or whether it will 
be an ever-growing concern that will swell further from year to year just 
as the non-voted item has doubled and trebled itself in the course of two 
or three years. We have been asked during the last three years to meet 
deficits by paying extra taxations. As an ordinary tax-payer, I should like 
to demand an explanation. Though I may not touch this non-voted item, 
il is fair that I should demand an explanation from the Government as to 
why and how the expenditure under this head is going up out of all pro-
portion and particularly I would ask the Member in charge to say as to why in 
Madras the non-voted item Rs. 42,600 in 1921. has gone up to Rs. 5,51,600 
this year. This is unintelligible to me, Sir, and I think it is unin-
telligible as well. to many of my colleagues. We should at 
:east know why this non-voted item goes 'up every year. Then, Sir, 
allow me to .give tbe reason for redaction that I propose. The Honour-
able the Finance Memner appealed to us to make sacrifices l:iy consenting 
to pay an extra tax. I suggest· that inatead of paying an extra tax, we 
would rather try to keep the expenditure up to a certain level that was in 
vogue in 1921. The reduction that I have proposed, namely, Rs. 11,31,564, 
i::l the figure, which if deducted, will give us the actual expenditure for 
1921-22. So with these few words, I want to be enlightened by the Gov-
ernment as to ~ reason and nature of the enhancement of the non-voted 
item from Y«l:ar to year, where it will stop and in what proportion it grows. 
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lInd then I ask Government to cut this item to this extent, 80 that we ean 
8rrive at the figure that we had m 1921-22 and be Saved from paying aD 
-extra tax. 

TheHODour&ble 1Ir. O • .A.. IDn8l: Sir, the first question asked by my 
Honourable friend related to the increase in non-votable expenditure in 
Madras. The answer to that questlOD is simple. It will be found on p·age 
"2. _ The Honourable Member will see that since 1921-22 our assignments 
to Travancore and Cochin liave increased from Rs. 2,87,000 to a budget 
provision of Rs. 5 lakhs. That increase is entirely beyond our control. 
It is due to the increase in the trade at Cochin port and the consequent 
increase in the receipts at Cochin port; and by the Inter-portal Trade Com-

~  of 1895 a proportion of those customs receipts has to go to the 
Native States of Ccchin and Travancore. Sir, the House will see that 
this trade increase IS entirely beyond our ·control. As regards the general 
f uggestion that, in view of the financial stringency, we should cut our ex- • 
penditure on the Customs Department down to a figure which obtained 
in 1921-22, I can only say that I hope ihat the House will do no such 
; hing. The Honourable Member complained of our constantly increasing 
·expenditure. gas he looked at the constantly increasing revenue? Does he 
realise that our revenue under the head Customs Since 1921-22 has in-
(:reased from 34 crores of rupees to an expected revenue of 45 crores in the 
.coming year? Th;s increase of revenue inevjtably means a great increase 
of work of our Customs staff. Merchants tend to criticise appraisements 
lllore. It is matter of great importance to them. The Preventive Officers 
have more smuggling to deal with. Merchants generally are more keen 
~ bout their rights find there is more correspondence, and ~  your cus-
toms revenue is increasing year after year, as our customs revenue is doing, 
it inevitably means n considerable increase of" staff. After all we are col-
.lecting this very large revenue for· the Government of India at a cost of 
1'7 per cent., and I think the House will agree with me that that is not 
:, very excessive cost. The Inchcape Committee has examined this and 
I.o cuts to recommend. It has :mggested that we should inquire wh6ther 
the staff cannot be reduced at the different Customs Houses. Naturally 
we shall take -up that suggestion, but I should not be honest if J were to 
·txpress any hope that we are likely to be able to reduce that stafi. I do 

• Dot mean to say that we shall begin the inquiry with a prejudice ~  
it, but our experience shows that our customs officers are c.lntinually C'OID-
ing up to us pointing out grave breakdowns in their offices ewing to increase 
·of work and the inadequacy of staff. We have had more than one break .. 
·down in more than one Customs· House entirely owing to the inadequacy of 
staff. In these circumstances I hope that the House will not accept ~  
reduction. 

111'. S. O. Sbabani : Sir, I rise to point out tPat the figures that are 
given to us in these demands for grants do not show that our receipts go 
.on mereasing frOID year to year . . • . 

The Honourable 1Ir. O. A. limes: Page 296, Mr. Shahani. 
Xr. S. O. Shahani: I sC'e. Sir, that the total r(,venue in 1921-22 wus 

Rs. 3,1·40 crOft'S. In the year 1922-23 it was est,imated at 45'41 crores. 
and actually amounted to 42·30 erores, but this is dut' t,o the revised schedule. 
If you will look into the figures for 1923-24 you will find that there .has 
been a slight decrease. 

'!he Honourable Sir Baall Blacke": . ·'That is compared with ·the -esti-
mate, not the actual. • 
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Mr. S. C. Shabanj: We are dealing now with the 'estimate. It is not 
estimated that the receipts will be larger, and yet, if you will look into 
the expenditure figures, you will find that the expenditure has increased 
from 70,01,000 to 76,28,000. Deduct from that 69,000 and it comes 
to Rs. 75,59,000. I find that the expenditure increased by 5,58,000. 
According to me there is no justification for this increase, 
especially when we have a deficit, of 4} crores. I would no doubt be 
inclined to reduce my cut of 8 lakhs to Rs. 5,58,000, but so far as the figure 
of 5,58,000 goes, I see absolutely no justification' for this increase, and I 
am going to support it by reference to a few figures which have attracted 
my attention here in Demand No.!. The Appraisers, Preventive Officers, 
clerks, etc., were shown at 265, and this number has increased to 269, 
and I find that quite a new provision has been made in respect to the 
entertainment of 3 Appraisers, 1 Auditor and 3 clerks in the Presidency 
of Madras. I find that in Bombay the rewards are estimated to increase 

, from Rs. 36,400 to a lakh. This 'increase again, according to me, is un-
justifiable. . Coming to my own Province, I find that the number of 
Preventive Officers has been increased. I have made inquiries and I 
find that if we reduce the number by ~ 5, we would not in any manner 
suffer so far as our' collections go. The Government have provided 
sergeants for a very careful scrutiny of the Harbour of Karachi and I 
understand that thefts are prevented by them, and also smuggling to a 
great extent. , If this is so, the increase in the number of Insyectors and 
Preventive Officers here is also according to me unjustifiable. I have 

_ also to draw attention to one other thing, namely, that officers are being 
imported from the Revenue Department. I suppose that accounts for 
the deputation allowances from other departments', This custom of 
importing officers, to whom deputation allowances have to be 'given, I 
think ought to be discontinued. I have also to point out that the maxi-
mum pay of the Head Appraiser in Calcutta and in Bombay ought to b& 
reduced, and the maximum pay that is allowed to the Appraisers in all 
Presidencies should be nearly the same, With these remarks, Sir, I 
resume my seat. . 

The Honourable 1Ir. "C. A.. Innes: Sir, may I ask if Mr. Shah ani 
moved an amendment? Because the motion before the House .is a. 
reduction of 11 lakhs. I understood that Mr. Shahani only wished to. 
reduce the figure to last year's figure. 

JIr. S. O. Shahani,: I 'want to reduce it to 5 lakbs. 
JIr. PreBl.dent: The question is: 
• " That the demand under the head CustolQS be reduced by Rs. 11,31,564." 

The motion was negatived. . 
1Ir. lIanmoha.ndas Ramji: Sir, I see that this demand under the head 

• Customs' was ,passed in last year's budget for Rs. 60,49,000 in the 
voted portion. In the revised estimates, we find that it has come to. 
Rs. 61,60,000. There is, therefore, an increase of Rs. 86,000 after allow-
ing for exchange of Rs, 25,000, according to the revised estimates. Now, 
let us take the total, both votable and non-votable, The total, according 
to ilhe revised estimates, is Rs. 70,01,000 and the total aceording Jio the' 
budget estimate ~  1922-23 after allowing .for exchange at the r('vised 
estimate rate comes to Rs. 67,53,000. There is thus an increase of 
Re, 2,48,000 .. Now, as against this, the demand before the House is 
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Rs. 66,17,000, which is an increase by Rs. 4,57,000 over the voted portion 
of the revised estimates for 1922-23, and, if we look at the total, which, 
if. Rs. 75,59,000, we find that the increase over the total 01 the 'revised 
estimate is Rs. 5,58,000, and that tliis total expenditure of B.s. 75,59,000, 
is Rs. 8,09,000 more than what we had originally budgeted for in March 
last year after allowing for exchange at the rate according to the revisecl 
estimate. 

With regard, Sir, to a point raised by my friend here, the 1;Ionourable 
Mr. Shahani, that there is a proposal to increase the sum under Rewards. 
My view on this subject is that that system ought to be abolished and 
no rewards ought to be paid. That in itself works very hard and there-
fore it 18 a system which ought to be deprecated. Let us look at the-
Revenue, page 296. We find that there is not much difference between 
the Budget estimates for 1922-23 and 1923-24, 

Kr. Preiideni: Order, order. I cannot allow this question to be • 
referred to successively on every amendment that is moved.' If Honour-
able Members desired to take part in the debate L they should have dis-
cussed it on the motion of Babu Braja Sundar Das. 

lb. Kanmohandas Bamli. With these remarks, Sir, I move my 
amendment: 

.. That the demand under the head Customs be reduced by Rs. 4,00,000." 

The Honourable 1Ir. O. A. Innes: Sir, ~  increase in the budget for 
1923-24 over the budget for 1922-23 is due to various miscellaneous items. 
There is an ·increase of Rs. 4,36,000 under the pay of establishments. 
Now, partly that is because we have had to make provision for Rs. BO,()()() 
for 3 more Assistant Colleotors. The reason why we have had to do that 
is that, so far, in the Imperial Customs Service, we have had no leave 
reserve at all. We have merely been allowed 3 probationers. The Public' 
Services Commission reootnmended a' proper leave reserve but for various. 
reasons we postponed creating a leave reserve until we were' absolutely 
compelled to do so. The House will see that a probationer makes a very 
bad form of leave reserve as, when a man is on probation he is not fitted 
to ~  charge of a branch of a Custom House. That has been passed, as 
all the new items of expenditure-I wish to emphasise ~  beeD 
passed by the Statlding Finance Committee. Then thel'S has been a. 
certain augmentation of the preventive and ministerial stall in the various. 
Custom Houses. They have been explained in the foot-notes to the 
demand. Let me take one. We have had to augment the preventive 
staff in the land customs in Madras. the reason being that we fOWId 
that very large quantities of gold th"ad and matches were being smuggled 
across the land frontier from Pondicherry into Madras The matter got so 
liad that people who imported in the ordinary ~ gold thread found 
that it no longer paid them to do it. Consequently, we have now in-
creased the staff. Then again, we have made provision in the budget for 
one lakh for allowances for lea'\"e salaries' in India. Last vear this wae 
not shown. . 

The next point that hRS been taken is about Rewards. Mr. Manmohan-
das Ramji complains that the reward system is a bad system. That may 
be so or it may not be so, but, especially when you have your customs 
rates as high as they are now; you do find dishonest merchants trying to • 
evade the customs and you do find in practioe that the practice of giving . ' 



3268 {12TH ~ R  1923. 

[Mr. C. A. Innes.] 
rewards does give an incentive to your Preventive Officers properly to die-
.charge their duties. Some very' bad cases of smuggling of feathers out 
-of India against prohibition have recently been detected. Fines have been 
imposed amounting to over a lakh of rupees and there are many other 
cases 01 ordinary traffio. Under the Sea Customs Act, we are entitled to 
and we do give a proporlion 'of these fines as rewards to the men. 

I do not think I need go through all the items one by one. I need only 
-say that each separate case of new expenditure has been placed before 
the Standing Finance Committee and has been passed by it. In addition 
to that, owing to the incremental system of pay which obtains in our 
Custom Houses, there must be some increase in the budget and as I said 
.before, ~  are collecting a very large revenue out of a very small me. I 
hope the House will not make this reduction. 

lIr. lJ. K. Samarth (Bombay: Nominated Non.Official):' Before we 
-vote on this amendment, may I be permitted to ask what is really meant 
,by the figures on page 3 of this revised schedule of demands supplied to 
;us? On that page is given the statement comparing the budget estimates 
·of civil expenditure for 1923-24 as .now revised with the budget for ~  
.and the reductions recommended therein by the Retrenchment Committee. 
Now, the second and third columns of that statement show that in regard 
1;0 customs the budget figure for 1922-23 which the Retrenchment Com-
:mittee took was Rs. 72,74,000 and the reduction recommended bv the 
.Retrenchment Committee therein Was Rs. 47,000. Therefore, the recom-
mendation of the Retrenchment Committee is that the figure of expendi-
ture on Customs for the year H123-24-if I am wrong I hope to be cor-
rected-shall be Rs. 72,27,000. Now, take the budget figure for 1923-24 
as given in the estimates presented on 1st March, namely, 77,19,000. 
'Therein a further reduction on distribution of lump deduction is made of 
Rs. 69,000. And, thereafter, in the sixth column you get the figure as 
revised, namely, Rs. 76,50,000. Now, in the shenth colUIQD. there is a 
figure - 3,76, which is supposed to be the reduction made in the r.evised 
hudget for 1928·24. Now, really it means that it is an addition to the 
figure for 1922-23 assumed by the Retrenchment Committee. I take i' 
that the Retrenchment Committee-if there is any meaning in these 
ngures-took the figures for the Budget of 1922-23 under Customs expen-
diture as Rs. 72,74,000. You then put in the Retrenchment Committee's 
reduction; only Rs. 47,000 out of this shall be deducted. Therefore they 
recommended that the budget expenditure for 1923-"24 was to be rMuced 
.by Rs. 3,76,000. Instead of which, the real budget expenditure is 
Rs. 76,50,000 with the result that the expenditure is Rs. 4,23,000 
-over the figure recommended by the" Retrenchment Committee. Am I 
right or am I no\? 

1Ir. A. ~ L. Brayne (Finance Department: Nominated Official): Sir, 
I may say that the. R ~  Committee, v.:hen working on the 
figures for 1922-23, dId "not take mto account vanoUlt new expenditure 
which may have been given sanction to during the year. They merely 
worked on the estimate and unless they became aware that some new 

~ had ~ given sanction to !lnd new ~ incurred they were 
not In ~ pOSItIOn to take these lpto account In estImating a reduction. 

I lor examnle, .oP the l ~  page of their. report thpy say that it is necessary 
to make pr(WlSIOn for mcrC'mcnts of lllcmnbents of pOSbl on time-RcnleR; 
they had not got such estimates before them and they only worked on 
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~  figures rhown in the budget, but they left it to be understood that had 
.-{)ther items been sanctioned or new expenses inourred for such matten aa 
iJlcrements of salaries, those should be taken into accowat. Their inten-

· tlon was not as the Honourable Member supposes. 

:aao Bahadar T. Jt&ngacAlliar: But they were given a provisional budget 
· also for 1928-24. I see there they refer to provisional budget figures being 
given to. them' for ~  

'!'he Honourable Sir Bull Blackett: In certain cases only, but not by 
· Gny means in each case. 

Mr. T. V. Seahagiri A'11ar:. Why was it not done.? 

'!'he Honourable SIr Bull ~  . They were not ready. 
Mr ••••• Samarth: My point is this. Is it or is it not a fact that 

,ou have f>:"tceeded the recommendations of the Retrenchment Committee? • 
· And how many lakhs have you exceeded it by? 

The Honourable Sir Bull Blackett: Had the Honourable Member been 
present at the beginning of the Session he would nave ~ my explana-

· tion oi it. Weare speaking at the moment of the Customs head alone. 
H it is the Customs head alone that the Honourable MembE;r is speaking 

· of. then it is perfectly true that as compared with the total budget figure 
· of 72'74 last year, the budget figure for thi$ year is 761, and the difference, 
rrouction or increase which is shown in the last c.olumn, is in this case 

· shown by s. minus, that is' t.o say, it is an increase over the figure as it 
appeared on the figures that were in the Inchcape Committee Report. But 

• Il>! has already been explained by :\Ir. Brayne, the Inchcape Committee 
tad not and could not have before them thE' exa<;t budget figures for 1923-24; 
"'j> wc're working pari pallstl \\;th them all through the last three montiH;, 

· tut the budget figures which have gone into our estimates were only ready 
· a week or fortnight at the most before the dute on which I had to present 
the budget. The difference of 376 lakhs in this case is an increase 88 

· compared with the figures as they left thE' Retrenchment Committee. ~  
as has alreooy bpen explained by ~  Innes, nothing was included for 
thp increments; nothing was included for the additional inspectors whose 
appointment was sanctioned by the Finance Committee and has been 
proved to be necessary, Hnd the Inchcape Committee very carefully guarded 
themselves against saying that the budget figure of 1922-23, plua or mit/us 
their recommendation for retrenchment or increase was to be the budget 
fl.£ure for 1923-24; they did not say that and they did not mean it. In' 
this case the increase of 3 lakhs has bE'en l~  l ~ by Mr. Innes as 
being neces3itated by special incl'E'ases requirt'd. in order to collect revenue. 
U the Honourable Member will kindly look down this sheet, he will see 
there is a mill U8 qi.lImtity in this CRse and unoE'r Taxes on Income and under 
Opium; and I ~ l  speaking in nIl the other casps where there is 1\ minus 
figure it will be at once expbint'd; but in the other cases tbt're is a very 
big l~  and us eompared with t·he total .figures 14,769'53 that left 

· the Retrenchment Committee-"'ho have recommended a reduction of 9 
crores, we hnve been nhle to effect n reduction of just over 7 crores, that 
ie' to sny, a little 1",,;;;; thun 2 cron's l"ss thnn the iigurps tqat. they gave. 

Mr. W. M.· Hussanally: Sir, there ~ one point that I should like to 
~  l\ little further explllilwd, und that is, that all the items of new l'xpen-

.diture sanctioned by th" Stfmding Finance Committee were subject to the 
, . 
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approval of the Retrenchment Committee and the question that now arises. 
Is whether all these items of new expenditure were submitted to the 
REtrenchment Committee and whether they were approved of by them. If 
these items of new expenditure were' not subjected to the scrutiny of the 
Retrenchment Committee, then I say there is no reason why these new 
items of expenditure should be included in the bUdget. That proviso was 
6jJecially made by the Standing Finance Committee, in all items of new 
el:penditure sanctioned by them, and if these new items of expenditure 
have not been approved by the Retrenchment Committee, I think they 
ot;ght to be taken off. 

Jlr. R. A. Spence: Sir, is not the .greater part of this excess of 3'76 
1I.khs accounted for by this excess payment. to Travancore and Cochin 
States-a non-votable item:l (Cries of 'No ') If Honourable Members 

, will look at the figures they would not perhaps say' No.' They will see-
that the figures for payment of compensation to Travancore and Cochin 

~  have gone up by Rs. 2,70,000, and that has been explained by. the 
Honourable Commerce Member as being payment made over to Travancore 
and Cochin States for services rendered and therefore under contract and 
therefore the budget has not gone up over the Inchcape figures. I take it 
that is how it has gone up, anyhow by Rs. 2,70,000. 

Jlr. lamnadas Dwarkadas: Sir, such increase in the expenditure raises 
what I consider a very important issue for this Assembly to decide. Here' 
you have a recommendation made by the Retrenchment Committee, that 
Rs. 47,000 be reduced out of the budget estimate of 1922-23, which means 
trat the 4 Retrenchment Committee thought that the budget estimate of 
1£022-23 was too much, was in excess by Rs. 47,000 over the required 
figure. Well, instead of a reduction now we find that the Government 
p!Oposes to increase the expenditure by about Rs. 4 lakhs. The issue now 
before the Assembly is this: the Retrenchment Committee .having proposed 
a reduction, would the Government be justified at this stage in this year 
in bringing proposals for increased expenditure? If we allow that in this. 
case, it would only mean that next year we shall have all kinds of new 

_ proposals made by Government under all items, saying that the Retrench-
mwt ;,;ommittee could not go into the circumstances that arose in the year' 
Hi23 and therefore the proposed increase is due to the fact that the 
Retrenchment Committee was not able to consider those circumstances . 

. Hero the Retrenchment Committee has made its report and as my Honour-
able friend Mr. Hussanally poiuted out the Standing Finance Committee 
whose authority has been quoted made it a special condition that the 
pant was subject to the approval of the Retrenchment Committee. (Mr. 
N. M. Bamarlh: "All their recommendations. ") If we give in on this 
question, we shall not only be going, as I take it, against the wishes of' 
the RetreMhment Committee for reduction, but we shall be involving the 
House further in sanctioning certain proposals for increased expenditure· 
which in the interests of retrenchment we are not called upon to do. I. 
therefore SlApport my Honourable friend Mr, Manmohandas Ramji'smotion. 

The Honourable Jlr. O. A. Innes: Sir, I should just like to clear up 
cl::rtain misapprehensions which have arisen owing to the intervention of' 
my friend, :\ir ISamarth. It has been suggested that the Inchcape Com-
mittee expressly passed the Customs 'budget for 72·74 lakhs subject to a 
reduction of lls. 47,000 on account of the pay of the Commissioner in! 
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1?omb81' Now, let me take the first point about the pay of the Commis-
slOner'In Bombay. That recommendation of the Inchcape Committee for 
r(-duction of that amount is contingent upon the appointment of a Con-
troller General of Customs. If we appoint 8 Controller General of Customs 
\I'e shall be able to oust the local Governments from the administration of 
customs and then we should be able to save that amount of Rs. 47,000 
under the pay of the Commissioner. Well, we have still got to create the 
po;;t of the' CODtrollC'r-(1C'I1l'ral amI until \n' do so we mu;;t have someborly in 
Bombay to hear appeals agaillst decisions of collect()rs in customs cases. 
Th(,refore thnt proposal to reducE' Rs, 47,000 cannot for the moment be: 
given effL'ct to. ' 

:'\0\\', the next point I wish to lIIake is tllis, The Inchcape Committee 
asked us for our budget figures for HJ22-23; 1\"1' sent them and they worked 
upon thnse figure;;; but I deny altogether that their report is meant to be 
iJltcrprdl'd lis pass'ing Ollr budget fCJr this ~  on the figure of last year, 
No,,', \,hat have we done: The lJe\', iten'" Pllterpd in our budget for 1923-24 
tJ.re shown in big black ink in tllis budget; til<': , :IlWHlnt t() Ri', 39,()()() only, 

The onl" other increases which nppear in the Budget IIr., 
O!l account' of proposab: Ranctioned in our last Budget or by the 
Standing Finnnce COIllmittee bphn'en the last Budget and the 
Sept,'mbcr mepting, :mcl they WE're sanctioned by the Assembly during the 
uemanrl for Suppll'mentary GrantR, 'I'hpre are no new proposals-this is 
the' point I wish to make-tlwre lin' no nl'W proposals in this Budget other 
than tho,;" Rh()wn in big print in' the Buclgt't, One is the pay of the three 
Assi"tant Colll'ctor;;. Kow it is ~ l  true, as Mr. Hussanally has said, 
the t;tllncling Fin:mcl' Committee ~  that proposal regarding the provi-
sion (If Ils, 30,noO for three Assistant Collpctors subject to reconsi'leration 
~ the light of th(' Retrenchm('nf Committee's recommendations. The 

• ~  Finance Committ{'e did not suggest that  that proposal should be 
p:l\.ced bfc'fore thp Inchcnpc· Committee: nor eould the Inehcape Committet' 
haw d"ait with innividulII items of this kind, The onl" r€'sl'TVation thp 
Etanding Finance Committee ~IHl  was that thllt proposlIl might requir.' 
T(coDsirl"ratioD in thp light of tht' Inchcape CommittR€"s Rq)ort, Xo,,' 
:'ou hnyp got the Inchcape Committt'e's Rf'port here, Is there any chArge 
againgt tilL' Customs Dt'pru1:ment of extra"aganee'! Is t\wre any charge 
against us thllt "'C maqp grellter prm'ision than is D('cessary'! Not at all. 
Abs()Iutely nothing r)f tilE' sort. "\n<1 I haw already given ~  indepen<1ent 
expinnlltion anel justificlI'tion for that ('xtm <1€'mand of Rs. 30,000, 'W€' cau-
not go on as we are doing now with II lellYC reserve on II service of 2;) offic,'rs 
of onlY thrpeproblltionfc'rs, Thp usufli leave reserve In <lnv Government 
Departnwnt is 30 per cpnt, \\Te hRve now got in the Custon;s Depnrtment 
a leave reRervp of l~  Vi per cent. or RO with the result thnt when ollr 
officers go on lenve we CIIDnot man the Department l~  

Thr other item i" til{' entertuinmed of 3 Appraisers, 1 Auditor lind 3 
Clf'rks in Madras, That is due to the nf'\\" system adopted in regard to 
the nsst'ssrnent to custom lI ~  of ~  lettf'rs lind parcels coming 
~  Englllnd. ~ l~  tIw English Post Officp uRed to prepare a way-
bIll. :r'hnt H~ I  ('nm(> out a \\,pck bdoJ'(' the If'tters and porcl,ls, TIlP 
valuntlons were workrd out. on that "'nY-bill an<1 the whole thin'" was dODe 
in TIOInba:·. Now the. British Post om'('(> have. rf'fused to go 0;; with that 
R~  unlesR wepny ,.£5,000. oncI we hnve had to adopt another 8\'strm, 
Part ()f the system is the dpcpntrRlisation to MadrnR of tlleir own ~ l  
wnrl;:, Thnt hnl" npcesRit'lItpd tItI' smal1 inprt'''''t' ("If l'<:t:lbliRhlllt¥lt 

• 
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The only other item is the revision of the pay of the Chemical Exami-
ner's Laboratory Assistants in Bengal. That is simply because with the 
existing sanctioned pay we cannot keep the Laboratory Assistants: they 
are tempLed away to other posts. 

Kow what I have tried to make out is this. It is not right that the 
House should think that the Inchcape Committee passed the Budget 
for the following year. All they did was they examined our Budget for the 
CWTent year and they said they had no recommendations to make. \Ye now 
rut up ; Budget ~  you l~  shows ~ new items-they are printed 
in black letters--and it shows the effect of certain new proposah; already 
sanctioned by the Assembly-sanctioned, that ii;by the ~  Finance 
Committee, for which Supplementary grants have qeen giyen by tIll' Assem-
bly in September. That being so, I hope the Rouse will not accept this 
r,-,commendation to reduce the Budget by 4 lakhs of rupees .. 

Mr. T. E. Moil (Madras: Xominated Official): Sir, my only ~  
for intervening is that for part of the period, at any rate, to which •. 
additional expenditure relates I served as Chainnan of the Standing FinanQe 
Committee. Unfortunately I have not with me n. copy of the docume"Q" 
te. which the Honourable :Member for Commerce and -industry rafen" 
which declared our intentions as regards the items. of ~  .. ndit.·ure which 
we ~ passed in their ~ l  to the ~ ll  of ~~  

l ~  There has been a certam looseness of phraseQo.ugy regardu:,. 
·our mtentlODS. As far as I remember, and as far as I am able to gll.thtYr 
from the proceedings of the Standing FinlfIlce Committee, we.'newr used "" 
the phra.se "subject to the approval of the Retrenchment Committee ". ~ 
Our expression throughout was "subject to the recommendation of" or sotplr 
such phrase; and I think the other HGnourable Members of that Com-
mittee will bear me out when I sav that our intention was that ~  
fact that we passed a particular 'item of expenditure was no justifie.a.-
tien for the Goyernment undertaking that expenditure if, in doing so, they 
ran counter to the recommendations of the Retrenchment Committee.(4n 
Honourable M emher: "Quit-e so.' ') I am unaole myself to say whether in idly 
item in connection with the expenditure on Cust{)ms the Government have 
contravened that intention and understanding; but I am perfectly ren(ly to 
accept the assurance of the Honourable 1\If'mber for Commerce anel Indus-
try that in no case has that understanding been contravPDerl. I hope 
that these few remarks will clear up the point about our rpeOinmenrlations 
so far as the Standing Finance Committ.ee is concerne(l. 

If I might add one more word; if I am in orrler, may 1 8:1\ that the 
attitude in which the Standing Finance Committee regarderl nil recom-
mendations in respect of increase of expenditure in revenue produc·ing-dep-
artments was that they examined every recommcnrlation most closdv and 
it' every case ~  s"iisfierl thems(']n'; befoTe giving tlipir nssent ~ "uch 
expenditure heing inclmlprl in the' Bwl::et that it wns es!'wntinl in the 
iutere;:;ts of :-cv{'nue. That was n cornmon!'>cnsf' stnn(1point to t.akp find it 
"'as ":ith rderel1ce to thnt consir}prntion that th,·\, sprntinisprl pv(·n item 
H,roll:;-hout. .. 

Mr. N. M. Joshi (nn,1 otIH'!" HrlDollraLlr' :'I/l'llIlwl"s)' 1 1110V(' that ~ 

fJuestion be now put; 

Mr. ~  Th,· r;l]('''lir,:l jc; thni the· 'l'wstion hp put. 

Thf' ~  wns n(1opte:1. 
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Mr. President: The original question was: 
.. That a sum not exceeding :&s. 66,17,000 be ~ to the Governor General in 

C(.uncil to defray the charge which will come in course of payment ~ the year 
ending the 31st day of March, 1924, in respect of • Customs '." 

Since which an amendment has been moved: 
.. That the Demand uudei' the head ' Customs' be reduced by :&s. 4 Jakhs." 

The question I have to put is that that reduction be made. 
The Assembly divided: 

Abdul Majid, Sheikh. 
Abdulla, Mr. S. M. 
Agarwala, Lala Girdharilal. 
Ahmed, Mr. K.· 
hsjad·ul·lah, Maulvi lfJ)"n. 
Ayyangar, Mr. M. G. M. .. 
Ayyar, Mr. T. V. Seshagm. 
Bagde, Mr. K. G. 
Barua, Mr. D. C. 
Buu. Mr. J. N. 
Bhanja Deo, Raja R. N. 
Bhargava, Pandit J. L. 
'Bish&JIJbhar Nath, Mr. 
Chaudhuri, Mr. J. 

. Dalal, Rardar B. A. 
Das, Babu B. S. 
F . .'!>'.· . ..; Khan, Mr. M. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. 8. 
Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
hwar Saran, Munshi. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
Joshi, Mr. N M. 

Abdul Quadir, Maulvi. 
Abdul Rahim Khan, Mr .• 
Abdul Rahman, Muuahl. 
Abul Kasem, Maulvi. 

AYES-52. 
Kamat, Mr. B. S. 

Lakshmi Narayan LaI, Mr. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Munahi. 
Mlldaliar, Mr. S. 
Mukherjee, Mr. T. P. 
Nag, Mr. G: C. 
Nand LaI' Dr. 
Neogy, Air. K. C. 
Pyan Lat, Mr. 
Barnayya Pantulu, Mr. J. 
Ramji, Mr. Manmohandas. 

'. Rangachanar, Mr. T. 
Rffidi, Mr. M. K. 
Samarth, ~I  N. M. 
Sariaraz Hussain Khan, Mr. 
~ l  Sir Deva Prasad. 

Shah ani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Ambica Prasad. 
Sinha, Bauu L. P. 
Sinha, BeoharRaghubir. 
Srinivasa Rao, Mr. P. V. 
Ujagar Singh. Baba Dedi. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. .H. 

NOES-5l. 
Hindley, Mr. C. D. M. 
Holme, Mr .. H. E. 

Achariyar, Raa Bahadur P. T 

Bullah, Mr. J. \ 
Ikramullah Khan, Raja Mabd. 
thues. the Honourable Mr. C. A.. 
.Tamall. Mr .. "'. O. Srillivasa. 

Aiyar, Mr. A. V. V. 
Aiyer, Sir P. S. Sivaswamy. 
Akram Hussain, Prince A. M. M. 
Allen, Mr. B. C. 
Amjad Ali, Maulvi. 
Blackett, Sir Basil. 
Bradlt'y·Birt, Mr. F. B. 
Braynll, Mr. A. F. L. 
Bridge, Mr. G. 
Burdon, Mr. E. 
Cabell, Mr. W. H. L. 
Chatterjee, Mr. A. C. 
Clark, Mr. G. S. 
Coteiingllm, Mr. J. P. 
Crookshank, Sir Sydney: 
Faridoonji, Mr. R. 
Gajjan Singh Sardar Babadur. 
Uidney, Lieut.·CoI. H. A J. 
Haigh, Mr. P. B. 
Hailey, the Honourable Sir Malcolm. 

The motion was adopt 00. 
• 

Ley, Mr. A. H. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Jiloir, Mr. T. E. 
Muhammad Hllssain, Mr. T. 
Mllhammad Ismail, :M r. S. 
Mukherjl>e, Mr. J. N. 
Nayar, Mr. K. M. . 
Percival, Mr.' P. E. 
Rhodes. Sir Campbell. 
Barns, Mr. n. A. 
Scbamnad, Mr. Mahmood. 
ShahBb·ud.Din, Chaudhri. 
Singh, Mr. S. N. 
Sircar. Mr. N. C. 
Spence, Mr. R. A. 
Stan),on, Col. Sir Henry. 
Townsend. Mr. C. A. H. 
Webb, Sir Montar.' 
Willson, Mr. W. . J. 

• 

• 
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The llonourable Sir Basil Blackett: Sir, I should like to make it per-
fectly clear that a reduction of this sort in expenditure could not be taken 
'into accotmt so as to reduce our budget deficit, because it is one which I 
eiillnot possibly regard as in any way reducing the deficit as it stands at 
present. If 1 was really expected to make that reduction, I should have to 
take at least a crore from my estimate for revenue. From the point of 
view, therefore, of the deficit, the whole· still remains to be covered, and 
I myself cannot regard that as a real cut and therefore it does not affect 
the amount of the. deficit remaining to be covered. 

Kr. President: The question is: 
.. That a reduced sum not exceedi'lg &s. 62,17,000 be granted to the Governor 

Gt:neral in Council to defray the charge which will come in course of payment during 
tho year ending the 31st day of March, 1924, in respect of ' Customs '.' • 

. The motion was adopted. 
The Assembly then adjourned for Lunch till Twenty Minutes Past Three 

01 the Clock. 

The Assembly re-assembled after Lunch at Twenty Minutes Past Three 
iJf t,he Clock. Mr. President was in the Chair . • 

TAXES ON INCOME. 

The Honourable Sir Basil Blackett: Sir, I beg to move: 
• .. That a sum not exceeding Rs. 58,93,000 be granted· to the Governor General in 
{:ouncil to defray the charge which will come in course of pa.yment during the year 
ending the 31st day of March, 1924, in respect of. ' Taxes on Income'." " < • 

Bao Bahadur T. Rangachariar: Sir, I beg to move: 
.. That the provision for Re-organisation of Incom&-tax O&icers under the head 

• Taxes on Income' be reduced by Rs. 2,00,000." 

Honourable Members will notice from page 3 of the memorandum circulated 
tJ us that toe Retrenchment Committee did not propose any reduction 
(Iver the Budget figure of 1922-23 under the head' Taxes on Income.' It 
stood at 47'01 lakhs. As Honourable Members will notice from column 
6 the demand is now 63'79 lakhs. There is an increase therefore of over 
] 6 lakhs over what the Retrenchment Committee said they would not 
l(,duce. In fact, all this extra e::.penditure is due to the re-organisa.tion 
of the Department in the various provinces. I do not deny that there 
i,; necessity for re-organisation. But I do deny that there is necessity for 
so much pace in the re-organisation scheme. We can get on with the 
existing arrangements in several places. It is only in important places, 
in cities where you have got large income·tax amounts to deal with, that 
these re-organisations may be necessary and be given effect to. But in 
ether places the old arrangement may last. Therefore, while I recognise 
the necessity for re-organisation, I think we may safely reduce the expendi-
.ure by Rs. 2 lakhs. If Honourable Members will turn to page 10 onward! 
they will notice that in Madras a provision for re-organisation of the 
Income·tax staff of fts. 58,000 is provided. On page 11, in the Bombay 
Presidency, the re-organisation costs about Rs. 3,50,000, and similarly also, 
ie Burma t.here ill a provision of Rs. 1,25,000 on page 18. Thel'e are 
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:lit:veral other provisions which ar;! scattered here and there. I will not 
go in for thtl whole of the re-organisation scheme, but I do think that here 
there is room for reduction. Honourable Members will also remembe;r 
.that in, the year ~ our expenditure was only 23·05 lakhs.and what 
we voted for last year was only 45'31 lakhs as against a proposed demand 
-of Rs. 47·55 lrJms .. What they now want is nearly 40 ~ over the 
1921-22 figures and nearly about 17 lakhs over the demand. for last yeal' 
.and nearly 18 lakhs over what we granted last year. I propose only a 
reduction of Rs. 2 lakhs. I therefore commend this modest proposal for 
the acceptance of the Government and of the House.' 

JIr. A. V. V. AiJ&r: Sir, the Honourahie Mr. Rangachariar bas in 
.making this motion conceded that it is desirable to proceed. with the BOheme 
llf re-organisation. That point will no doubt be referred to again by other 
Honourable ~  and as tbey'may not concede the point so readily, • 
J will make a few remarks abo.lt the desirability of going on with this 
:scheme as rapidly as possible. In dealint! with this demand in the last 
two years the Honourable Sir Malc01m Hailey has stated to the House the 
reasons for going on with the scheme. He claimed that improvement in 
.the Income-tax administration l'f',sults in j\lst assessments and that it 
!brings into aS968sment a very large number of people who 'have hitherto 
.escaped assessment. I will just cittl 'one insta.noe where the improvement 
in machinery has brought in an increased revenue. There are 20 districts 
in Bihar and Orissa where we shail ultimately have to employ a special staff 
.for income-tax collection. In 6 districts a special wholetime staff was 
entertained in the year 1921-22 and in 5 districts a special staff has been 
o€ntertained only from the beginning of January 1923, while in the remaining 
~ districts no special staff has yet been entertained. In those 6 districts the 
number of assessees increased froui. 3,484 in 1921-22 to 3,831 in 1922-23 
and the tax increased from Rs. 19,8"2,000 to() Rs. 33,70,000, while in the 

• '9 districts in which no special staff has yet been enterte,4led the number of 
asseSS6es increased only from ~  to ~  and the tax from Rs. 6,58,000 
to Rs. 7,92,000. I think, Sir, these figures show conclusively the 
desirability of proceeding apace with this re-organisation. Sir, we have 
provided in the Budget for the (:xtent to which we hope to be able to 
effect re-organisation. But I quite concede that it may not be possible 
10 give effect to our re-organislltion to that extent and that there may be 
some savings. I will show to the House that those savings are required 
for on definite purpose. As the House is aware, Income-tax was a divided 
'head of revenue before the reforms. The Local Governments then collected 
the tax for us. They took half tlH; tax under the division of revenue then 
in force and paid in full for the establishment. Since the reforms ~ 
tax has become a Central subject_ We have not got Gur staff throughout 
all the provinces and we have t.o leave the coliectio:J. to the provinces. 
They can now only act as our agents and they expect payment .for the 
~  which they rendered to us. This question of payment was raised 
first immediately after the reforms Rnd it has sin;}e been in continual 
discussion with the Local Governments. Vl e discussed the matter on the 
lust occasion /It the Conference which ~  held in Simla in Mav last with 
the representatives of the different provinces. It was then decided that the 
Government of India should wo("li: out some fornlUla for determining the 
r£'muneration to be paid to the Local Governments and refer it for the 
cpinion of .the Local Governments ooncerned. The matter is still under 
consideration Rnd ,we have not comA to any final conclusion with the pro-
vinces but we have put to them certain definite proposals. . We have our 
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own Central Government's income-tax staff in the bigger cities and the 
task of collection is left to the provinces mainly in the case of th/il rural.. 
areas. We find from an examinatIon of the cost of collection in ~ rural. 
areas where we have got our O},"ll staff that the cost of establishment in 
the rural areas.is roughly ten per cent. of the revenue collected. We have' 
wade a suggestion to() the Local Governments that they should accept from 
us for the. services they render·to us payment on that basis. The figures. 
from one of the Local Governments which I have before me show that 
while we ~ this offer very liberal the Local Governments are not of 
that opinion. As a matter of fact., they are asking for a very much higher 
percentage of the revenue collected. It follows, Sir, from what 1 have said 
that we have a definite payment to make to the Local Governments for 
the collection of revenue in areas where we have 'not got our own staff. 
We have made a certain amount of provision for the expansion of the 
Central Government's staff in the provinces. If we are not able to carry 
out that scheme to the extent to which we anticipate, it only follows that 
we should pay to the Local Governments a larger sum in respect of the 
areas where we expected to introduce the Central Government's staff but 
where we have not been able to do it. We have made.a provision of 
Rs. 9 lakhs in the budget for next year on account of payments to the 
Local Governments, but if we are unable to introduce the Central Gov- . 
ernment's staff to a larger extent than now anticipated, the result will be 
that we will have to increase the payments to the Local Governments ta-
n corresponding extent or to be more correct, to a larger extent, as the rate 
at which they require payment from us is larger than 10 per cent. (A 
Voice: .. H ~ much are they asking?") I have not got detailed figures. 
for all the provinces but I will give them for one province if you like. I 
have got figures for the Madras PrE'sidency. The total cost of the whole 
scheme sanctioned for the Madras Presidency, that is, the scheme for the 
introduction of the Central Government's staff throughout the Presidency 
amounts to Rs. 8 lakhs, while the cost of the staff at present entertained 
amounts to Rs. 6 lakhs. The Government of Madras have asked the 
Government of India for a payment of Rs. 6 lakhs on account of work 
done by their officers, that is to say, for a payment of Rs. 4 lakhs in excess 
of the expenditure which will devolve on the Central Government if the 
scheme for re-organisation is introduced throughout that province. That 
shows the difficulties in coming to a settlement with the Loqal Govern-
ments. My point is that in the tJ-st place it is desirable to introduce this 
rE-organisation and to employ the Central Government's own staff as 
rapidly as possible in the provinces and in the second place, that to the 
extent to which we are unable to do so we have only to make an increased 
payment to the Local Governments. I hope I have satisfied the House 
that there is no room for any reduction in this total demand because while 
we admit that there will be some snving in the provision for re-organisation. 
the amounts are required for a definite purpose. But if the House decides 
to make a reduction, we will ~  the House to indica.te how they would 
make that reduction, and how ~  would wish us to meet the demands 
from the Local Governments. 

)[r. J. Ramayya Pantulu (Godavari cum Kifltna: Non·Muhammada:l 
Rural): I am glad that my Honourable friend Mr. ~  takes 
the view he hl¥l taken. to-day of the special establishment for collecting 
income-tax. If I remember aright, during the discussion on the Income-
tax Bill he hailed the prospect of the income-tax, work being, after all, 



THE D I~  ~ DBIIAND8. 

taken away from those great sinners, the revenue officials. But I now 
see he is himself afraid that the pace at which this separate establishment 
is being increased is rather too fast. It seems to me, Sir, that a sepa-
rate establishment for income-t.ax work is likely to lead to one of two 
evil results and I want Government to take steps to avoid those conse-
quences. One is that the establishinent may become bloated and eat up 
So good portion of the revenue it produces. ,on the other hand, it may 
try to justify its existence by increasing the revenue by over-assessments. 
Both these alternatives are very bad and I hope Government will take 
steps to see that neither of these consequences happens. In this con-
nection t wish to suggest to Government the advisability of re-introduc-
ing in ·the Income-tax Act a provision for the composition of income-tax 
which existed in the old Act.. A provision like that will, to some extenr., 
reduce the work of the Department and may re&ult in some saving under 
the establishment .charges. 

Dr. Band Lal: -Speaking for myself, I am of opinion that the old 
system was less expensive and was more convenient for the a88essees. I 
find from a survey of the past years that the expenditure 80 far as the 
Income-tax Department goes, has been increasing, and this year's budget 
demand is decidedly very heavy. You will be surprised to see the in-
crease which we have been witnessing on the expenditure side 80 far as 
the col1ection of income-tax goes. In It11-12 the whole expenditure was 
Rs_ 4 lakhs only. In 1912-13 it rose to Rs. 8 lakhs. In 1920-21 it again 

~ to Rs. 11 lakhs. In 1921-22 -it rose to Rs. 28 lakhs and for the 
oCurrent year the demand was for Rs. 44,80,000 and for the coming year 
it is much more. If we take an account of the collection the result of 
our analysis is very discouraging. It has not been proved by making a 
reference to the various provinces ~ on the whole this new organisation 
has helped us in collecting more irrespective of the increase in rates . 

• The result is otherwise. Take the case of Bengal. The Honourable the 
Finance Member I think will have to concede this point that the collection 
in that province has been much less than it was ~  Take the case 
<>f the Punjab. Of course, so far 8S the Madras PreSidency is concerned. 
there hM been some increase, but one province is not sufficient to be 
taken as a criterion. Therefore, so far as the revenue· side is concerned. 
we have riot profited very much. There are other phases of it, the con-
venience and comfort of the 88sessees. There has been 8 number of 
-complaints that this department is not properly managed. Assessees are 
summoned to produce their books and registers on a specific day, without 
knowing how many registers and accounts will be examined and irrespeo-
tive of the convenience and comfort of respectable assessees. What is 
the result '! By the end of the day four or five registers have been 
examined. nte other· assessees shall have to go back after they have 
been detained for more than five hours or six hours in some cases. It 
gives rise to a great amount of discontent. Though the intention of the 
Government is - good that this department may be separated from the 
'Old system which was being run by each Local Govf;rnment separately, 
experience shows that it has not ndded to the convenience of the public. 
Perhaps it may be urged on behalf of Government that your own argu-
ment establishes. that the Government wants more employees, more 
{lxaminers to see the registers. In reply to that I may submit that the 
tltaff which has been given to the collectors or assessors is more than 
tlufficient. In any oase ii is more in ~  than· it used to be unQer 
the old system,. Now there are Assistant Commissioners and.a number 
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of collectors. A collector is put in charge of one distriot and then some-
times two collectors are deputed in some big' towns, as for instance, 
Lahore has got two collectors. Then there are so many inspectors. So 
the strength of the establishment is greater than it used to be. There 
is a third phase of it. It is extremely difficult to see who is responsible 
for this inconvenience and discomfort. I have been told by very respon.-
Sible men one of whom put a question in the Punjab Legislative Council 
complaining against the management of the income-tax department. The 
reply which was given to that gentleman was that this is a Central 
subject. I myself put ~ questions and I was told that the questioD 
should be put in the Provincial Council. So the assessees do not know 
where to go and lodge a complaint and get their grievances redressed. I 
submit that there is a great amount of dissatisfaotion and discontent OD 
account of the duplication of this management. So therefore the sug-
gestion whioh has been. offered by my learned friend Mr. Rangachariar, 
I do not think, will meet the need. Therefore I feel forced to say that 
the old system should be resorted to. The reorganisation will not prove 
paying to us, nor will it ameliorate the conditions to which a good many 
assessees have been subjected. With these few remarks I support the 
reduction and resume my seat. to 

Dr. B. S. Gaur: Income-tax is a direct tax, and all direct taxes are 
odious, but when we deal with this income-tax it becomes doubly odious: 
by reason of the fact that a regular Star Chamber inquisition has been 
ordered since the reorganisation of this department. Accounts books are 
ransacked, pages after pages turned over and when the accounts are 
properly kept and produced before the income-tax inspectors they are only 
inspected to be rejected and an arbitrary assessment made upon the 
assessees. I entirely endorse the remarks made by the last speaker that· 
the assessment of the income-tax in this country has been a fruitful source 
of widespread discontent, and I think this House certainly would not be 
justified in lending its assistance to the reinforcement of a department 
which has certainly not justified itself during its short career. (Mr. R. A. 
Spence: .. No. ") I shall very briefly point out to the Honourable Mem-
ber who cries 'No.' He has probably no sufficient experience of the 
assessment. I shall briefly point out to the House that the incidence of 
charges on the realisation of income-tax has been steadily growing. In 
my budget speech I gave the figures to the House. It was originally 1 
per cent. and has now gone up to 3'5 per cent. What is the justification 
for this great rise? The occupants of the Treasury Benches have not 
justified this great rise. Only a few minutes ago the" Honourable 
Member for Commerce and Industry justified the Customs Department 
by saying that the incidence of charges of collection was in the neigli-
bourhood of Ii per cent. If that be the standard of collection, I submIt 
the income-tax collection chRrges which come to 3'5 per cent. are exces-
sive and there comes a time when I think the assessees must protest 
against the kind of inquiries made, the delay occasioned and the general 
dissatisfaction caused by the mode and mabner in which the income-tax 
is assessed in this country. My friend Mr. Aiyar says that the income-
tax administration has to be strengthened because we shall get more 
money from'the people. Surely, Sir, that is not the sole purpose of 
strengthening the income-tax administration. The object of increasing 
or revising 'income-tax administration is to make an equitable assenment 
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and the question therefore is whether the reorganisation of the income-tax 
department has been conducive to the more equitable assessment of this 
tax. On that point Honourable Members on this side of the House jom 
issue with the occupants of the Treasury Benches. We say that a very 
large increlWie which has been made in the administrative departments 
of income tax during the last two or three years, and which is proposed 
tCl be made during. the ensuing Budget year, is not justifiable and has 
not been justified in the past. Reference has been made by my friend 
to certain rural areas. I do not know what income-tax is collected from 
the inhabitants of the rural areas, and how we shall stand if we were to 
centralise the collection in the rural areas rather than leave its collection to 
the Provincial Governments. Those are the facts upon which my friend Mr. 
Aiyar has been studiously silent, and unleu we were given the figures as 
to what we stand to gain by having a central ocganiaation for the oollec-
tion of inoome-tal1i from tht'se Iural areas, we would not be justified in 
voting away the people's money for the purpose of paying the income-tax 
collectors and inspectors. Then, Sir, it has been said by my friend that 
in Bihar and Oriua where they were formerly collecting 19 lakhs of 
rupees they are now in a position to collect 33 lakhs of rupees. But I 
ask, at what cost? My friends here will be soon translated to the Olympian 
heights of Simla, but we have to go down to our constituencies. We mix 
with the people; we ask them what their difficulties are and we are told 
that ever since we have taken office this tax has been increased vear bv 
year; the inquisition has become more and more oppressive to the taX-
payer; the account-books which t.he people keep never satisfy the inspec-
tors, and even the accounts of the very best accountants are rejected by 
the inspectors only to make assessments at a fancy figure. This, I sub-
mit, is the grievance of the people against which this House must rally 
to the support of the Mover of this amendment. I support it. 

Oaptain E. V. Saaaoon (Bombay Millowners Association: Indian Com-
o merce): Sir, I think this House quite realizes -that when you increase 

direct taxation like the income tax you are liable to make the desire to 
evade it stronger. Those of us here, I mean all the Members ~ this 
House, no doubt disclose our true incomes and pay our proper dues to thp 
Government. Therefore it is to our advantage that others who may not 
so honestly put forward their complete incomes should be brought t{) 
book. (Hear, hear.) I therefore think that we are all agreed that we want 
to give all the help that is necessary to Government to ~  the ~  
amount of income from this direct taxation. But I must join issue with 
the Government when it comes to the question of the chnrlZes of the 
cost of colleotion against the amount that is reoeived. Mr. Aiyar men-
tioned that 10 per oent. was offered to the Provinoial Governments. I 
made an interjection and asked how much the Provincial Governmf'nts 
had offered to do the work for. It mav be due to mv la(,K of intpllil'pne(' 
hut all I understood was that instead of an outlav o(S lakhs bv the C":n-
tral Government the Madras Government offered to do somf'thin[! ff)r 
6 la'khs. That as I have Ifaid. may be due to my lack of intelligence; 
but I was' ~  to get percentages. I was .... 

JIr. A. V. V. Alyar: What I said was that the Madras Government 
wanted 12 lakhs for a work which the Central Government could have 
done for" 8 lakhs. 

OaptaID •. V. llIIOOD: Well, I oannot oompare h6rses with donkeys. 
Mr. Aiyat told us thai; we offered· them 10 per ceni;. I would Jike to have 
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something to compare that with. Perhaps Mr. Aiyar or some other occu-
pant of the Treasury Bench will give the information: What I am in-
terested in knowing is this. I see that something like 17 lakhs of extra 
expenditure is required by 'the Government for extra collection. Are we 
going to reoeive this 1,70 lakhs revenue through this expenditure of 17 
lakhs, or what are we to expect to get therefrom? That seems 
to me to be the real point at issue. If the Treasury· Bench 
(lan prove that. we are going to get a really justifiable return 
for this expenditure, I for one will support it. But if we 
are simply going to spend this money without getting a proper return for 
it, then I am not at all certain that I will not support Mr. Rangachariar, 
not because I oppose the reorganization of the Revenue Department, but 
because the subject has not been put b3fore tws House in a clear and 
definite manner which would enable us to understand it. Therefore I do 
hope, Sir, that we will get some definite, lucid statement from the 
Treasury Bench showing us what we may expect to get.in return for the 
1'7 lakhs we are asked to spend on this Revenue Department. 

)(aulvi Abul Xasem (Dacca Division; Muhammadan Rural); Sir, 
the Honourable Mr. Rangachariar in making his motion clearly stated that 
.he acknowledged th'lt there was a need for the reorganization of the Income-
tax Department, but he brought the issue within the narrow limit of whether 
the cost this House was asked to sanction was absolutely. necessary for 
that reorganization. It has been said by the Honourable Mr. Aiyar that 
by spending this larger amount we can get more money and do get more 
money, and some figures were quoted. But may I ask whether, because 
a larger amount of income-tax was collected in a particular year, it was 
due to the rise in ~ income of the people in that year or due to the addi- . 
tion'll taxation I mean in the rate of income-tax or entirely to the ability 
and energy of the ~  officers themselves? I will not, Sir, go into 
the question of the hardships which are felt by the assessees. Dr. Gour 
has dealt with it. But I want to know, Sir, why it is that in maintaining 
Ii staff of income-tax officers we pay such generous salaries and emolu-
ments? I have no experience of any other province, but in Bengal I know 
that when these income-tax officers were being appointed advertisements 
were published in the papers calling for applications; and for about 62 
appointments something like 15,000 applications came in. From my per-
~ l knowledge I can say that the men reeruited from the Provincial Ser-
vice were given a much higher pay than they received in their service. Am 
I to understand, S11', that the work of the Provincial Service, I mean 
Deputy Collectors, etc., who have to deal with both judicial and executive 
work, is less arduous or requires less of what has been termed character, 
integrity and education than the work of income-tax officer? If not, why 
i·; it that an income-tax officer is paid at a higher rate than a. Deputy Col-
lector or a judicial officer like a Munsiff? If we can get Munsiffs and Deputy 
Collectors on a particular Bcale of pay, how is it that .we cannot get. the 
Rame class of officers as Income-tax Officers? . Therefore I think,. Sir, that 
the Income-Lax Department is not only too generous in the matter of 
~ l  hut in mauy cases extravagant. For instance, Sir, in the city of 
Calcutta the Collector of Calcutta was the Collector of Income-tax, Excise 
and Land Revenue. Now that· officer has been relieved of his work. 
of income-tax collecting which has been placed under an official designated 
13 Commissione\- of Income-tax, and he is, I believtl, paid a very good salary. 
-I do not. know the figure, but a very good salary. But may 
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[ ask, could not that very officer be secured for a much smaller 
palary than he is now receiving? H he was working as the Collector of a 
District or as a District Judge he would get much l~  pay than he ;s 
getting as Commissloner of Income-tax. I could understand if it was 
necessary to get a very senior member of the service that he would have 
to get his grade pay-a high pay. But if you can ~  the work with a junior 
member of the Indian Civil Service why not pay him at the rate he would 
get in the ordinary cadre? As regards the statement made by Mr. Aiyar 
that the efficiency of the £Itaft is to be judged by the amount of money 
eollected, I would a€ree with him if these assessments made by them were 
liubject to any ~ l investigatioll or to a non-o'fficial board which exBmined 
tis assessment and ~ l  the case of the assessee as well. But the faets 
lire that the Income-tax officers assesses an aSS8s&ee, and if the assessment 
is not agreed to an appeal is made to his immediate superior who also is an 
Income-tax official and there the matter stands. So naturally there is not 
much credit due to the staff for collecting the larger amount of income-
tax. I think that the expenditure in this Department is not only on a 
generous scale but has been spent extravagantly. I therefore support. 
1he motion of my friend Mr. Rangachariar. 

Ilr. B.. A. Spence: Sir, I wonder in my; heart whether. I approve or 
disapprove of a motion to cut the Income-tax Department. I wonder 
"hether it is going to do my pocket_any good. Personally I am afraid it 
_;9 not, _ because my money is collected in an easy way. As Dr. Gour 

stated, WE' want equitable assessments, and in order to get 
4 P.M. equitable assessments, it is necessary _that we should have 

8sse£.sments, collecting from everybody who is due to pay income-tax, and 
it is because of the difficulty of doing that that we have to have this heavy 
expenditure on income-tax. We ha"Je had a very interesting l ~  
speech from Dr. Gour in this matter. He seems to assumeihat it is ss-

• ('asy to collect income-tax as it IS to collect the customs duty, and there-
fore he thinks that the charges necessary for collecting income-tax should 
be in the same proportion as the charges necessary for collecting the em-
toms. Well, if he would make the collection of income-tax as easy as 
the collection of customs duties, I would join with him in pressing for a 
reduction of this demand. Dr. Gour says that by passing this we are vot-
ing away the people's money. Well, Sir, I think that if we do not spend 
money on this Depprtment, we are also voting away the people's money, 
.md in this case we are voting away the people's money that would be corn-
ing in to the. State. There were some interesting figures gtven by Captain 
Sassoon. I think he seems to forget the maxim that when business is bad, 
it is occasionally necessary to spend a little more money in order to increase 
ene's business or to prevent one's business going away. Well, anyhow the 
.nore you spend, the more ~  you get, but if you are going to look 
at figures from tha1i point of vie", and merely caloulate on the amount of 
money you spend, ~  not take other things into contlideration, it is not 
right, Just look IJ-t the oase at Bombay. Poor Bombay spends more 
money on income-tax than any other part of India, but she does give Gov-
ernment something for it. (Jlr. N. M. Samurth: .. The whole of it practi-
cally. ") She spends Rs. 14,79,000 on this head, and she gets in Rs. 6 
crores 80 lakhs, whereas Bengal, true, only spends half the amount Bombay 
does, but she is two orores of rupees down- I do not think that. Captain 
Sassoon's argument holds good. The reason that we are not getting the 
same amount of income-tax that we got last ~  or the year before is pal-
pable to him, I should say, as it is to me and various other people. We art" 

• 



LEGISLATIVE ASSEMBLY. [12TH MARCH 1928. 

[Mr. R. A. Spence.] 
not making the same amount of money that we made before. Well, I thiIlA 
unless we spend this amount of money in' the Budget, we shall not get in 
8S much income· tax as we were doing. My Honourable friend, 
Maulvi Abul Kasem, referred to the generous salaries paid to the people in 
the Income-Tax Department. Well, I do not want to cast a slur on anybody 
€ither to cast a slur on the Collector of Income-Tax or upon the Deputy 
Collector on the revepue side. But surely, Sir, it is commonsense that when 
;. au have people who have to go round and make these inquisitions, as I 
1hink Dr. Gaur called them,.,......anyhow very unpleasant inquiries, into people's 
incomes and extract true figures out of them, then surely, going by human 
nature, it is wise to pay these people well, and to put out of their minds . 
~  idea of temptation. If you pay them badly, they will collect badly. 
We heard a great deal said against the police in the beginning of this 
Assembly and really I believe a good bit of it was due to the fact that the 

l ~ 'were badly I aid; and I think you will hear far less against the 
lncome-TaxDepartment, and thf; Income-Tax Department will do its 
work with less hardships to the people of India if you pay 
-the Income Tax Department well. The Department is going to 
eollect a lot of money for. us, and we deserve to have a good 
Department in order that this tax may fall equitably upon everyone; and 
-that it will not fall merely on the person who has his mercantile books 
in the city, it will not merely fall on the party who has one set of books for 
bimself, one set of t oaks for his partner and one set of books for the income-
tax collector, but that it may fall equally on all people. Sir, I oppose this 
reduction. 

Mr. S. O. Shahani: Sir, the Honourable Captain Sassoon told us that 
we wQuld be prepared to incur the additional expenditure that has been BUg-
rested, namely, 17 lakhs, if we were told exactly how much would be col-
lected by this new reorganization scheme. I submit that we have been 
told in distinct terms that our revenue for 1923-24 may be estimated at 
19·04 crores; that is to say, that our revenue in 1928-24 is as compared to 
that in 1922-23 to increase by somtthing less than 2 per cent. Now I say 17 
lakhs more on the el.penditure side mean an increase of about 40 per cent. 
in our expenditure. I shall give the figures. 'l'he actual revenue for 
]919-20 is 22·43 crores, for 1920·21 20·91 crores and for 1921-22 18'74. For 
1922-23 the estimates were 22·n crores, and actual' collections, 18·69; 
~  the estimated figures, as I have already mentioned, for the year 1923-24 
are 19'04 crores. If we look at our expenditure, we find that in the year 
~  our expenditure amounted to 15·29 lakhs, in 1920-21, 22'15, and in 
1921-22, 22'50. In 1922-23 the estimated expenditure was 47 crores, and 
<.:ur actual expenditure, 45'88; and the estimated expenditure for 1928-24 
is 63·79 crores, that is to say, 40 per cent more than our expenditure in 
J 922-23. If we conRider our receipts and expenditure, we find that we 
expect to realize about 35 lakhs more, and we want to. spend on the collec-
tion of this 35 lakh I, 17 lakhs more. (The Honourable Sir Basil Blackett: 
.. No.") I say, ~  Now this state of things is I think unjustifiable, and 
a much larger cut than has been proposed by the Honourable Mr. Ranga-
-chariar should be deemed necessary in the circumstances. It has been said 
by my Honourable friend, Maulvi Abul Rasem, that the salaries of the 
lDcome-tax collectors are high. My study of the figures does not however 
justify such a stat:mlent. J think that the salary of the income-tax collec-
tor has been propedy fixed: it has been fixed at Rs. 300-900, which ;s 
-the scale or salarics fixed for Deputy l ~  The trade depression 
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has of course been considerable, which accounts for our revenue for 1922 
talling below our revenue for HH9, but still the difference in the cost of 
collection now and the cost of collection sometime ago is very great, and 
on thap account I fEel that a much larger cut would be justified. But we 
ought- to remember 1 suppose the remark that was made by the H,onourable 
the Finance Member that if we went in forJarge cuts, the Government would 
five effect to them. Of course such a statement is objectionable on 
several grounds sin;}e the fiscal policy is in the kceping of this House. Still 
to be practical, I would support the motion that hail been made by the 
Honourable Mr. Rangachariar, and I would commend it strongly to the 
;;upport of the House. 

Rao Bahadur O. S. Subrabm an aJ&D1 (Madras ceded districts and 
Chittoor: Non-Muhammadan Rural): Sir, in this matter of the reduction 
proposed by my friend, Mr. Rangachariar, of two lakhs, I am afraid, 80 
far as his argument went, there was nothing said definitely about the 
manner in which these two lakhs could be cut down. Well, 
I think, last year speaking on the budget grant, we were in a posi-
tion of inability to suggest definite grounds for cutting down the demands, 
and we, therefore, said that we would make certain lump sum reduction 
and would leave Government to settle their accounts as best as they 
could. But, this year, we have I!omething to go upon. Now, for instance, 
the Retrenchment Committee's recommendation in this matter may be 
referred to. I do not propose to read the whole of it, I will read only 
one sentence, which is the final sentenoe in their recomm.endation: 

.. Having regaFd to the importance of maintaining a revenue, we do not recommend 
nny reduction in the estimates in this department for 1923-24 as compared with current 
y.ar's estimates." . 

The current year's estimates are 47 lakhs. Does that mean that the 
Retrenchment Committee said that the Budget for 1923-24 should not 
exceed 47 lakhs? That is the question and . . . . 

JIr. President: I am afraid that is not the question. The question is 
whether we shall reduce the provision for the reorganization of income-tax 
offioers by an amount of RB. 2 lakhs. 

:aao Bahadur O. S. Subrahmanayam: That is the basis of my argu-
ment. Did they suggest any reduction in last year's figures? Now, they 
say that reorganization must be made. The grounds on which the reor-
ganisation is suggested are the refusal of the provincial Governments to 
do the work of the Central Government and claiming a remuneration for 
the work so done. Now, that matter is at the root of this higher demand. 
If the provincial Governments are willing to do it ai a cost cheaper than 
the proposed establishment run hy the Central Government, it would be 
a different matter. Are they willing to do it at a cheaper rate? Now, 
we are told .that their rates are not cheaper. In fact, they want a larger 
sum for the work they do. That is another fact on which we can come 
to a conclusion. If the provincial Governments refuse to do the work 
of the Central Government for the same sum which will cost us to do it,· 
and if they want a larger sum, then is it or is it not the economical way of 
doing it if we do it by the staff of the Central Government? That is one 
consideration which ought to be taken into account in deciding this 
matter. Now, in the case of the province of Bihar and Orissa, the same 
trouble has arisen and additional staff has been provided. That subject 
was placed before the Standing Finanoe Committee and as tliat Govern-
Ment would not do the work '?r the Central Ooverninent and tJiey had 

• 
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[Rao Bahadur C. S. Subrahmanayam.] 
to be provided with a separate· staff the Standing Finance Committee 
agreed to that demand. Therefore, it seems to me, Sir, that belore 
rejecting this proposal of my Honourable friend ~  Rangacharlar or 
approving of it, on general grounds the question ought to be considered. 
from a business point of view. i)o we want the staff or not? In the 
general argument about the oppressive character of the investigations 
which the income-tax staff makes there is a considerable amount of truth 
and it is inevitable that iwy staff put on that sort· of work, assessment. 
and collection of taxes, must cause a considerable amount of irritation. 
But on that ground I do not thmk that this demand should be cut down. 
The remedy should be sought elsewhere, in some other reduction, not. 
in .a lump sum reduction of a demand that is made. It is no doubt true 
that owing to the manner in which in different provinces Indian mer-
chants, who do not adopt the English methods of book-keeping, main· 
tain their accounts, there is aTways ·a certain amount of difficulty, a con-
siderable amount of disagreement between the assessing officers and the 
assessees. Now, what is the remedy? The only remedy is their going 
round to adopt the methods insisted upon by the income tax department. 
and the income-tax officers also understanding their methods and treating· 
them with a certain amount of consideration. That, again, is not a 
matter on which you could base an argument for reducing this demand. 
Looking at it from whatever point of view, it is purely a business matter, 
a matter which concerns the collection of revenue, and in that, unless· 
from a practical and administrative point of view a definite sum is poj.nted 
out as being unnecessary in this demand, I do not think this Assembly 
could reasonably throw out the demand. In regard to the rural areas, it 
is no doubt; true that there are men, wealthy men, not living in large 
towns, who could afford to pay income-tax, and probably under a new 
system they have been escaping the payment of any tax. Why should 
anyone have any sympathy for a man who has escaped paying the tax 
or who evades paying the tax when every honest man has to pay. 
Assuming the fact that a man has really evaded the tax, I will not spend 
my sympathy towards that man, because while every honest man is paying 
the tax, he keeps the money to himself. Unless you say that the man is 
assessed on income which he does not get, and therefore it is unjust, 
unless you can make out cases of large numbers of unjust assess. 
ments, tliere is no use putting forward that argument. There is no 
doubt that some people who ought to pay do escape when your staff is 
not sufficiently able, sufficiently efficient and sufficiently numerous. In 
regard to the pay which my Honourable friend Maulvi Abul Kasem refer-
red to, I understand the rule to be that if a man who is doing work as a 
Deputy Collector and Magistrate is taken on to do any of these special 
branches of work he is paid a sum of Rs. 100 extra, because he is taken 
away from work to which he isaooustomed, there is extra trouble and he 
loses certain amenities which he possesses as a Deputy Collector and 
Deputy Magistrate. Therefore, if he is taken to some special depart-
ments, ~  as income-tax, settlement or co-operative work, I understand 
in some provinces the rule is that he is paid an extra sum that is fixed d 
Rs. 100. I do not think that any slight increase or even that Rs. 100 is 
a matter to be complained of, because we have to remember that ilie 
deciding officer or the superior officers of income-tax mpst be paid decenfly, 
otherwise there will be considerable danger. I need not dilate the danger. 
ous consequences of. under.paying officers entrusted with the work of 
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assessing incomes. Theref.ore, Sir, the only ~  ~ ~~ my ~ 
able friend Mr. Rangachanar oould suggest reductIOn lS if It 18 possIble for-
tlle department to say With an increase of nearly 15 lakhs which th«:y 
propose to be able to cut down 2 la'khs.If they could say that there 18--
some direction in which we could take away the 2 lakhs,-I hope they 
would exercise their minds and state if it is possible,-then only I think 
we could support Mr. Rangachariar. . 

Ilr." P. B. lI&1gh (Bombay: Nominated Official): Sir, I should like. 
if· I may, very briefly to answer some of the questions put by my Honour-
able friend who is no longer sitting behind me. He stated that he would 
be prepared to vote against the proposed reduction if he were quite satiA-
fied that re-organization would really pay. Well, Sir, it was my fortune 
to serve for some time as Assistant Collector in the City of Bombay just 
about the time ~  the reorganisation of the Income-Tax Department was 
being undertaken, and I acted as Collector of Iilcome-Tax there durlng , 
temporary vacancieJ on two occasions, and later on I was Collector ot 
Bombay, and for the time being, under the old arrangements, Commis-
sioner of Income-Tax. So, Sir, I have had some small personal expe-
rience in this matter. About the year 1907 a vacancy occurred in the-
office of Collector of Income-Tax, Bombay, and the Government of 
Bombay appointed as Collector an officer who now occupies the position 
of Commissioner of Income-Tax, whose nalIle is well known I have no-
doubt to the Finance Department of the Government of India. (An 
l/ollottl"(!blc Member: "Mr_ Hartley.") Before that officer had been in 
Bombay as Collector of Income-Tax' for more than a year, he set himself" 
steadily to press upon the Government the necessity of thoroughly reor-
ganising the Department so far as the City of Bombay was concerned. 
The result of his efforts and of the reorganisation which the Government 
largely on his recommendation undertook was that, in the space of a very 
few years, the income-tax Collections in the City of Bombay were doubled. 
Later on, on his .advice also-, the system of special income-tax officers was 
extended to some of the larger cities in the Bombay Presidency. The· 
results everywhere were the same, the collections increased considerably 
and finally he was asked to suggest a scheme for extension of the system 
to the mofussil and now in the Bombay Presidency there are a number of 
~  income-tax examiners and other officers for assisting in the col-
lection of income-tax in (he rural districts of Bombay. Everywhere the 
scheme has been successful. So my friend Captain Sassoon, if he will 
take the trouble to pay a visit to the Office of the Commissioner of Income-
Tax in Bombay, will be able to satisfy himself that there is not the slightest 
fear that the Government of India will lose--on the contrary they will 
gain enormously by a thorough reorganisation of this ,Department. 

With regard to the point made ,by Dr. Gour "bout what he calls the-
inquisition in the rural parts of the country.. I have no doubt that marty 
officinl Members of this  Housc have hRd experience of the duties of In-
come-Tax Collectors or· Commissioners in the rural districts. Under the old' 
svstem when the assessment WRS made bv an unskilled staff. bv the ordi-
nary revenue staff of mamlatdars or their 'subordinates we had the greatest 
difficulty in arriving at the proper estimate of an assessee's income, but 
now with the assistance of trained' inspectors. we are really able to find 
out actually what a man's books reveal and what the state of his income 
is, and the assessee is also benefited because he has to deal with a man 
who is trained on definite principles, who can point out to him in what 

• 
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[Mr. P. B. Haigh:] 
It"espects his accounts· are wrong, in what respects his accounts fail to 
-reveal his proper income. Under the old sy:stem, the assessee was apt 
'to be met with a vague statement that the examining officer cannot be-
.lieve your accounts are right and your income must be so and so. Under 
:the present system the asseSBee haB to deal with a trained man who has 
·to work on a ByBtem, and the Buperior officer, the Collector or the Com-
,missioner of Income-tax, when he is hearing the petition has an oppor-
ltunity of examining the aBBeBBee 'B accountB sYBtematically with the 
assistance of a man who can point out in what respectB the ~  
-are. wrong: It iB a far more BatiBfactory sYBtem when it comes to tlie 
actual petition than the old haphazard way. The honest aBsessee has 
nothing to fear from a trained Btaff. Of courBe there iB no doubt that 
many more people are now ~  than before because of the more 

-searching inveBtigation that is made, and that can never be popular. 
, But aB the Honourable Member haB pointed out, we cannot have Bympathy 

with people who ought to pay income-tax and don't, and you cannot con-
demn a department as inquisitorial because it finds ~  certain people 
have not paid income-tax hitherto who ought to have done so. I am 
quite satisfied, Sir, that if the reorganisation now proposed is carried out 
iI'. the other Provinces, especially in the big cities, on the same lines on 
which it has been carried out in the City of Bombay, an immense increase 
~  revenue will accrue to the Government of India, and both asseSBees and 
the Government of India will be benefited . • 

The Honourable Sir Basil Blackett: Sir, the pOBition in regard to this 
~  is the 'same as in regard to the estimate for Customs with which 
we dealt this morning in that no new provision is made in this estimate 
-except such as had the approval of the Standing Finance Committee. 
Further all the new provisions, in fact the whole provision that is included 
in this eBtimate iB included for the purpose of raiBing money. It is im-
pOBBible, of course, to give exact figureB, but for every to-rupee cut made 
in the estimate aB it now stands, it is the view of the Government that it 
would have to pay 12 rupees instead of 10 rupees to the Provincial Govern-
ments, and would in addItion lose an amount of revenue at which we can 
·only make a shot, but which' may be put at,. say, 30 rupees. The com-
parison with previous years is startling. It startled me when I first saw 
it. It was: 

Actual expenditure for 1921-22 
Revised estinw)c for 1922-23 . 
Estimate for 1923-24 

RI. 
23 lakhB. 
441 " (2 

'Those were startling figures when one noticed that there had been an in. 
crease of, I think, only 36 or 37 lakhs in our estimate of receipts from 
income-tax this year. I naturally inquired into this change. The real 
fact is that the expenditure for the last two years at any rate does not" 
represent the actual expenditure as we have not ,settled with the Pro. 
-vinces. The Provinces have asked and have been promised some sug-
'geBtion from the Government as to how the expenditure which they have 
incurred in collecting income-tax should be recouped to them, and as has 
been already explained, they have been offered, and some of them are 
dissatisfied with an offer of 10 per cent. of what they colleet. It does 
not mean that the cost of collection is 10 per cent., but if the tax is col • 
.lected in rural i areas there is some JUBtification for a higher percentage 
than in city areas: But the real increase is not the increase seen from 
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44 lakhs to 62 lakhs. That 44 lakhs takes no account or only takes a very 
small accouni of a sum estimated at about 15 lakha which has to be 

. paid to the provinces in order to fulfil the promise which the Government 
of India made to them to pay them a share in the cost of collection. If 
you add 15 to 44 you get 59 or say 60 lakhs as compared with our 62. 
The increase this year is therefore 2 lakhs, which possibly is the reason 
why Mr. Rangachariar hit on that figure to suggest a reduction. The 
Government would be most happy to accept a reduction if they thought 
that it would not have a serious effect on the other side of their ledger. 
The Government are always in this difficulty, of course, when the House 
<lomes forward with proposals for reduction and this year they are in a 
.special difficulty because the Government themselves have spent the last 
two months in making reductions as hard as they can go everywhere and 
in their opinion the figures that are in these estimates represent,-I was 
going to. say the.ir honest, but I am not quite sure they are honest-their 
hopeful view of the figures to which they will be able to reduce their ex- • 
penditure this year. That being so, it is very difficult for the Govern-
ment to say that they think possibly a cut could be made here because, 
if they were not budgeting their hardest, they would probably Bay that 
they think a small increase ought to be made in order that they may be 
8afe. However, the position there is-I will repeat the figures that I 
gave--that for every ten-rupee cut which might be made, we should 
have to pay twelve rupees to the provinces, so it would not be a cut, and 
we should lose at least Rs. 30 of revenue. 

There is one other point. to which I should like to refer and that is the 
()omplaints that have been made as regards the hard dealing of the income-
tax authorities with the assessees. Well, of course there are points of 
view from which we have no particular sympathy with an assessee who 
is under· assessed and a man who ought to be an assessee and is not. 
Everyone of us is paying more income-tax than he should, if the other 
fellow was paying properly. It might conceivably be true that, if no 
une were evading the taxes this year, the budget deficit m,ight be very 
much smaller than it is, if it existed at all. The man who evades taxes 
while his fellow is paying is not merely getting off with less than his share 
!but is increasing the share-of the other fellow in the burden of taxation. 
That is one side of the picture. At the same time, the last thing that an 
income-tax authority ought to do is to incur any just accusation of unfair-
ness or of being too sharp or in any way taking advantage of the tax-payer. 
One of the important reasons for paying your staff well is that you may 
get the right class of staff that does not do that sort of thing. But, fur-
ther, the Board of Revenue and the Finance Department are most anxious 
that, if you have got to have income-tax, there should be as little injus-
tice as possible about the income-tax, and, though we do not invite all 
and sundry to send us in complaints about the way in which the income-
tax collector has treated them, we are prepared to !"eceive from Members 
of this House any cases where they think there has been a real reason 
to suspect that there has been undue hardship' on the part of the revenue 
officer and we should be only too glad to find that after all' the assessee 
has not got much to complain of or, if he has, to see that injustice is not 
~  . 

Sir Deva Prasad Sarvadhikary: Sir, Mr. Aiyar ~  asked and 
Mr. SubrahmanaYflm has repeat.e.} the suggestion that, if the House is 
really to carry this proposal of Mr Rangachariar, some indication should 
be given as to how the two lakhs was to be met. I recQgnise reason in 
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[Sir Deva Prasad Sarvadhikary.] 
that and, wherever the Assembly CRn do it, it should. Not that it is its 
duty to do so. Sir, scattered all over the income-tax budget and other-
budgets we have considered amounts budgeted for honoraria-a thing that I 
d<. not understand in this concern-allowances, contingencies, and travelling 
dlowances. 'fhey are necessary, undoubtedly, and no department can go on 
without some budget provision under ·those heads. I would not like t() 
press and do not propose to press t.he other proposals standing in my name 
lli view of the larger proposal before the House. I have taken up certain 
items of the kind that I have indicated and making all the allowance that 
I thought should. be made for tolerable efficiency-possibly not ideal 

~I make out that about Rs. 3,22,000 could be saved in this 
department and corresponding sums in other departments which would 
be helpful. I have tabled various proposals for doing away with the pro-
posed increased expe.nditure for reYision of staff. I will be giving this up. 
,  ! am afraid introduction of questions of the necessity of revision of staff 
:md of hardships of assessees has to a certain extent clouded the real issue. 
It is not necessary to raise those if. sues for the purpose of getting a reduc-
tion of two lakhs of rupees on the whole. Out of the budget allotments 
under the heads that I have indicated it is possible to reduce Rs. 3,22,000 
and I am prepared to give the figures to the Honouruble the li'i.nance 
Member and Mr. Aiyar if.they would like to go into the matter. Halving 
it again or nearly halving it, you do get two lakhs of rupees, and that is. 
after a11 not a very large deduction to ask in this year ot.stringency. 

Well, I am glad, Sir, the Honourable the Finance Member has told 
us before the voting on this item which is much nicer and more to the 
r.urpose than after the voting would have been, as on a previous occasion,-
bG has told us that the financial result will be a loss of revenue. Is it 
seriously urged that, if a small portion of the travelling allowances, th& 
. contingencies, and honoraria, and allowances amounting to two lakhs d 
rupees, is cut out, without touching the establishment in any way, without 
even .interfering with the proposed revision of staff 7 Is it seriously to be 
u,rged' that  that WIll affect the revenue to the extent of Rs. 30 fot every 
Rs. 10, in· other words, that we shall lose six crores over a reduction of 
~  lakhs? 

Mr. President: The reason why the Honourable the Finance Member 
did not refer to that is that it would have been out of order if he had. The 
Honourable Member is not in order in referring to it. This U an amend-
mont to reduce the provision for re-organisation of income-tax officers. 

The Jlono1J1'&ble Sir Basil Blackett: Sir, I should like just to say that 
the Government would be quite wming to cut out all the honoraria in the· 
estimate. It would have no effect on the total. 

Mr. B. S. Xamat (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, it seems to me that a great deal of time has been spent 
to-day in speaking about generalities without coming to the specific issu& 
which we ought to discuss. It stands to reason that, as a general pro-
position, if we strengthen our stolfi. so far as the incorne-tu department 
i!; concerned, we shall have bett-er revenue. I don't quarrel with that. We 
need not dispute if. So also it may be perfectly correct, 88 Mr. Aiyar-
pointed out, that a 10 per cent. basis for payment to the provinces for 
collecting income-tax would be rather expensive, for the simple reason .. 
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that our total expenditure for income-tax now is 58 lakhs of rupees, 
whereas if we pay to all the provinces on the 10 per cent. basis, as our 
total- income· tax is 19 crores, 10 p::r cent. of 19 crores comes to 190 lakhs. 
Instead of 58 lakhs we shall have to pay 190 lakhs. So even that pro-
position I accept without demur. But the real specific issue before the 
House ought to be this. Grantfd, that a re-organisation scheme is neces-
fary and that -it is beneficial in the long run, is 17i lakhs of rupees the 
minimum for it:; re-organisation? That is the point. In -other words, can 
j'OU not cut down the 17} lakhs and yet have re-organisation? Now, to 
answer this question I take the example of the Bombay Presidency and 
the specific aUotment in this re-organisation scheme for that Presidency, 
let us examine it from the point of view which I have placed before the 
House. 'l'he total expenditure f ~  the re-organisation of the Department 
.in the Bombay Presidency is Rs. 3l lakbs. Let us go into the details and 
find out whether ~ll that Rs. a} lakhs is really necessary. I contend, it 
may be possible to cut down there, either in the new posts to be created • 
{)r in the new salaries to be fixed. Now, the details of Rs. 3,50,000 are 
&:; follows. One Commissioner on Rs. 2,000, one Assistant Commissioner 
-on Rs. 1,500, four Assistant Commissioners on Rs. 1,000, 36 Income-tax 
<-fficers, 46 Inspectors, 284 clerks, 243 menial servants and so on. Their 
:salariej. vary from Rs. 15 to Rs. 500 or more. The real question which 
1 ~  are these so many posts necessary, . and if Rs. 2 lakhs, as 
Mr. Rangachariar wants, are cut down and spread over, say, 9 provinces, 
giving a reduction of only Rs. 25,000 for each province on an average,-
it may be Rs. 50,000 for one province and Rs. 10,000 in others-will that 
little reduction of Rs. 25,000 on an IlVf'..rage be or -be not pennissible in 
D total of Rs. 17} lakhs? In otner words, cannot the Department cut 
down, say, Rs. 25,000 from each province and yet have the re-organisation1 
I do certainly really think, Sir, if you examine the proposition from this 
logical point of view, that Rs. 2 l ... kbs in these days when we are scraping 
every penny in order to meet our deficit would be a reduction perfectly 
possible which the Government can T think certainty effect without injuring 
the rc-organisation sch£'me. ~  T support the amendment. 

][ban Bahadur Abd1ll' Rahim Khan (North-West Frontiel' Province: 
Nominated Non-Official): Sir, it is painful for me to get up. I would!' 
have accepted the explanation wbich has been given by the Honourable 
the Finance Member, but I think I will be false to my province if r do 
nut ,repeat the sa.d story of its people' and the bad treatment., .which they 
,have received at the hands of the subordinates of that Dep!U'tm.ent. I can 
assure this Honourable House th'lt in a good many cases they have been 
treated. so very badly that th£'y have altogether forgotten the Mahsuw. 
-and are quite prepared to prefer them to these subordmates of that Dep-
Ilrtment. The Honourable Captam Sassoon said ~ we Mould oo-ope1'8te 
with the Government. By all means, when I get up and say this I am 
co-operating wit·h the' Government. It is but proper that the Government 
should collect its dues, but by no means in such a summary way. But 
lily point is this, that the Honourable the Finance Member, while 
,encouraging thitl Department by his remarks must at the same time 
tell it that it must behave properly, because this Department is directly 
under us and we are responsible to our constituents if it won't behave 
properly. No one says that· money which is due to the Government 
-should not be paid. But they. 1I11OUld not get money which is not their 
due. If the standard of collecting money is that they should realise .more 
money any how, then, Sir, I will be the last person to ~ ~ 
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[Khan Bahadur Abdur Rahim Khan.] 
m this respect. I will say that it is much better that we should not have any 
money at all than-displease so many people who are the real back-bone of 
Government and I assure you, Sir, that if anything will stimulate, if anything 
will make civil disobedience successful, it will be the misbehaviour of this 
Department. To-day I have recei,-ed a letter. A generous Hindu gentle-
man, called Kishan Chand Jain, who always supported not only Govern-
ment but also various charitable institutions with big donations and subs-
criptions, went to the officer there and said " My health is bad. Kindly 
give me 2 months' time ana I will submit my accounts, because a .part of 
my accounts has to come from Calcutta." The officer said, .. No. You 
must submit your accounts at once." The result was he left Dera Ismail 
Khan soon in order to submit his accounts, reached Calcutta and died 
there of pneumonia. Cah you expect the members of his family to co-
operate with Government? He did not say that he did not want to submit 

, his accounts and pay the money. He only wanted time and he was entitled 
tv get that time. I say that th03e officers must be told that they should 
collect money in a proper way after making a full and thorough inquiry. 
It should be impressed upon them that a Department which is under the 
Central Government should be an example for the rest of the provinces 
to follow. So, if my HOl!-ourable friend says that competency meUIB that 
they should collect more money, if competency is to be measured -by the 
amount of collection of money, I would say" Hand over the Department 
tv the Police. It will do as well if not better." My view is this. When 
this Income-tax Commissioner comes, the Honourable the Finance Member 
should ask him how many Hindus, how many Muhammadans, how many 
European officers are subordinate to him and about the misbeha.viour of his 
subordinates. If you are going to have this Department, go on like this. 
I will be the first Indian-to say, "For goodness' sake, don't Indianise 
this .Department. Do not have J:Imdus or Muhammadans in that Depart-
ment. Their behaviour is so curious and strange that the people a.re quite fea 
up with it ". I can assure the Government that the people who pay 
income-tax will lose their confidence in the Government in no time. I 
will say, Sir, that the Honourable the Finance Member should not only 
give us this assurance but he should issue orders to the subordinates of 
this Department to be popular with, and just to, the people. I will add 
one' word more. A gentleman" the President of our Bar, on my return 
from Simla told me in the Bar Room that if our Inquiry Oommittee would 
have taken his evidence after coming in contact with the subordinate 
c.fficials of that Department, he wLuld not have given evidence in favour 
of amalgamation with ilhe Punjab. 

JIr. President: The Honouraole Member is wandering away from the 
question. 

Khan Bahadur Abdur Rahim Khan: As I am the only member from 
my province, Sir, and as my province is very much more concerned and 
interested in this subject I had to dilate a bit. The men from Bengal and 
Madras and either provinces can at least. make their voices heard somehow 
or other. But unless I appear to the Honourable the Finance Member 
here. our people have no reme<J:y whatsoever any where else. This.Depart-
ment is not· under the local Government. As long as it was under the 
Local ~  every thing went on smoothly and well. I would not 
be so 'harsh as to say that there should be a reduction but at . least I will 
r&ise my voice, on bphalf of the people of my Province and request the 
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Honourable the Finance Member to take special interest in our people in_ 
order to remove and remedy their grievances. 

Rao Bahadur T. Rangachariar: How enforce? 

Khan Bahadur Abdur Rahim Khan: Sorry, could not catch your words. 

Lieut.-Colonel H. A. :1. Gidney: Sir, my remarks will be very brief on,. 
this motio:1. I was once told by a very experienced officer that if the 
Central Ci-overnment obtained from India all the income-tax that was 
kgitimately due, Budget deficits would be an unheard of event and I believe 
that there is more than a veneer of truth in this statement. ' We are asked 
here, Sir, to support a motion for a reduction of Rs. 2 lakhs. The Honour-. 
able the Finance Member has said that if this cut were passed by this, 
A!lsembly, for every Rs. 10 we cut, we would lose about Rs. 30. Mr. 
Rangachariar objects to all extra expenditure of 17 lakhs even though 
the revenue accruing therefrom is about 35 lakhs i.l., a return of. over· 
,200 per cent. There is no doubt that the Income-tax Department is one 
'of the most productive Departments of the Government, if properly ad-
ministered 9.nd if we, in this Assembly, were to give our support to a cut 
which Will reduce our revenue, I have no hesitlj.Jion in saying that we will be· 
cutting our nose to spite our face. 

:Mr. President: The original question was: 
.. That a sum not exceeding, Rs. 58,93,000 be granted to the Governor GenetaI in. 

Council to defray the charge which. will come in course of payment quring the year· 
ending the 31st d3y of March, 1924, m respect of • Taxes on Income'." 

Since which an amendment has been moved; 
"That the provision for Re-organisation of Income·tax Officers under the head, i 

, Taxes on Income' be reduced by Rs. 2,00,000." 

The question is that that amendment be made. 

The Assembly divided: 

Abdul Majid, Sheikh. 
Abdul Quadir, Maulvi. 
Abdulla, Mr. S M. 
Abul Kasem, Maulvi. 
Agarwala, Lala Girdharilal. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad·ul-Iah, Mllulvi Miyan. 
Ayyangar, Mr. M. G. M. 

. Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Faiyaz Khan, Mr. M. 
Gmwala, Mr. P. P. 
Girdhardas. Mr. N. 
Gour, Dr. H. S. 
Gulab Singh. Sardar. 
Hussanaliy, Mr. W. M. 
Iswar Saran, Munshi. 
Jatkar, MI'. B. H. R. 
Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 

AYES-48. 

Mahadeo Prasad MUllshi. 
Mudaliar, Mr. S.' 
Muhammad Ismail Mr S. 
Mukherjee, Mr. J.' N .. 
Nag, l\1r. G. C. 
Nand Lal, Dr. 
Nayar, Mr. K. M. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Ramji, Mr. Manmohandas 
Rangachariar. Mr. T. . 
Reddi, Mr 1\1. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan Mr 
Srrvadhikar'y. Sir D ~ ~  
Shahani, Mr. S. C. . 
Singh, Bahu B. P. 
Sinha, Babu Ambica Prasad. 
Sinha, Babu L. P. 
Sircai, Mr. N C. 
Srinivasa Rao, Mr. P. V. 
Ujagar Singh, Baba Bedi. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. H . 

• 
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NOES-49. 

} bdul Rahim Khan, Mr. 
Al;hariyar, Rao Bahadur P. T. 

Srinivasa. 
Aiyar, Mr. A. V. V. 
.Akram Hussain. Prince A. M. M. 
Allen, Yr. B C. 
Amjad Ali, Maulvi. 
Barua, Mr. D. C. 
Basu, Mr. J. N. 
Blackett, Sir Basil. 
Bradley-Birt, Mr. P. B. 
Bray, Mr. Denys. 
Brayne, Mr. A. F. L. 
Bridge, Mr. G. 

. Burdon, Mr. E. 
Cabell, Mr. W. H. L. 
Chat.terjee, Mr. A. C. 

'Clark, Mr. G. S. 
Cotelingam, Mr. J: P. 
'C!')()kshank, Sir Sydney. 
Faridoonji, Mr.' R. 
Gajjan Singh, Sardar Bahadur. 
Gidney, Lieut.-Col. H..A J. 
IIJ&igh. Mr. P. B. 
Hailey, the Honourable Sir Malcolm. 

The motion was negatived. 

Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hullah, Mr. J. 
Ikramullah Khan, Raja Mohd. 
lnnes, the Honourable Mr. C. A. 
Jamall, Mr. A. O. 
Jamnadas Dwarkadas, Mr. 
Joshi, Mr. N. M. 
Ley, Mr. A. H. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Moir, Mr. T. E. 
Muhammad Hussain, Mr. T. 
Percival, Mr.P. E. 
Ramayya Pantulu, Mr. J . 
Rhodes, Sir Campbell. 
Sams, Mr. H. A. 
Sassoon, Capt. E. V. 
Schamnad, Mr. Mahmood. 
Shahab-ud-Din, Chaudhri. 
Singh, Mr. S. N. 
Spence, Mr. R. A. 
Townsend, Mr. C. A. H. 
Webb, Sir Montagu. 
Willson, Mr. W. B. J. 

Dr. Band Lal: The motion which I propose to move runs as follows: 
"That the .provision of &S. 9 lakhs for payment to Local Governments for part 

:services_ of their staff in income-tax work, under snb-head • India' be reduced by 
~  2,00,000." 

Sir, I am not one of those who would seriously think that the local Govern-
'rr.ents should be depriVed altogether or the money which may be due to 

(hem had they worked properly. But from.tbe number of com-
6 P.X. plaints which have reached me I can easily deduce that their 

staff and their employees who were entrusted with this work have not 
'been working satisfactorily. Now according to the provisions of the Income-
tax Act, returns would be suhmitted, properly subscribed . . . . 

JIr. President: I want to know whether the Honourable Member is 
Lot discussbg the same subject which we have been so far discussing. I 
,gather from his opening reJ;U,rks that the Honourable Member is proceed-
irg to discuss the subject which we have been discussing for over an hour 
and three quarters. -, 

Dr. Band Lal: I am expressing my view as to why this cut should be 
made and the whole sum should not be given to the local Governments for 
'the services rendered by them to the Central Government, so far as the 
a<.sessment of Income-tax goes. 

1Ir. President: The Honourable Member is aware thattbis subject 
was discu3sIjoi along with the question of the reorganisation of the Income. 
tax officers. I want to know whether the Honourable Member is pro-
posing to continue that discussion. 

Dr. Band Lal, I, during my to-day's last speech, referred to the- general 
phase of it. I am now referring to a particular item and 8 particular aspect 
<or -it. I will nqt take a. minute 80 far as the general phase of the question 
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goes. I will purely confine my remarks to the value of the services rendered 
by the local Governments for which they ask for a certain sum of money. 
I quite realise that I should work within the scope of this amendment and 
I can give an assurance that I shall not go beyond that scope. The reason 
why I move this amendment and ask that a cut amounting to 2 lakhs 
may. be made is this, that some of the local Governments do not deserve 
the money which is being provided for under this item. (CTies 
of " Withdraw.") I shall see whether you lose your patience or 
I. _ When T ani determined to do a thing I should do it because I think it is 
my duty. You are not approaching this amendment with the same serious-
ness as I :h but I am very serious about it. The services must be paid 
for no doubt, but while we are making payment we ought to see whether 
the serviees in lieu of which we are being asked to make payment were 
good services or not. 

Mr. President: This question has been discussed already and answered 
by Mr. Venkatarama Aiyar. The Honourable Member is not entitled to 
rb-open th"t subject. . 

Dr. Hand Lal: May I understand that the Chair means to order that 
liO ~l  with reference to the character of the ,services rendered by 
the local Governments in the direction of the collection of income-tax may 
he raised. If that is the ruling of the Chair, I shall bow 1;0 it. 

Kr. President: The question which is raised by the Honourable Mem-
ber has ~ already discussed in relation to the motion for reduction which 
preceded it. The two questions are closely related and I allowed the dis-
cussion to proceed on that basis, because otherwise it could serve no useful 
purpose. The Honourable Member is perfectly in order in asking for a 
decision whether this money shall be voted or not but he is not entitled to 
go into t.he merits of the question which, as I have already said, has been 
already discussed in the previous debate. 

Dr. Hand Lal: I shall then offer my suggestion to the Honourable the 
Finance Member that he will convey my suggestion to the local Govern-) 
ments that their employees have not rendered full services in t.he manner 
we had expected. Since I am not allowed to pursue my arguments 
fnrther, I will finish with this final suggestion which I repeat that the 
Honourable the Finance Member will convey an expression of our opinion 
that we are not satisfied with the working of the e1Jlployees of the local 
Governme'lts in this direction, namely, the manner iIi whieh they assessed 
and ll ~ the Income-tax. 

Kr. HarchaDdrai V'ablndaa: Sir, I move: 
.. That the provision for Bombay I1Ilder the head • Taxes on Income' be redUC8d 

_ by RI. 100." 

The object of this motion of mine is similar to the one in my previous 
ronendment. I want to say that. the Karachi staff, especially the subordi-
nate staff of the income-tax department should be treated on the same 
footing as the Bombay staff, because the Karachi staff are -equally worked 
as the Bombay staff, if not more. Now, in regard to the Customs Depart-
D_ent I made a similar observation. The reply of the Member for Commerce 
and lndUBtry was that as this work had been delegatei· to the local 
Governments they do.the proper distribution between ,Bombay and Karachi . .. 
• • • 
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[Mr. Harchandrai Vishindas.] 
snd therefo'"e it was not open to the consideration of the Central Govern-
ment. My reply is that this is really not an admissible or a valid &rgu-
ment, because as the income·ta¥ revenue is under our control, we have 
.a voice in the matter and how can we have a voice in the matter if the 
Central Government throws its responsibility off its shoulders and delegates 
I:' to the local Government. The question is whether or not we can make 
suggestions for the consideration of the ~ l Government. If we are 
t-old that the local Governments make. these distributions, then we are 
abdicating our functions. Therefore I think that the proper course for the 
'Government would be to certainly investigate by inquiries or otherwise 
whether or not our complaints are correct and the fact that the distri· 
bution of this expenditure is delegated to the Bombay Government should 

, not relieve the Central Government of its responsibility. That is all my 
intention. 

JIr. A. V. V. Aiyar: ,Income·tax officeps in Bombay and Sind unlike 
Customs officers are entirely under the Government of India, We are pre-
pared to not.! the suggestion which the Honourable Member has made in 
regard to the disparity in rates between the two places. 

Mr. H ~  Vishdndas: I beg for leave to withdraw my amend-
luent. 

The amendment was, by leave of the Assembly, withdrawn, 
JIr. 1. Ramayya Pantulu: I move: 

" That the demand under the head ''Taxes on Income' be reduced by Rs. 100." 

My object in moving this amendment is to draw the attention of Govern-
n,(:nt to one or two points in connection with the administration of the 
ILcome·t.].X Act in connection with the assessment of the income of Firming. 
Some of the matters I am going to refer to are dealt with in the rules 
ic;&ued under the Act but apparently those rules are not being properly 
-carried out. I therefore wish to draw the attention of Government to 
some of the grievances that the people in the mufassal seem to be labouring 
under. I am instruced by a friend of mine, an important merchant in the 
-Godavari District, to point out that when one of the partners to a firm 
-contributes capital to ths. firm on the understanding that he should get 
bterest for his capital, and that after the interest has been deduced, the 
profits should be shared amongst the partners, the interest paid to the 
fl.1Sncing pJ.rties from the profit for the purposes of taxing the firm to 
income·tax, that is, the firm is assessed on the profits including the interest 
which is really paid to one of the partners. I see that there is a rule in 
the rules issued under the Act that where one of the partners contributes 
the capital and he is entitled by an agreement that he enters into with 
thc other Pflrtners to interest upon the capital and the claim for interest 
-can be enforced in a civil court, the interest paid to him should be deduclea 
from the profits on which the firm is liable to be taxed. But I understand' 
that this rule is not strictly enforced, and I therefore think that the Govern-
ment should issue instructions to the Income·tax establishments to inter· 
pret the rule in a sympathetic manner and make allowance for the interest 
paid on the capital so borrowed. 

Another ir,tstance, Sir, in which some hardship is caused is when a finn 
borrows money in one year and pays interest thereon in the next year. 
I am told that no deduction is made for the payment of interest 80 ~  
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ibecause the money- is not borrowed in the year in which interest is paid. 
I should not have believed such a thing if it had not actually been put to 
-Dle by Q. responsible and respectable merchant. You borrow money in the 
_Yl'ar 1923 aud you pay interest thereon in the year 1924, and in assessing 
you for income-tax for the year 1924 the income-tax officer, I am told, makes 
1:0 allowance for the interest paid in that year because the money is not 
borrowed in that year but in the previous year. I do not think that is 

· a proper thing to do. 
• Then, there is another point, Sir, which I wish to bring to the notice oi 

· Government. Under the old Act interest was liable to be assessed to 
iI'come-Lax if it accrued though it has not been actually collected. Under 
-the present rules only the interest that is collected is liable to income-tax. 
Nuw, suppose interest which has accrued in the last few years has been 
a!48essed to income-tax from year to year, 8.4 it accrued and suppose all • 
that is collected in this year, then it is liable to pe taxed because i.t is 
income actually received. But that amount has already been taxed in 
previous years because it accrued in those years, and thus there is double 

· aesessment. The assessee has no means of showing that this sum has been 
already assel:;sed in the previous years, because he has not got the details 
of the sum on which he has been assessed in the previous years. Those 
details are only available with the assessing officer. It may very easily be 
that though an assessee has been assessed on certain sums of money on 
a('count of interest which has accrued in previous years, but was not 
eollected, he is again assessed on the same income in a succeeding year 
when it is actually collected. It should be in the power of the assessee 
tv show that he is not liable to be taxed again because that amount has 
already been taxed. For that purpose he must liaye with him information 
t.) show that these amounts have been already taxed. That information 
i,: with the assessing officer, though it does not appear in the order of 
assessment. I propose, therefore, that the assessing officer should be 
i.'Jstructed Lo give a copy of the details of the assessment to the assessee 
if he asks for it. Otherwise he cannot show that he has already paid the 
!I.x on an amoupt on which it is proposed to tax him again. These are the 
points which I wish to bring to the notice of Government. 

The Honourable Sir Basil Blackett: Sir, I do not think that the Honour-
able Member who made this motion will expect me to deal across the 
floor of the House with the somewhat intricate detailed methods of assessing 
a very difficult tax. If the Honourable Member will let me have an 

-explanation of the exact point which he wants looked into, I shall be 
-VEry happy to do so at once. 

The motion was, by leave of the Assembly, withdrawn. 

Mr. President: The question is: 
" That a sum not exceeding Rs. 58,93,000 be granted to the Governor General in 

'{;"uncil to defray the charges which will come in course of pa.yment during the year 
· ending the 31st day of March, 1924, in respect of • Taxes on Income'." 

The motion was adopted. 

The Honourable SIlr lIalcolm Hailey (Home Member): I understand 
-that this morning suggestions were made with a view to the re-arrange-
-ment of the demands for grant in an order in which the Assembly would 
:find it most convenit!nt to debate them. I have oonsulted with Bome of 
• 

• • 
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[Sir Malcolm Hailey.J 
our friends and with your permission, Sir, we propose to take, beginning: 
from to-morrow, the demands in the following order: 

No. 8 Railways. 
No.3 Salt. 
No.4 Opium. 
No. 14 General Administration. 
No. 10 Posts and Telegraphs. 
No. 11 Indo-European Telegraph. 
No. 7 Forests. 
No. 6 Stamps. 
No. 5 Excise. 
No. 12 Interest on debt and sinking funds. 
No. 43 Stationery and printing. 
No. 34 Commercial Intelligence. 

~  

We propose that after further consultation we should to-morrow even-
ing issue a further list giving the order in which the remaining ~ 
should be taken. I believe frpm what I have heard that the order of 
demands which I have read out to the House will suit its convenience .. 
and it will also suit Government if the debate is taken in that order. --

Mr. Jamnadas Dwarkacia.s; I have only one suggestion to make with 
regard to the statement made by the Honourable the Leader of the Houee. 
I wonder if the Honourable the Leader of the House is aware that a sug-
gestion was made this morning in the House for an informal committee. 
But, apart from that I thought that before making the statement to-
morrow it would be to the convenience of some of us here if the Honour-
able the Leader of the House and the Honourable the Finance Member 
could consult some of us as to which items should be taken first. 

The Honourable Sir Mdcobn Hailey: I am sorry that Mr. J amnadas-
was omitted from the consultation; but this statement I have made is, 
~ course, the result of consultation. I should not have drawn up such a 

list without seeking advice on the subject. 

:Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): I may 
mention that I consulted many of my Honourable friends as regards the 
order in which these demands should be taken. The feeling is that we· 
should have some of these important subjects first disposed of, so that 
when the final day comes we may not be hurried in the disposal of these 
important subjects. I therefore told the Honourable the Leader of' the 
House and the Honourable the Finance Member that this would be the 
best order in which the subjects may be discussed; and I think that is· 
agreeable to most of us here. 

The Honourable Sir Malcolm Hailey: If I had had more time, and if 
the House had not been busily engaged at the moment, I should of course 
have asked Members of the various Parties in the House to meet me and 
discuss the matter. I regret I had no ~  of doing so, but I 
understood that the matter had been previously discussed between parties-
in the HOUBe, and that very liat represented the conclusions to which they 
had come. . . 

" , 
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Ilr . .Jamnadas Dwarkadaa : Sir, my only object in pointing that out 
was that BOIlle items should not be left out, because I do feel that even 
in this list some important jtems that we should like to consider have 
been left Ollt. 

Mr. R. A. Spence: May I ask, Sir, with 8 view to our not being 
hurried, whether YOIl are going to fix any time this week for our sitting-
are we going to sit till 7 or 8? 

Mr. Preaident: That depends entirely upon the sense of the House 
83 gathered by the Chair. I may point out that ihe Punjab Legislative 
Council recently sat ,ill ~  P.M. on 000 day. 

Chndhri Shahab:'ud-Din (East Central }'unjab: 1Iuhanunadan): Till 
10-15 P.M., I was there. 

Mr. President: The alTangemcnt proposed by the Honourable the l~ 
of the House is not only eminently suitable Dut is certainly in order, and 
we shall follow that course. 

The Assembly then adiow:ned till Eleven of the Clock on 'Tuesday, 
the 13th March, 1923.. 
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